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LEGISLATIVE ASSEMBLY.

Monday, 1st April, 1935.

The Absembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in

the Chair.

QUESTIONS AND ANSWERS.

TENDERS FOR THE SALE OF SWEETMEATS ON THE BENGAL Nacp
RaiLway, ‘

1263. *Mr. 8. Satyamurti: (a) Is it u fact that during June 1931, adver-
tisements were issued asking from contractors for tenders for sale of sweet-
meats, etc., on the Bengal Nagpur Railway, and that these advertisements
mentionedgat ‘‘tenders will only be entertained from caterers in local
permanent residence at the stations named’’?

(b) Will Government be pleased to inform this House of the names and
residence of the tenderers to whom contracts have been given since 1932
and the stations for which these contracts were so given ?

(c) Is it a fact that in many cases, sub-contractors are actually supply-
ing food ?

(d) Are Government aware of this practice and has samnction of the
Railway authorities been given ?

Mr. P. R. Rau: (a) Yes,

(b) There has been no change in the contractors since 1932,

(c) and (d). The Bengal Nagpur Railway Adnfinistration report that no
sub-letting has been brought to their notice and that sub-letting is forbidden
under the terms of the contract.

ANNUAL LicENCE FEES OBTAINED FROM THE SWEBTMEAT CONTRACTORS
= ON THE BENGAL NaGPUR RAILwAY.

1264. *Mr, 8. Satyamurti: (a) What is the total annual licence fees ob-
tained from the sweetmeat contractors on the Bengal Nagpur Railway ?

(b) Will Government be pleased to state the different items covered ‘by
the above amounts and give a comparative statement of the realisation
under different heads from 1930 onwards?

(c) What are the charges that the Indian catering contractors have to
pay by way of premium, rent for accommodation, ete.?

(d) Is it a fact that all such realisations (i.e., vending or licence fees,
rents, ete.), are credited to the profit and loss gccount of the Catering
Department of the Bengal Nagpur Railway ? .

(e) Is it a fact that this account makes no mention of the rent charged
by the Rsilway for European refreshment room premises, etc.? If so,
does the profit and loss account show the correct financial position of
the Catering Department of the Railway? If so, how?

{( 3249 ) A
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Mr, P. R. Rau: (a) Rs. 883,880

(b) The amount covers the sale of sweetmeats, pan, biri and cigarettes,
tea-stalls, Indian refreshment rooms and Muhammadan catering. The
licences are comprehensive and it is not possible, therefore, to give the
amount under each head covered.

(c) The Agent, Bengal Nagpur Railway, states that there are no other
charges except rent which is charged only for the quarters in which the
contractors live.

(d) Yes.

(e) Yes. The profit and loss account takes into account only such items
of expenditure as would ordinarily be charged to a contractor.

PROVISION OF SUITABLE SrTES ¥OR INDIAX DmniNne RooMs 1N SraTions
ON THE BrNGAL NaGPur Ramway.

1235, *Mr. 8. Satyamurti: (s) What is the provision made for providing
stations on Bengal Nagpur Railway with suitable sites for Indian din-
ing rooms?

(b) Is it & fact that in many cases, carriage bodies are utilised as dining
rooms, and that at Gondia such a carriage body is in front of the public
intrine ?

Mr. P. R. Rau: (a) The Agent reports that where an Indian dining
room is required, a suitable site is provided.
(b) Government are informed that this is not the case.

CHEOK EXERCISED AT STATIONS ON THE BENGAL NAGPUR RAILWAY ON
THE PRICES CHARGED FOR CIGARETTES, ToBACCO, ETO,

1266, *Mr. 8, Satyamurti: (a) Is any check exercised at stations on
the Bengal Nagpur Railway on the prices charged for cigarettes, tobacco,
ete. ?

(b) Is it a fact that a uniform tariff rate is prescribed for all Indian
food-stuffs for all stations, irrespective of any local conditions which might
influence such rates ?

(c) What are the arrangements for inspection of food-stuffs at the
difterent stations ?

Mr, P. R, Rau: (a) Yes.

(b) I understand that schedules of rates are compiled by contractors
according to local conditions. These are scrutinised by the Railway's
catering inspectors and forwarded to headquarters for approval with such
modifications ‘a8 may be necessary to enable a standard tariff for Indian
catering to be adopted for the whole railway. -

(¢) The normal inspection is made by station masters, traffic inspectors
and supervising officers when on tour. At stations where there are
European refreshment rooms the Indian catering arrangements are super-
vised by the Manager of the refreshment room. There are also three cater-
ing inspectors who are constantly on tour and the Superintendent and
Aggistant Superintendent, Catering, make frequent surprise inspections.
Constant checks are also made by the Railway’s medical officinls.
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SATERING OF THE EUROPEAN REFRESHMENT ROOMS ON THR BENGAL
NagrPur RaiLway.

1267. *Mr. 8. Satyamurti: (a) Is it a fact that the catering of the
European refreshment rooms is being conducted departmentally by the
Bengal Nagpur Railway?

(b) Are there any accounts kept to show the financial position of the
Latering Department ?

(c) Are the rates charged for various items in their refreshinent rooms
and restaurant cars less than the corresponding items on the Fast Indian
Railway ?

(d) Is it a fact that the licence or vending fees obtained from Indiau
Contractors are utilised to run the European refreshment rooms?

(e) Is it n fact that these refreshment rooms and the Catering De-
partment are running at a loss? If 8o, what has been the annual loss
during the last four years?

(f) Is there any concession granted to Railway officers and emplovees?
If so, what is the basis on which such concession is given ?

Mr, P. B. Rau: (a) and (b). Yes.

(¢) The Agent, Bengal Nagpur Railway, states that in a few instances
the charges are less than for corresponding items on the East Indian Rail-
way.

(d) and (e). The receipts and expenditure of the Cutering Depurtn:nt
are embodied in one set of accounts for the Department as g whole. The
losses on the working of the Department including the hotels at Puri and
Ranchi, were approximately :

Rs,
in 1930-31 . 78,000
in 1931-832 . 6,000
in 1932-33 . . . 87,000
in 1933-834 . 39,000

The Bengal Nagpur Railway anticipate that in 1934-85 there will not be

a loss.
(f) Yes, for wenls only. The comparative rates charged for passengers

and railway staff are shown in one of the tariffs referred to in my reply to
the Honourable Member’s unstarred question No. 226 of the 25th Mareh,

1935,

BrNGAL NAGPUR RATLWAY’S COMMEROIAL VENTURE AS HoTEL-KREPERS
AT RanNomr aAxp Pumi.

1268. *Mr. 8. Satyamurll: (a) Is it a fact that the Bengal Nagpur
Railway have engaged in a commercial venture as hotel-keepers at
Ranchi and Puri? If so, what is the financial position of such a venture ?

(b) Is it a fact that they are running st a loss of Rs. 25,000 annually ?

(c) What is the basis on which concession rutee are allowed to the

Railway officers in these hotels?
A2
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Mr. P, R. Raun: (a) and (b). The Bengal Nagpur Railway have hotels
at Ranchi and Puri. The Administration state that these hotels act as
media of publicity in attracting upper class passenger traffic to these places,
which justifies financially their retention. If the earnings on this passenger
traffic are not taken into account, there was a loss of Rs. 12,882 on the
hotel at Puri and of Rs, 12,205 on the hotel at Ranchi during 1983-84.

(c) Officers of the Bengal Nagpur Railway are allowed to use the rooms
at the Railway hotels but must give way to other people paying full rates.
The charges, I understand, are fixed on the basis of the mean average of
the travelling allowances admissible to officers. The administration con-
siders that the concession rate is of financial assistance to the hotel, as
it brings in extra customers and helps to meet overhead charges.

INDIAX RESTAURANT CaRS oN THE BENGAL NAGPUR RarLway,

1269. *Mr 8. Satyamurti: Are there any Indian restaurant cars run-
ning on the Bengal Nagpur Railway?

Mr. P. R. Rau: No.

RETRENOHMENT EFFECTED IN THE POSTAL DEPARTMENT.

1270. *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that considerable
retrenchment has been effected in tbe clerical and postmen’s cadres for
reducing the losses incurred for the unremunerative Post Offices? If so.
will Government please state the reasons for which the unremunerative
Post Offices at military stations and strategic centreg have been allowed
to exist?

(b) Will Government be pleased to furnish figures showing the per-
centage of posts retrenched up to the 81st January, 1985, in the following.
cadres :

(i) officers in the administrative and controlling staff in the Posts
and Telegraphs Department;

(ii) subordinate staff in the Postal Audit Offices;

(iii) departmental telegraphists;

(iv) telegraph masters;

(v) officers in the Telegraph Engineering Branch;

(vi) selection grade posts in Post Office and Railway Mail Service;.

(vii) postal overseers and postmen; and
(viii) inferior staff in the Post Office and Railway Mail Service?

(¢) Is it not a fact that there is a great disparity in the percentages of
retrenchment made in the above cadres? If so, will Government please
state the reasons for this disparity ?

Mr. @, V., Bewoor: (a) The reply to the first part is in the affirma-
tive; as regards the second part, it is sometimes necessary, in the-
interests of general administration, to retain post offices which are un-
remunerative, but it is the policy of the Department to curtail the ex-
penditure on such offices in everv possible way and, when the loss on an-
individual office exceeds Rs. 120 per annum, to call upon the local authori-
ties or parties whose interest it is to retain the office to make a contribu-
tion or to furnish a guarantee so as to indemnify the Department against
loss.
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(b) and (c). Government regret that they are unable to furnish the
information as its collection would involve an undue expenditure of time

and labour.

Mr. Lalchand Navalrai: May 1 know if there is any intention of
increasing the rural post offices in villages?

Mr. @, V. Bewoor: We have already stated in reply to another question
that in the budget for next year a provision of Rs. 50,000 has been made
for opening experimental post offices in rural areas.

Mr. Lalchand Navalrai: Ig there any plan? Where will they be
opened ?

Mr. G. V. Bewoor: They will be opened in places where the heads of
circles consider there is real necessity for such offices.

Mr. Lalchand Navalrai: Have the heads of circles considered this point
up to this time or not?

Mr. @. V. Bewoor: No: they will consider.

Mr. T. 8. Avinashilingam Ohettiar: With reference to part (a), will
Government please statc the reasons for which unremunerative post offices
at military and strategic centres bave been allowed to exist?

. Mr. &, V. Bewoor: I stated that unremunerative post offices are main-
tained in the interests of general administration: it 18 not only in military
stations and strategic centrcs that they are maintained: they are main-
tained in a large nmumber of other places equally where it is considered,
in the interests of general administration, that post offices must be con-
tinued. ~ ‘ i : ’

-Mr. T. S. Avinashilingam Ohettiar: How many such stations are there?

Mr. G. V, Bewoor: I cannot say.

" Pandit Lakshmi Ksnts Maitra: What is the answer to part (0)? Why
has it not been answered separately?

_ Mr, @. V, Bewoor: I have said that Government regret they are unable
to furnish the information: and unless we collect the information in (b),
we cannot answer part (c).

RETRENOHMENT IN THE SUBORDINATE STAFF OF THR PosT OFFIOES AND
RAILWAY MA1L SERVICE.

1271, *Pandit Lakshmi Kanta Maitra: (a) Is it not a fact that the
drastic retrenchment effected in the number of postmen has resulted in
curtailment of postal facilities formerly enjoyed by the public in the urban
areas ? :

(b) Is it not a fact that the postal facilities enjoyed by the public in
the rural areas have been further curtailed due to the replacement of depart-
"ental postmen by extra departmental delivery agents ?
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(e) Is it not a fact that the Accountant General of Posts and Tele-
graphs had in hie Appropriation Report for the year 1981-82 made the
remark that the bulk of fraud and misappropriation cases, especially in
connection with Savings Bank transactions, oeccur in the extra depart-
mental Post Officea?

(d) Will Government please state if the conversion of a large number
of departmental Post Offices into extra departmental ones during the lasé
three years has not led to an appreciable increase in the number of fraud
and misappropriation cases committed in the extra departmental offices?

(e) Will Government please state if the withdrawal of the public pri-
vilege of sending complaints post-free against the Post Offices has led
to any appreciable reduction in the number of such complaints against
the Post Offices ?

(f) Are Government aware that the policy of retrenchment adopted in
the Post Office and Railway Mail Service has caused serious public
dissatisfaction with regard to the regularity and efficieney of the Postal
Service ?

(g) If the replies to the above be in the affirmative, are Government
prepared to stop any further retrenchment in the subordinate staff of the
Post Offices and Railway Mail Service?

Mr. @G. V. Bewoor: (a) In accordance with the recommendations made
by the Posts and Telegraphs Sub-Committee of the Retrenchment Advisory
Committee the number of postal deliveries were curtailed in certain towns
resulting in the retrenchment of posts of some postmen. It is not a fact
that it was the retrenchment in the number of postmen that led to the
curtailment in the number of deliveries,

(b) Departmental postmen have been replaced by extra departmental
delivery agente only in those places where the volume of delivery work
to be done was small and the posts of departmental postmen were conse-
quently unremunerative.

(c¢) The remark referred to was made in the Appropriation Report for
1932-83.

(d) The facts are not as stated by the Honourable Member.

(e) The privilege of sending complaints against the postal service ‘‘posh
free'’ was withdrawn with effect from the 1st January, 1982. There was
a decrepse in the number of complaints received during the vear 1932-88
ug compared with those received in the year 1081-82 and there wus a
turther decline in the number in the year 1088-84. I may add that Gov-
ernment have no reason to believe that this is due entirely to the with-
drawal of the privilege.

(f) Government are aware that the restriction of postal fucilities, whioh:
they have been regretfully compelled to adopt on account of the financial
position of the Department, has caused a certain amount of dissatisfaction
to the public, but believe that the retrenchnierts carried out have heen
affected with the minimum of detriment to the regularity and efficiency
of the service.

(8) As has already been stated in this House, the compulsory retrench-
ment of staff in the Posts and Telegraphs Department under the special
rétrenchment concession scheme has oceased with effect from the B8lst
March, 1985.
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Mr. Ram Narayan Singh: Msy I know what the salary of the delivery
agent is?

Mr. G. V, Bewoor: It is not a salary as I explained: in the case of
extra departmental agents, we give an allowance, and this allowance varies
from place to place: it depends on the amount of work done,

Mr. Ram Narayan 8ingh: 1Is he a whole-time man?

Mr, G. V. Bewoor: No: he is not a whole-time man.

RULES FOR THE RECRUITMENT OF INSPECTORS OF PosT OFFICES AND
RaiLway MAIL SERVIOE AND HEAD CLERKS TO SUPERINTENDENTS

oF Post OFFICES.

1272 *Pandit Lakshmi Kanta Maitra: (a) Will Government be pleased
to lay on the table a copy of the Rules framed by the Director General
for the examination of recruitment of Inspectors of Post Offices and Rail-
way Mail Service and Head Clerks to Superintendents of Post Offices ?

(b) Is it & fact that the General Secretary of the All-India (including
Burma) Postal and Rsailway Mail Service Union had submitted several
representations to the Director General of Posts and Telegraphs, bused on
a resolution passed at the Ahmedabad Session of the All-India (including
Burma) Postal and Railway Mail Service Conference, urging modification
of some of the rules and especially emphasising the distress of the staff
in the system of nomination, as enforced by the Rules, for the selection
of candidates for the examination ?

(c) Is it not a fact that the percentage of selection grade posts in the
Circle Offices is considerably higher than those in the Post Office and
Railwayy Mail Service and that these appointmente are exclusively re-
served for the staff in the Circle Offices?

(d) Is it not a fact that the’clerical st‘:ﬂ in the Circle Offices hnv|e no
opportunity of acquiring practical experience of work in the Post Office
and Railway Mail Service ?

(e¢) 1s it not a fact that the General Becretary, All-India (including
Burma) Postal and Railway Mail Service Union had urged that the system
of nomination should be abolished to eliminate the possibility of favour-
itism and that the examingt:on should be thrown open to the time-scale
clerks and sorters in the Post Office and Railway Mail Service exclusively ?

Mr. G. V. Bewoor: (u) A copy of the rules is laid on the table.

(b) to (e). The facts are as stated bv the Honourable Member.
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Indwn Posts and Telegrapahs Dopartmepl. .. - . .= o
Director-General's Special Gieneral Circular No, Z2.
Tuesday, 5th December, 193%. . . . .. N

Rules for the new examination for appointment to the posts of (1) Imspectors of Poat
6/)ioca and Head Clerks n{ ‘Supeprsnumlenta of Post Offices and (2) Imspcctora,
Railway Mail Service.

With reference to Para. 3 of Director-General's Special’ General Circdlar No. 46,
dated the 3rd March, 1932, the sub-joined rules and syllabus for tho new_examination
for appointment to posts of (1) Inspectors of Post Offices (including Investigating
Tnspectors) and Head Clerks to Superintendents of Post Offices and (2) Inspectors,
Railway Mail Service (including Sorting and Headquarters Inspeotors) are pubiished
for general information.

2. The attaent.ion of Heuds of Circles is invited to the cases of those pfficials who
were appointed on probation as Town Inspectors on selection grade rates of pay subject
to .their heing confirmed on passing the Lowest Selection Grade examination within s
period aof two years from the date of such appointment according.to the orders issued
in.Para, 3 of the letter from the Govérnment of India Department of Industries and
Labour No. 14-PTE, dated 2nd October, 1928, a copy of which was forwarded to all
Heads of Circles with this pffice letter No. EA-279/27-T1I, dated the 15th October,
1923. As the Lowest Selection Grade examination has since been abolished and the
posts’ of Town Inspectors on selection grade” rates of pay*have been converted into
those in the ordinary time-schle with & special pny, thuse officials who were appointed
6n probation as Belection Grade Tows. Inspectors and: who have not passed the Lowest
Selection Grade examination owing to. their not baving had two chances. to pass that
examination, must now pass the new examination, even if at the time of examination
their age might exceed the prescribed limit of 35 years, so as to make themselves
eligible for transfer to the Inspectors’ cadre. They will be allowed a= many chances
for passing the mew éxamination as were ‘left to them for passing the Towest Selection
QGrade examination under the orders then in foree.

Steps should now be taken by Heads of Circles to hold the new examination for
%h“r.c!ll officials a8 well as for new candidates with reference to the requirements of the

ircle. . .

{SA. 250-3A/3L]

T. RYAN,
Offg. Dircctor-General of Postx and Telegraphs.

© ——————————
Rulea for Ue recrustment to the cadres o{ (8] ,Iﬂpet.:tafs of Post Offices and. Head
Clerks to Superintendents of Post {ffices, on Rs. 160—10—850, and (%) Inspectors,
Railway Mail Service, on N+ 160—10—260. o i

Recruitment to the cadres of (%:Inwu of Post Offices 3nd Head Clerks to
Snperintendents of Post. Offices, on Ra. ~10—250, and (2) Inspectors, Railway Mail
Service, on Rs. 160—10—250, is made by promotion from the undermentioned catagories
of upper division clerical staff of the Post Office and Railway Mail Service Brsrnches
Circle Offices and Dead Letter Offices :—

(i) Those who have already passed the old examination for Inspectors of Post
Offices and Head Clerks to Superinteridents of Post Offices, or for Inspec-
tors, Railway Mail Service' (held before 1828); :

(i) Those' who were allowed to appear as & Special case at the first Lowest
Selection Grade examination. (held in 1829) having already been selected
to appear at the old examination for Inspectors of Post Offices and Head
Clerks to Buperintendents of Post Offices, or for Inspectors, Railway Mail
Service, and who actually passed the first Lowest Selection Grade examina-
tipn; . .

r.. (iii) Those who were allowed to appear ar a srecial case at the second (and last)
Lowest Belection Grade examingtion (held in 1830) as iunior scandidates and
who nactually passed that examination; :
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(iv) Those who pass the new examination for appointment !o the cadres of (1)
Inspectors of Post Offices and Head Clerks fo Suporintendents of Post
Offices and (2) Inspectors, Railway Mail Bervice.

2. (12 Officials of the 4 categories described in Rule 1 will be eligible for promotion
-either (i) to the cadre of Imspectors of Post Offices and Head Clerks to Superin-
tendents of Post Offices . or (ii) to. the cadre of Inspectors, Railway Mail Service
according as— _
(a) they passed the old examination for Inspectors of Post Offices and Head
Clerks to Superintendents of Post Offices or for Inspectors, Railway Mail
Bervice, or - :
(b) they passed the old Lowest Selection Grade examination with Postal or
Railway Mail Service subjects as their syllabus, or
(c) they pass the new examination for Inspectors of Post Offices and Head
gerlss to Superintendents of Post Offices, or for Inspeators, Railway Mail
rvice. , :

(2) For purposes of this promotion, two separate waiting lists of the eligible
candidates will be maintained in each Circle, one for promotion to the cadre of
Inspectors of Post Offices and Head Clerks to Superintendents. of Post Offices, and
the other for promotion to the cadre of Inspectors, Railway Mail Service. In each
waiting list, the names of officiuls of the four categories described in Rule 1 will
be arranged in the following order :—

Officials of category (i) will rank senior to officials of all pther categories;

Officials of category (ii) will rank senior to officials of categories (iii) and (iv);
Officials of category (iii) will rank senior to officials of .category .(iv).

(3) In each waiting list the relative seniority of the ;o_ﬁiqidl of the same cate-
gory will be determined as follows : —

Category (i).—In the order in which their names were wrranged on the old
waiting list at the time of the publication of the results of the first
Lowest Selection  Grade examination for purposes of their promotion to the
old cadres of (a) Inspectors of Post Offices and Head Clerks to Superin-
tendents of Post Offices, or (b) Inspectors, Railway Mail Service as the
case might be.
' ‘Category (if).—In accordance with their relative position in the general gradation
hist as it stood on the 14th March 1933, cases of officials of different promo
tion cadres being decided on their pwn merits by Heads of Circles.

‘Category (iti).—Same as in the case of category (if).

Category (iv).—In order of the year of passing the examination and in the case
of officials passing the examination in the same year, in order of merit

in the examination.

(4) The two separate waiting lists will be published annually with the gradation

list of the Circle.

3. The examination referred to in Rule 1(iv) will be held, ordinarily annually
in each postal Circle. Tt is open to the Head of a Circle not to hold the examina-
tion in any year if the number of qualified candidates on the waiting list happens
to be excessive at any time. The examination will be held at the headquarters
of the Circle. The date of each examination will be announced by the Head of
‘the Circle in his circular about nine months in advance of the examination.

4. The classes of officials eligible as candidates for the examination are ihe upper

division clerical staff of—
(a) the Post Office (including <y for the examination for Inspectors of Post
Postal Divisional Offices).- } Offices and Head Clerks to Buperintendents
of Post Offices ;.

(b) the Railway Mail Service for the examination for Inspectors, Reailway
(including Railway Mail g Mail Service ;
Service Divisional Offices).

{0) the Cirole Office.cadre. and ) for either of the above two examinations.

{d) the Dead Letter Office. \
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5. A candidate must fulfil the following conditions to be ehgihle for nomination for
the examination in accordance with Raule 6 :—

(i) he must have passed the 1st efficiency bar of the tima-scale prior to the:
date of the examination.

. (ii) be must not be over 35 vears of age on the date of the examination.

(iii) he must possess an unblemished record as regards work, conduot and character.

(iv) he must be physically fit and of active habit and be able to ride a hicycle
or a ponmy,

(v) he must possess a good knowledge of two main vernaculars of the postal
circle to which he may belong.

6. Candidates who fulfil the above conditions may be nominuated for selection to
appear in the examination, by (1) Divisional Superintendents and First Class Post-
masters from amongst their subordinates and (2) the Head of the Circle from awongst
the staff of the Circle Office and the Dead Letter Office. Ordinarily two candidatss wilk
be nominated by each Divisional Buperintendent and 1st Class Postmaster ard two-
by the Head of the Circle unless the latter directs otherwise with reference to actual

uirements of the Circle. A date for the submission of the nomination vill be
fixed by the Head of the Circle about nine months in advance of the examinatin and:
will be notified in a Circular.

7. From candidates so nominated the Head of the Circle will select those who
are to be permitted to appear at the examination and he may reject any nomination
without assigning a reason, The decision of the Head of the Circle in the matter
of selection will be final and absolute and no appeal will lie against it. A seiected
candidate will have to produce a health certificate from a Civil Surgeon or District
Medical Officer to the effect that the candidate is physically fit for a hard outdoor
life, before he can be permitted to sit at the examination.

8. Canvassing for nomination or selection by any candidate or on any candidate’s-
behalf will ipso facto bo held to debar that candidate from nomination or selection.

9. A candidate will ordinarily be germiued to sit at the examination once only,
but, as a special case, & andit{ate who has once failed at the eramination ma;
nominated and selected a second time for another. examination if he still fulfils all the
conditions in Rule 5. In no case, however, may any candidate be nominated more
#Adn twice to appear at the examination. Candidates selected to appear for a second'
time in the examination will be examined in all subjects.

10, The subjects of the cxamination and the full marks allotted to each wilk
be as follows :

SumsscTs. FuLL Marxs..
I. First paper.
For Postal and Railway Mail Service candidates .—

(a) English—An essay—time 2 hours 100
(b) A viva voce examination in gemeral knowledge of Knglish
to be conducted by the Head of the Cim:gghimulf 4 100

II. Becond paper (without the aid of hooks)—time 3 hours 100
(a) For Postal and Railway Mail Serrvice candidates :—-
(i) Post and Telegraph Guide—whole.

(ii) Posts and Telegraphs Initial Account Code. Volume I,
Chapters 1, 2, 4 to 7 and 9 to 16 and Appendix 14 to Post«
and Telegmpfu Initial Adcount Code, Volume I

(b) For Postal candidates only—

Appendix 23 of Posts and Telegraphs Initial Account Code
Volame I.
(c) For Railway Mail Service candidates onby—

Appendix 24 of Posts and Telegraphs Initial ‘Account OCode
Volume I.
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JII. Third paper (without the aid of books)—time 3 hours 170
(a) For Postal and Railway Mail Service candidates—

(i) Posts and Telelgmphs Manual, Volume IV (Establishments)—
Chapters I, 11 (except 'Craffic and Engineering portions),
III to V, VITI, XII, XVI and XVII.

(i1) Posts and Telegraphe Manual, Volume V (Post Office and
Railway Mail Service General Regulations)—whole.

(iii) Posts and Telegraphs Manual, Volume VIII (Post Office and
Railway Mail Service Supervising Officers)—whole (ezcept

Chapter 1).
(b) For Postal candidates only—
(i) Posts and Telegraphs Manual, Volume VI (Post Office}—whole.
(ii) Branch Office Rales.
(¢) For Railway Mail Service candidates only—

Posts and Telegraphs Manual, Volume VII (Railway Mail
Service)—whole.

1V. Fourth paper (with the aid of books)—time 3 hours J0C

For Postal and Railway Mail Service candidates—

(i) Fundamental Rules (Posts and Telegraphs Compilation)—
whole (except Rules 82, 94 to 100, 102 and 100 to 130).
(ii) Supplementary Rules (Posts and Telegraphs Compilation)—
wﬁole (except Rules 166 to 174, 242 to 2&, 274 wp 283, a)nd
307 to 310 and Appendices).
(iii) Civil Bervice Regulatione—Chapters on pensions.

V. Fifth paper (without the aid of books, except in the case of the
Indian Evidence Act, the Indian Penal Code and the Criminal
Procedure Code)—time 3 hours ...
For Postal and Railway Masl Service candidates—

(i) The Indian Post Office Act.

(ii) The Indian Telegraph Act.

(ili) The Government Savings Bank Act.

(iv) The Post Office Cash Certificates Act.

(v) The Indian Evidence Act. '

(vi) The Indian Penal Code—Chapters I, 1I, V, 1X, XTI, XVII
to Section 424 and XVIII to Section 477-A.

(vii) The Code of Criminal Procedure—Chapters I, V, VI, VII,
XIV, XXII, XXIV, XXV, XXXIX to XLI.

11. Candidates who secure 50 per cent. of the allotted marks in each subject and:
60 per cent. of the aggregate marks will be considered to have passed the examination.
The result of the examination in order of merit according to the total number of
marks secured by each successful candidate will be published vy the Head ouf the-
Circle in a circular.

100

ExaMINATION FOR THE RECBUITMENT 0F INSPECTORS or Post OFFICES
HELD IN BomBAY.

1273. *Pandit Lakshmi Kanta Maitra: (a) Is it not a fact that the
last examination for the recruitment of Inspectors of Post Otfices held in
11.30'};:)33' was thrown open to all officials with certain age and service:
imi
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(b) Is it not & fact that the Audit and Account Offices, including the
Poste and Telegraphs Audit and Account Offices, have done away with
the system of nomination with regard to their Departmental examinations
for promotion to higher grades that are now open to all officials with cer-
tain service limits ? ‘

(¢) lg it not a fact that under the rules laid down by the Direetor
General the Circle Office and the Dead Letter Office in each Circle have
‘been constituted as one unit and each Superintendent’s and First Class
Postmaster’s Division as one unit and that Heads of Circles have been
authorised to nominate only two or three candidates from among the cleri-
-cal staff of the Circle Office and the Dead Letter Office like the Divisional
.Buperintendents and First Class Postmasters ?

(d) Will Government please furnish a statement shewing the number
-of candidates who were nominated from each Superintendent's Division
and First Class P’ostmaster’s- Division as also from the Circle Office and
the Dead Letter Office in each Circle (i) for the Examination of Railway
Mail Service Inspectors held in December 1934, and (ii) for the examina-
‘tion for Inspectors and Head Clerks held in February 1985 ?

(e) Is it not a fact that the All-Indin (including Burma) Postal and
.Railway Mail Service Union suhmitted representations to the Director
General strongly protesting against the nomination of an excessive number
-of candidates from the Circle Office staff by the Heads of certain Circles
for the examination of Railway Mail Service Inspectors held in December
19342 Tf so, what steps have been taken to rectify the irregularity ?

(f) Are Government aware that the nomination of candidates in the
‘various Circles has led to great discontent among the staff ?

(8) Are Government aware of the complaint thet the principle of nomina-
‘tion for selection of candidates for promotion in the public services is obnoxi-
-ous from the public point of view as it opens the door to favouritism and
nepotism ?

(h) Do Government contemplate to abolish the system of nomination for
‘selection of candidates for the examination -for- recruitment of Inspectors
and Head Clerks and to throw open the examination at least to all offi-
-cials in the Post Office and Railway Mail Service who fulfil all the other
-conditions laid down for the selection of candidates? If not, why not?

(i) Do Government propose to exclude the clerical staff in the Cirele
-Offices from the examination? If not, why not?

Mr, G. V. Bewoor: (a) No.

(b) No.

(¢) The reply to the first part of the question is in the affirmative.
As regards the latter part, the fact ig not exactly as stated by the Honour-
able Member. Heads of Circles have discretionary powers to select &
larger number of candidates from nany particular unit in special circum-
stances, ¢.g., when an adequate number of the right tvpe of candidates
is not forthcoming from the other unite.

)

, (d)-Government regret. that the information is. not readily availsble and
-do not propose to call for it as ite eollection ‘would involve an inordinste
:amount of labour.
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(e) The reply to the first part of the question is in the affirmative.
As regards the second part, the Honourable Member’s attention is invited
to my reply to part (c) above. His assumption that an irregularity was
committed is not correct, and the question does not, therefore, arise.

Government are not aware that the position is as stated by the
Honourable Member. I have no doubt, however, that certain members.
of the staff, who have failed to secure nomination, may be discontented.

(g) The selection is made after a careful examination of all relevant
factors by a responsible officer, vie., the Head of the Circle. The selected-
candidates have further to qualify at a competitive examination held by
the Department and Government consider that this is an adequate safe-:
guard against any abuse such as that apprehended by the Honourable-
Member.

(h) No. Because Governwment consider that the cxisting system meets
the requirements of the Department adequately. To throw the examina--
tion open to all officials as contemplated by the Honourable Member would’
creute serious administrative and financial difficulties. The cadre of
Inspectors’ is a special one, requiring special qualification and aptitude,
and the scheme hus heen devised to secure the most suitable men.

(i) No. Because in the interests of the Department Government see:
no reason to exclude suitable men in the Circle Office from competing for
this .special cadre.

Mr. Lalchand Navalrai: Muay 1 know if this examination tukes place
for officials and departmental people only or there is dircet recruitment
also, and, if so, to what extent?

Mr. @G, V. Bewoor: It is open only to departmental officials,

Mr, Lalchand Navalrai: Why is it that recruitment is not made:
direct ? ’

Mr. G. V. Bewoor: DBecause we do not consider it necessary: we get
the suitable men we require from our departmental staff who have ex--
perience of the working of the post office.

Mr, Lalchand Navalrai: Then, it meang that it is not propcsed to have-
this directly recruited at any time? -

Mr. @. V. Bewoor: No, Sir.

4
Mr, Lalchand Navalrai: When will that be? How will it be that by
that time they will have acquired official ability or efficiency?

Mr. President (The Honourdble Sir Abdur Rohim): That is merely
arguing. The Chair disallows that question.

D1SOHARGE OF NINE MUSLIMS EMPLOYED IN THE CARETAKING STAFF
AT NEwW DELHI.

1274, *Mr. Ghilam Bhik Nairang: (a) Will Government be pleased to
state whether in October 1934, or thereabout nine Muslims employed in
the Cavetaking Staff at New Delhi, who Fad rendered satisfactory service
for a long time, were discharged on the plea of being overage or unfit
for further retention in service? '
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(b) 1f the answer to part (a) be in the affirmative, is it a fact that
‘the Muslims so discharged were replaced by one Muslim and eight non-
Muslims ?

The Honourable Sir Frank Noyce: (u) Seven temporary Muslim em-
ployees of the Caretaking staff were discharged in Ociober, 1984; three of
them were over-age and four were cousidered unfit for further service.

(b) No. BSixteen appointments were made to the Caretaking steff
shortly after the beginning of the Delhi season—seven in place of the men
referred to above, two in place of men discharged on other grounds, and
seven seasonal appointments. The Executive Engineer concerned ascer-
tained that Muslims already held 26 per cent. of the appointments on the
‘Caretaking staff. He, therefore, offered four of the sixteen appointments
to Muslims. One¢ Muslim declined to accept the offer, with the result that
three appointments went to Muslims and thirteen appointments to members
of other communities.

Dr. Ziauddin Ahmad: D¢ Government consider the strength of Muslims
already in service in making fresh appcintments, and, therefore, the 25
per cent. rule did not apply ?

The Honourable 8ir Frank Noyce: No, Sir; the 25 per cent. rule ordi-
narily applies. The question whether it should apply to this sort of service
is under my consideration.

Dr. Ziauddin Ahmad: Was that the reason for not applying the rule,
becnuse the strength of the Muslims was already 26 per cent. ?

The Honourable Sir Frank Noyce: That, Sir, as I have already said, is a
point which is engaging my attention. I noticed it when the reply to this
question came to me, and I am making inquiries.

Dr. Ziauddin Ahmad: Will the Honourable Member be prepared to
waive the 25 per cent. rule if he finds after inquiry that there were 26

per cent. Muslims ?

The Honourable Sir Frank Noyce: I am not quite sure what my friend’s
point is. If his point is that one of these four appointment should have
gone to a Muslim, I have already told him that that matter is engaging
my attention. .

SEASONAL APPOINTMENTS MADE IN THE (ARETAKING STAFF IN ‘““A”
DivisioN AT Nkw l.ELHI.

1275. *Mr. Ghulam Bhik Nairang: Will Government be pleased to
state how many seasonal appointments were made in December, 1984
and January 1935 in the caretaking staff in ‘A’ Division nt New Delhi
and how many of the persons appointed were Muslims?

The Honourable Sir Frank Noyce: 35 seasonal appointments were made
in December, 1934, and Jhnuary, 1935. TExcluding 24 sweepers, the men
appointed were six Muslims, three Hindus, and two Sikhs.
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DETREOTION OF OVEBPAYMENT OF LARGE SuMs oF MONEY TO CONTRACT-
ORS IN CONNECOTION WITH THE CONSTRUOTION OF ST. MARTIN'S
CHUROH IN THE NEW CANTONMENT OF DELHI.

1276. *Mr. Ghulam Bhik Nairang: (a) Will Government be pleased to
state whether in the year 1929-80 overpayment of large sums of money
to contractors in connection with the comstruction of St. Martin’s Church
in New Cantonment was discovered ?

(b) If the answer to part (a) be in the affirmative, is it a fact that a
.certain Sub-Divisional Officer of the Central Public Works Department,
New Delhi, was found responsible for such overpayment?

(c) 1f the answer to part (b) be mn ‘he altrmative, is it a fact that
‘the said Sub-Divisional Officer was taken to task for grave negligence and
it was decided that he should never be given charge of a Division?

(@) Is it also = fact that in the ycar 1926-27 the swme Sub-Divisional
Officer was found responsible for slack supervision in the construction of
the Assembly Chamber, and action similar to that referred to in part (o)
‘was taken against him?

(e) Is it & fact that the same Sub-Divisional Officer was able to manage
‘to be placed in charge of & Division in 1938?

(f) If the answer to part (&) be in the affirmative, will Government
be pleased to state the reason why this officer’s previous record came to
‘be ignored?

(g) Will Government be pleased to state the qualifications of the officer
referred and the reason why he has ull along been placed in charge of
construction work?

The Honourable Sir Frank Noyce: (s) Certain errors were discovered in
.4 running bill. There was no overpayment.

(b) Does not arise.

(c) and (d). No.

(e) The officer, to whom I understand the Honourable Member to refer,
was placed in charge of a Division in 1983.

(f) The record was not ignored, as all the reports were placed before
the Public Service Commission, on whose advice the officer was appointed
-as an Assistant Executive Engineer in the Department. Being a senior
Assistant Executive Engineer he holds Divisional charge from time to time
as vacancies permit.

(g) The officer in question has been selected for construction work
because his sound practical knowledge of engineering, energy, and common
sense, have made him unusually successful in work of that kind

RETRENCHMENT OF 80ME CLERKS OF THE CENTRAL ACCOUNTS OFrIcE,
PusLI0 WORKS DEPARTMENT, NEW DELHT.

1277. *Mr. Ghulam Bhik Nairang: (a) Will Government be pleased to
state whether in 1981 some clerks of the Central Accounts Office, Public
Works Department, New Delhi, were retrenched?

(b) Tf the answer to part (a) be in the affirmative. were the following
persons among the clerks gso retrenched :
(i) Moorti,
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‘(i) Shib Charan Lal,

(i:ii) Fateh Chand,

(iv) Mubammad Ismail,

(v) Muhammad Mahdi, and
(vi) Zahurul Hasan?

(¢) If the answer to part (b) be in the affirmative, is it a fac ‘that
the following persons have been direetly recruited as clerks in preference
to the retrenched personnel :

(i) Narsingh Bahadur,
(ii) P. K. Sinha, and
(iii) M. P. Iyer?

(d) Is it a fact that the direct recruits referred to in part (¢) have been
taken against permanent vacancies with prospects of confirmation in the
neor future, while some retrenched officials have been re-employed against

temporary vacancies only

(e) Are Government prepared to see that justice is done to the retrenched
officials ¢

The Honourable Sir Frank Noyce: (a) Yes: in 1932.

(b) Yes.

(¢) Offers of cmplovnu nt were made, from time to time, to all efficient.
persons on the ‘‘retrenched’’ list furnished to the Central Public Works
Department, who could be uwraced, and those who accepted such offers
were duly employed. The three clerke mentioned by the Honourable Mem-
ber are now temporarily »mploved in the Central Public Works Department.

(d) No. The question of confirmation will be considered on its merits.

{e) Government are prepared to re-employ efficient retrenched personnel
whenever this is rasonably possible.

MUSLIMS IN THE ESTABLISHMENT SECTION OF THE CENTRAL Omon OF THE
CENTRAL PurrLic WORKS DEPARTMENT, NEW DELHI.

1278. *Mr. Ghulam Bhik Nairang: (a) Is it & fact that there is only
one Muslim ‘clerk in the establishment section of the ‘Central Office of
the Central Public Works Department, New Delhi, and' that the sohtary
Muslim olerk is allotted the work of diarising, ete.?

(b) If the answer to part (a) be in the affirmative, are Government
prepared to see that o sufficient number of Muslim clerks are appointed
in the said section on important duties with a view to safeguard the-
Muslim interest?
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The Honourable Sir Prank: Noyeet (a) Yesi The:Muslimiclorle ie em-
ployed on recording work. .

(b). No. For obvious reasons.itis not:possible to.reserve-posts for. mem-
bers of & particular community in the individual sections of an office.

Dr. Ziauddin Ahmad: Does the Honourable Member mean to suggest
that a Muhammadan is not fit to do any other work excepting diarising?

The: Honourable - 8ir' Frank Noyce:' No, Sir; I'said nothing of the kind,
and'I 'don’t think so, for & moment.

NON-OBSERVANOE OF A HOLIDAY ON THE JUMAr-vL<WID4 AND THE JTD-
UvL-FITR IN CONDUOTING THE INDIAN CIviL SERVICE EXAMINATIONS
HELD IN 1933-34.

1279. *Mr. Ghulam Bhik Nairang: (a) Is it a fact that no holiday was
observed on the Jumat-ul-Wida (last Friday of the month of fasting) and
the Id-wl-Fitr. in conducting the Indian Civil. Service Examinations held
im 1888-347

(b) Is it also a fact that'the candidates who appeared:at the examinas
tion referred to in part (a) included a very large number of Muslims, who
were prevented from performing their religious duties on these sacred days
by-the .non-observance of a holiday on,those days?

(¢) Did a deputation of Muslims: wait omr the - Honourable' the : Home
Member of the Government' of India to oall attention to the: grievance
referred to in parts (a) and (b), and did the Honourable the Home Mem-
ber-promise to attend'to the: matter?

(d) I8 it also a féat that at the Ihdian Civi] Service Fiamination
held in 1934-835, the two sacred days mentioned in part (a) were again
not observed as holidays?

(e) Are Government aware that' the Jumat-wl:Wida and:the Id-ul-Fitr
are days of the highest sanctity for Mualims?

(f) If the answers to parte.(e}-te (&) or (d)iand e} are im the affirmative;
are Government prepared to take effective steps to prevent such disregard
of the religious fdelings of Muslims &nd' such' repeated -obstruction to the
performance of their religious duties?"

TNe -Heénourablé: Sir Henry -Oraik: (a) Yes, but there was no paper-until
2'0’clock in the:afternoon on each of ‘the two days on which the Id might
hiave fallen.

(b) The answer to the first part is in the affirmative. I have no
information about the second part. '

(e) Yes.

(d), (¢} and (f). As regards the examination held this year, the Honour-
able - Member's attention i§ invited to mv.replies to starred questions
No. 404 on the 21st.February,and No. 1008 on. the 26th. March.

CLosmNG DowN oF THE OGALE Gr.Ass WoORKS, LIMITED, OGALEWADI.

1280, *Mr, N. V..Gadgil: (a) Are Government.aware that the only

lantern fuctory in India, vie., that of the Ogale Glass Works, Ltd., Ogala-

wadi, which had applied for .pro#éction in 1932 and which has been repeating
B
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ite request again and sgain, has been compelled to close down owing
to want of protection ?

(b) Have Government heard from them recently in the matter?
(c) Have QGovernment taken any decision in this matter? If so, what?

The Honourable Sir Joseph Bhore: (a), (b) and (¢). A certain measure
of assistance was afforded to the Lantern industry by the imposition of
specific duties on glass globes and chimneys for lamps and lanterns under
the Indian Tariff (Amendment) Act, 1884. Representations for further
assistance against Japanese competition have recently been received by
govemment from the Ogale Glass Works, Limited, and are under consi-

eration.

Mr. T. 8. Avinashilingam Ohettiar: Is it true that this factory has been
‘closed dowh ? .

The Honourable Sir Joseph Bhore: I have no definite information on
that point, but I am quite prepared to accept the information imparted by
the Honourable gentleman, who asked the original question.

RELATIONS BETWEEN THE CENTRAL AND THE PROVINOIAL (GOVERNMENTS
IN RRGARD TO REVENUE RECEIVED FROM MOTOR VEHICLES AND
LiABILITY  FOBR MAINTENANCE OF RoOADS.

1281. *Mr. 8. K. Hosmani: (a) Will Government state the relations
between the Central and the Provincial Governments in regard to the
revenue received from the motor vehicles and the liability for maintenance
of roads?

(b) What is the principle on which distribution of this revenue is based?

(c) Have the Government of Bombay submitted any definite plan for
economic road development in the Presidency?

(d) Have the Central Government assisted any road projects of the
Governments of Bombay and Madras? If so, which?

The Honourable 8ir Frank Noyce: (a) and (b). The reference to the
revenue received from the motor vehicles presumably applies to the sur-
charge of 2} annas per gallon of petrol, the proceeds of which are credited
to the Road Account. The Honourable Member is referred to the Resolu-
tion on Roads, adopted by both Houses of the Indian- Legislature on the
21st April, 1934.

(¢) The Government of Bombay have, from time to time, during the
last five years, submitted for the approval of the Government of Indis
their proposals for the use of their share in the Road Account.

(d) The Honourable Member presumsably refers to provineial schemes
financed from the Road Account. A statement is laid on the table showing
the schemes approved in the case of Bombay and Madras for the expen-
diture of provincial shares in that Account and the special grants so far
‘sanctioned from the Reserve to these two Presidencies.
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S:hemes of road de ppmenlworkcm!hMPrlmdo”cyapprwadforwm

from the R>ad Acoount

A. Ordinary share of the Government of Bombay in the Road Account.

(i) Presidency Proper.

Expenditure
t end of
No. Name of work. Cost. 3lst
December,
1934.
(Rs. lakhs). | (Rs. lakhs).
1 | Bombay-Ahmedabad-Rajputana Rood . . . 13,44 8,44
2 | Bombey Agra Road . . . . 4,46 2,87
3 | Bombay-Poona-Bangal re Road [N . 5, 0 4,46
4 Dhuhn—Bhusawal-Ed]absd Nagpur Road . . 3,14 0,62
5 | Bomb.y-Konkan-Goa Road . . . . 20,66 8,68
6 | Karwar-Bella y Road . . . . 2,05 1,72
7 Sholspur-Bua.pur-Hubh Rosd . . . 1,81 0,63
8 | Bandra-Ghodbunder Road . . . . . 0,81 0,79
g g‘umta-ﬂ ]li)h Road . Bu . . . . 2,;1 8,%
1 tnagiri- Kolhapur-Miraj-Bijapur Road . . 0,21
11 | Bombay-Poona-Sh lapur-Hyd.rabad Road . . 0,43 .
12 Asph‘:!t d.lﬁ"rent soctions ‘of roads ncar and 0,80 0,68
about
13 | Modernising ma.ds in Poona . . . 1,32 ..
14 | Indapur-B ramati Nira Road . . . 0,81 .
o] Booh ““é‘h‘g“,‘ih‘;"&iag. . bad Road o1 0,06
1 )mbay-P ;ona- r-Au.ranga 0,10
17 | Belaum- Khanapur-Halval-Yeﬂspur-Sum-Kodksm 0,58 .
Mysore Frontier Road.
18 | Surat-Chikhli-Bansada-Nasik-Poony Rod . 0,58 .
19 | Cos of survey works for he preparation of pla.ns 0,16 0,01
and estimates and trial borings.
20 | Cost of repairs and maintenance of works financed 1,41 0,61
f om the Road Account (Debit to end of 1935- (Inclusive
36). of Sind).
21 | Cost of road exp riments d bitable to local Govern- 0,48 0,
ment’s share in the Road Account.
22 | Ahmed .bid-Khaira-Godhra-Indore Road . . 1,23
23 | Sholapur-Osmanabad-Yedshi Chausala Road . 0,43 Reocently
24 | Chiplun-Kara :-Jath-Bijapur-8indgi-Raichur Road . 1,24 sanctiond.
Total . 64,39 80,64
(%) Sind.
1 | Ka achi- )Hyderabad-Rohri-Puqiub Rrad (East 15,38 18,88
2 | Sukkur S8hikarpu: Road . 3,37 .o
3| Ko lx*-'l‘;-,D:;)du-Sl:n]mrpu.-Ba.luclnstm:; Rocd (Wec* 2,69 2,16
4 | Cost f ropairs and maintenance to works finanoed 0,44 | (Separate
from the Road Acoount (Debit for 1935-36 only). | Bl & a2 figures not
¢ oy ¥
o available).
5 | Cost of experimental works to be financed from 0,10 0,10
local Government’s share in the Ro d Acocount,
Total 21,86 16,14
GrAND Torar . 86, 5 46,8

B2
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R hawt ﬂ ."ﬁ = Teay T U ) . P T . e - ]
Expenditure
to end of
No. Name of work Cost. 't . Blst
Dec mber,
1934.
'B "o ks X il grente he (Ra. lakhs). | (Rs. lakhs).
| w Y 8pec fmﬂh v
Rapsewe witn ﬂp Government of India in the ’
Aococount.
0,45 0,36
0,10 0,10
0,32 0,32
w7 om

Solupﬁa of roaf dpu‘opmm paorka in ﬂu Hadm Presidency ayyrwod Jor being fingnce

fram the Road Aoccouns,

A, EFrom }.chaIIGovemmellt'u1nrdj1yary share in the Acoount.

L T T N T T e T e
Ex iture
: . t toP::s‘. of
No. Name of work, ! Cost, 1 31t
* - ’ r’
% 10
—_— 3 .
(Bs lnl:hs). (R- ]qkh-}
1} Bri across the thuwnhl‘ river on the Great - 2,26 2,13
: ?«ﬁ-m&nmmk |
2 !Bndﬁ' over the Y alvl river at.mile 328/3 s,u p 2,42
' e Great Northern Trunk Road i
3 | Bridge soross the Gundla Kemma river at mile |- 3,60 | 3,34
193/6 of the Great Northern Trunk-Rosd,” ' |’ a E
4 | Bridge adroes the mukhi rivér at-Nayudu. |- 4,30 |- 3,45
|’ ‘pets at mile 69/2-4 of the Great Northern |- ‘
k Road, 1 .
5 |.Causeyay mcross the Pennar at mile 104-105 of 2,61 2,29
' the( Gi'eat‘ﬂouth Trunk Road,
6 | Proteqtive revetmerts to No. 5 above. 0,84 0,83
7 Br:d across the Malattar river ut mile 1086- 107,(7 8 0,38 0,36
) ﬁhe Great Southern Trunk
8 \‘Intalhng the eart| road between mﬂo- 100-150-} - 137 |» 1,31
of the Great Southern Trunk Road, ) ,
9 | Bridgq acroes the Gofnukhi river a.t mile 134-136/1.2-| * 0,81 | 0,62
qllm Great Southern Trunk. 1L i
10 Bl‘:dgq across the M lmukthmt.hl at ml.le 132-133 0,65. |» 0,66
" 0-1'of the Gﬂmtgl thern Trunk- Road,
"11 |“Bridgq across the Chitlianatham at mile 2]4!7 of {» 0,80 |» 1,10
|- thd Great Southern Trunk Road.
12 | 'Bridge across the Pq’nnar river at mile 285/7-8 of 1,76 1,61
e thd Madras.Bombay Trunk Road.
13 | Causeway across the Chithravathi river at.mile 0,68 0,68
I‘ 231!3 and 238/1 of the Madras-Bombay Trunk
Road.
-Bridge across the Paddayeru at mile 178/5 of the 0,63 0,74
» h&:u yﬂeron.ﬂ /

14

s-Bombay Trunk I
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Expenditure
. . to end of
No. Name of work. Cost, 3lst
December,
1934,
{Ra, lakhs).'| (Rs. likhs).
‘156 Bri%e over the Keesars river at Muslipatam- 7,30 | ‘4,54
yderabad Trunk Road, ' .

16 | Causeway across the Cheyyar Tiver at mile §1 /8’ 0,86 1,08
of the Chittoor-Cuddalore Trunk Road,

17 | Re-making thie ghat portioris of the Calicut-Vyitri- ¥ 418 ¢ 2,00
Gudalur Road,

18.] Improvements to the Madras-Calicut Trunk Road 5,00 3,94

. and extension (first section from Calicut soul:'h- '
wards). ‘

19 | Improvements to the Gudalur.Vyitri-Calicat Trunk- 1,87 1,26
Road (miles 74-79),

20 | Bri across the Paleru river at mile 168/2-3 of 4,33 3,52

o of the Great Northern Trunk Road. '

21 Bn “across the Manmeru rivér ‘at mile 160(7° 2,39 - 2,03
L ‘the Great Northefn Trunk Road. : .
22| ‘Bridge 'acroms the Kandivalasa Gedda at 'mile. 2,42 1,77

96/2-3 of the Great Northern Trunk Road, i

23 | Bridge across the Budameru Gedda at mile 108/7-8 1,30 ' 1,00

ﬁhe Qreat Northern Trunk Road

24 idgs soross ‘the Paradi Gedda at mile 33/2 of 2,90 2,30
the Vizianmgaram-Karads-Komatiapeta Road.. .

25 | Bridge across the Musi river at mile 172/3-4 of 3,50 1,84
the Great Northern Trunk Road,

26 | Bridge across the Ogeru river at mile 223/7-8 of| 1,76 1,30

: ‘the' Gteat Notthern Trunk Road, Co

27 | Bridge across the Vakkileru at mile 147/7-8 of the. 1,1 0,83
Chittoor-Kurnool Trunk Road.

28 Bri acrgss the Iruvaram river at mile 97/7 of 0,90 0,04

adras/Béthbay Trunk Road. _ . o

20 [m[i{g:celmenta to the Coimbatore-Hassanur Trunk 2,00 1,64

30 ] Construction of a girder bridge o\rer thn Poini 3.13 | About to
Jiver at mile 76 of Madl'aa-l?o ‘} begin,
'Rowtl, héar the site’ bf the Rice CH a&
the cost to be debited to local Govmunamt’
share in the Road Account,

31 } Construction of a concrete road over the Kistna 0,14

. Aniout ot Bezwada, ’

32 | 'Spécial iniptoveménts to ‘the Tirvdlam-Katpadi 132 Recently
Road to bring it upto Trunk oad ) sdnc-
standard, tioned,

33 | Reconstruction of the bridge across the Eranjolly 1,16
nﬂronthﬁTeﬂinhbﬂyEorgTrunk Read, ' 1 )

Total 71,34 51,61
B, Worke flnanced by special grants from the
Reserve with - the Government of Ind¥a in the ,
Road Account, §
5¢q Half the odst of item 80 above .3 3,13 || about to

et L F ¢ Ny b e iR ke i T R I AR TR LTIy Tk Sh
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Mr. S. K. Hosmani: When o certain project concerns two provinces, for
instance, a bridge concerns both Bombay and Madras, who is responsible
for the work? Is it the Central Government or the Governments of both
the provinces ?

The Honourable 8ir Frank Noyce: The Central Government is mnot
responsible for any work in the provinces of Madras and Bombay. That is
a matter for the Local ‘‘overnments.

Prof. N. G. Ranga: Is it not a fact that the petrol duty was levied in
order to enable the Provincial Governments to abolish toll gates ?

The Honourable 8ir Frank Noyce: No, Sir; nothing of the kind.

Prof. N. G: Ranga: Is it not a fact that the Jayakar Committee has
recommended that before petrol duty is levied, as a condition precedent,

the toll gates should be abolished ?

The Honourable Sir Frank Noyce: I cannot carry in my head the
recommendations of the Jayakar Committee on that point, but,’'to the best
of my knowledge, this 2} annas duty was levied for additional road deve-
lopment. The abolition of toll gates would not promeote.the development
of additional road. :

Dr. Ziauddin Ahmad: Will the Honourable Member lay this matter
before the Roads Committee and say that no grant would be given to any
of the provinces if they levied a toll duty?

The Honourable Sir Frank Noyce: No, Sir; the question of toll gates is
purely a matter for Provincial Governments.

Seth Govind Das: In how many provinces is the toll duty levied? Is it
-only in Bombay or in other provinces also?

The Honourable Sir Frank Noyce: I have no information on that point,
but if my Honourable friend wishes to have it, I would suggest to him to
put down a question on the subject.

Prof. N, @. Ranga: Is it not a fact that, if any Provincial Government
wishes to impose toll gates it cannot do so without first consulting the
Central Government ?

The Honourable Sir Frank Noyce: No, Bir; it is not a fact. As I have
said, this question is purely for the Local Governments to decide. The
Government of India are not concerned with it.

ScEEME FOR THE EcoNoMIio DEVELOPMENT AND IMPROVEMENT OF RuraL
AREAS IN THE BoMBAY PRESIDENOY.

1282. "Mr. 8. K. Hosmani: Have the Government of Bombay submitted
any scheme for the economic development and improvement of rural areas,
40.the. Governmeat of India for their approval.? .If so, will Government. lay
them on the table ?
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Mr. G. 8. Bajpal: No, Sir.

Mr. Lalchand Navalrai: May I know if the Road Development Board
in Bombay is nominated or elected ?

Mr. G. 8. Bajpai: This has nothing to do with road development.

PROJECTS INOCLUDED IN THE PROGRAMME OF WORES FOR THE Ex-
PENDITURE OF THE ADDITIONAL SUM MADE AVAILABLE FOR THE NEXT
YEAR’S BUDGET.

1283. *Mr. 8. K. Hosmani: Will Government state the projects, with
their estimated costs, included in the programme of works for the expen-
diture of the additional sum of Rs. 40 lakhs made available for the next
year's budget?

The Honourable 8ir Frank Noyce: The additional sum of Rs. 40 lakhs
will be merged in the Reserve of the Government of India in the Road
Account. It will, therefore, be governed by the terms of the Resolution on
Roads adopted by this Assembly on the 31st April, 1984, in accordance
with which no projects can be included in a programme for expenditure from
the Reserve untlil they have been referred to the Standing Committee for
Roads. As I explained in the House on Saturday, proposals were laid
before that Committee a few days ago and the proceedings of the Com-
mittee will, as usual, be placed in the Library when printed.

INCREASED INTEREST SHOWN IN THE DiEspL ENGINE UxrTs ror MoTOR
VEHICLES.

1284. *Seth Haji Abdoola Haroon: (a) Has Government's attention
been drawn to the increasing interest being shown in the Diesel-engine
unitg for motor vehicles?

(b) Are Government aware that much of the advantage claimed for
these engines depends on the fact that the incidence of taxation is very
much more on & petrol vehicle than on a diesel-engined vehicle ? If so, what
do Government propose to do in the matter ?

The Homourable Sir James Grigg: (a) Government are aware that the
use of Diesel engines for motor vehicles has increased very considerably in
the United Kingdom during recent years and that a small number of
vehicles, with these engines, has been imported into India.

(b) It is a fact that the tax on the fuel used by Diesel-engined vehicles
is very much lower than the tax on motor spirit. Government are closely
watching the imports of these vehicles and will take into consideration the
advisability of measures to correct any appreciable adverse effect on their
revenues.

Dr. Ziauddin Ahmad: Is it not a fact that the Government of India
promised that they would watch the effect of the duty on the agricultural
machines and the diesel oil engines? If they have been watching it, what
18 the effect ?
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The Honourable Sir James @rigg: I am prepared to teke it from the
Honourable Member that the fact stated in the first part of the question is
seorrect, but this is the first time that it has been brought to my motice,
and I must ssk him to put down a question on the subject,

Dr. Ziauddin Ahmad: Apart from the question as to how many of them
have been imported, have they watched the effect of this duty on the agri-
cultural operations ?

The Honourable Sir James Grigg: I must repeat, if the Honourable
Member will put down a question, T will look into the matter, but this is
the first time that it has been brought to my notice.

'FrLM NAMED ‘“ INDIA SPEAXS '’ EXHIBITED IN Ammm.

1285. *Mr, Lalchand Navalrai: (a) Are Government aware of the Tact
that a film ‘‘India Speaks’ vilifying this country has been exhibited since
& few.months back in America and is being criticised by the Indian Press?

(b) Will Government be pleased to state what steps they have taken ‘to
«stop 'such vilification and -exhibition :ef ‘this film, ‘parts of ‘which :are a8
~reported in tthe press, faked by the new trick ;procesees ?.

(o) Is it a fact that the distributors of this film are negotiating to sell
it in Centinental countries, as described in the extract from a letter sup-
.jplied by the United Press and published in the Hindustan Times of the
8rd March, 19857

(d) Are Government not aware of the fact that in other countries such
vilification is immediately protested against and stopped through the diplo-
matic channels of the countries coneerned ?

(e) Has the Secretary of State or the Government of India received any
reports of His Ma,}eety 8 diplomatic representatives, from the countries
where this film is being exhibited or .negotiated for sale? If so, will Gov-
ernment be pleased to place them on the table? Tf not, why not?

(f) If the reply to pant (e) be in the negative, are Government prepared
1n get the information by cable and make it available to the Members -of
the Central Legislature ? 1f not, why net?

(g) What measures do Government propose to take against -the firm
representing the American producer and distributor of this film in. this
country and for stoppage of the exhibition of this filin everywhere it is
‘being shown and negotiated for sale, through the dxplom.u.'mc representatwes
of His Majesty ?

~ "The Honourable Sir Henry Oratk: T would refer the Honourable Member
4o the replies given by me to quegtion No. 1088 and the short notice ques-
‘tion on the same subject and supplementary questions asked on the 27th
"March which give all the information I have and the action which has heen
taken in the matter.

Mr. Lalchand Navalral: May T know. . . . .

‘Mr. President (The Honourable Bir Abdur Rahim): This matter hus been
fully discussed. Next question.
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Mr. Lalchand Navalral: I do not think clause (g) of the question ‘has
been answered, whether anything has been done with regard to the firm
which represents the American_producer and distributor—whether anything
‘has ‘been ‘done ‘against him, or is this vilifieation to go on with impunity ?

The Honouralle Sir Henry Orikt: I 'do not know what firm this is.

Mr. Laichand Navalrai: Does not the Honourable Member know ths*
there is a firm here representing the American ‘produeer and distribiter?

The (Honourable Sir Eenry'Oratk: There is a firm here?
Mr. Lalchand Navalral: Yes.
The Honourable 8ir Henry Oralk: No, I am not aware of that.

Mr. Lalchand Navalral: I am very sotry then. May I request the Hon-
curable Member to find out and do something to stop this vilification ?
Otherwise, there will be no obstruction to their doing anything they like.

The Honourable Sir Henry:Oraik: The Honourable Member:seems ‘ta con-
tuse the word; when he says producing he means manufacturing. . . . .

Mr. Laloband Navalrai: They are also manitfacturing. The compuny is
& Company which ‘represent ‘the 'produeer and distributora—rot that they
actually make it here. Those Companies that have bzen producing 'and
distributing in America have got a firm here representing them. I am told
they elso :produce here. ‘Therefore, I want to know if the Honourable
Member is going to do anything with regard to this, or is he going to leave
it a8 it is? ' S

The Honourable Sir Henry Oralk: I do not know what the Honourable
Member wants me to do. The film has never been produced in Indis, or, as
far as I know, anywhere except in America. I understand the Honourable
Member’s allegation is ‘that the film, 4r, at any rate, part of it, was made
in India. Even that is, 'I’believe, a matter of pure conjecture, there is
no evidence to that effect as far as I am aware.

(Mr, Lalchand Navalrai rose in his seat.)

Mr. President (The Honourable Sir Abdur Rahim): Order, order. Next
-question.

InpiANs HOLDING ComMissIONED RANKS IN THE INDIAN ARMY
VETERINARY CORPS.

1286. *Mr. K. L. Gauba: (a) Will ‘Government be pleased to state the
total number of Indians holding commissioned ranks in the Indian Army
Veterinary Corps ?

_ (b) What is the total strength of the officers in the Indian Army Veter-
‘inary Corps ? _

(c) How many Indians*with M. R.C.V.8. (London) qualifications passed
at ‘the recent examination 'held at Lahore at the end of January 1985, for
recruitment ‘to the Indian Army Veterinary Corps ?

(d) Out of these, how many have been recruited ?
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(e) Are Government prupared to expedite the employment of all the
remaining passed candidates to the Indian Army Veterinary Corps?

(f) Are Government prepared to accelerate the employment of qualified
Indians to the Indian Army Veterinary Corps ?

(8) Are Government prepared to employ all those who recently passed
the examination held at Lahore for such recruitment? If not, why not?

Mrx, G. R. ¥. Tottenham: (a) and (b). There are three Indian Commis-
sioned Officers and 107 Viceroy's Commissioned officers in the Indiun Army
Veterinary Corps. There are in addition 64 British officers of the Royal
Army Veterinary Corps attached to the Indian Army Veterinary Corps.

(c) Eight.
(d) Two have just been commissioned.

(e) to (g). Government are considering a comprehensive scheme for the
Indianisation of the Indian Army Veterinary Corps. It is hoped that this
will enable some of the remaining six candidates, who qualitied at the re-
cent examination, to be offered commissions in the Corpa.

. Mr, 8, Satyamurti: May 1 know when the absorption of these gix will
take place?

Mr. @G. R. ¥. Tottenham: The matter will be considered as soon as this
new scheme has received the sanction of the Secretary of State, which X
hope will be before very long.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Mr, 8. Satyamurti: I apologise to you and to thé House for not being
present this morning, when my questions were called. This is the first time
it has happened, and I promise it won’t happen agsin.

INDIANS EXTERNED FROM OB NOT ALLOWED TO RETURN TO INDIA DURING
THE LAST THREE YEARS,

1287. *Mr. 8. Satyamurti: Will the Honourable the Home Member be
pleased to state:

(8) the number and the names of Indians who have either been ex-
terned from India or who have not been allowed to return
to India, during the last three years;

(b) the period for which they have been so externed or prevented
from returning to India;

(c) the reasons for this action; and

(d) whether Government propose to withdraw such orders; if so,
when; if not, why not?

The Honourable Sir Henry Oraik: (a) I presume the Honourable Mem-
ber refers to those British Indian subjects abrogd who have applied for and
been refused passport facilities to return to Indiw during the last three
years. If so, the answer is one. This is the case of Sailendra Nath Ghos'e
who applied more than once during this period to return to India on condi-
tion that he is granted an amnesty.
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(b) to (d). I would invite the Honourable Member’s attention to the reply
given by me in regard to the case mentioned above on the 15th August,
1984, to Mr. 8. C. Mitra’s question No. 622 and to the supplementary
questions and answers thereon. I have nothing to add to what was then

stated by me on the subject.

Mr, 8. Satyamurti: May I take it, therefore,—I am merely asking for
elucidation—that no Indian has been externed, except the one gentleman
whose name the Honourable the Home Member gave, who was outside
India, and who asked for a passport to return to India but was refused ?

The Honourable 8ir Henry Oralk: Yes, there was only one British Indian
subject who has been refused permission to return.

Mr. 8. Satyamurti: Did Mr. Subhash Chandra Bose apply during thes
three years for a passport to return to Indis, and was he refused until
recently ?

The Honourable Sir Henry Oraik: He did return to India recently and
he was given a visa.

Mr. 8. Satyamurti: Did he apply earlier than the time he actually re
turned, and was he refused ?

The Honourable 8ir Henry Oraik: That does not arise out of this.

Prof. N. G. Ranga: Will any mercy be shown to the gentleman who is
still externed, during the coming Jubilee Celebrations ?

The Honourable Sir Henry Oraik: No.

Sardar Sant Singh: Is it or is it not a fact that the externment order
against Sardar Ajit Singh of Lahore still exists ?

The Honourable Sir Henry Oralk: I must ask for notice.

PBOVISION OF SEPARATE COMPAETMENTS FOR LEPERS IN RAILWAY
TRrAINS.

*Mr, 8. Satyamurti: Will the Honoursble the Commerce Member
be pleased to state:
(a) whether he is aware that several lepers travel by railway trains;
and
(b) whether there is any proposal for providing separate compart-
ments for them to travel in; if not, why not?

Mr. P. R. Rau: (a) Possibly.

(b) Under the Indian Railways Act, a Railway Administration may refuse
to carry persons suffering from an infectious or contagious disorder, such as
leprosy, except under prescribed conditions. The conditions prescribed pro-
bibit any passenger suffering from an infectious or contagious disorder from
bemg‘ carried in any train, unless he has engaged a reserved compartment
for hupself and unless all necessary arrangements have been made to segre-
gate him and his attendants from other persons during the whole time he is
on the railway.
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‘Mr.’S. Satpamurti: Have Government any information whether, as a
matter of Tact, ‘this rule is being enforeced, whether there are any health
’insxec'ﬁofs or any other agency in the railway stations to examine passengers,
and see if ‘they are suffering from infectious or contagious diseases, and, “if
80, not allowed to travel in the ordinary carringes ?

Me.P. R. - Bau: My Honourable friend knows that that suggestion s im-
'practicable. ‘It is impossible to have a health inspector examining all pas-
'sengérs to ‘ses which of thém kave been suffering from contegious or infec-
tious disease.

Mr. 8. Satyamurti: Do Government propose to take any ofhier éteps,
either by surprise inspection, or by inspection at certain important and ‘gig
stations, to see that this evil, 'which ohe knows does exist, is at least-miti-
geted, if not eradicated altogether ?

Mr. P, R. Rau: I am afraid it is very difficult to take any practical
'steps to provide for such inspection. It is impossible to' erapower the ordi-
nary class of railway staff to examine passengers. They*thust e ‘totripgeteht
to find out whether a person is really suffering from leprosy or not.

Mr. 8. Satyamurti: Will Government take ‘amy ‘steps, for example,-~40
find out the extent of the evil, will they sanction a special staff for & few
important stations, for, say, three months, and see if the extént of the evil
is 80 great as to justify any further action being taken ?

Mr. P. R. Rau: We will have the matter examined, but I must add
that, so far as Government are aware, po case has arisen yet to indicate
the need for such an examination or for any segregation which that éxam-
.ination might lead to.

Mr. S. Satyamurti: Does the Government thirk that the evil does Hidt
exist, or, if it does, it is in such a small .proportion that it can be ignored?

The Honourable 8ir Josaph Bhore: I will have the matter examined and
looked into. B ' '

' ‘8ALT. PRODUCED IN INDIA.

1289. *Mr, 8. Satyamurti: Will the Honourable the Commerce ‘Member
be plessed to state: '

(a) the quantity of salt produced in India todsy;
(b) the amount of salt which can be produced in India; and
(c¢) whether Government have considelzed that by proper production
&nd transport the entire demdnd of India cannot 'be ‘met by
‘purely indigenous supply ? ' '
‘Wie ‘Honotithble Bir Jameés G#igg: (a) The annual production of salt”
P

Indis, excluding Aden, ‘is about 400 lakhs of maunds. If Aden is includ
“the total will be raised to uboiit 450 1akhs. ' '
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‘(b) and (¢). The attention of the Honourable Member. is drawn to the
report of the Salt Burvey Uommittee. The Government have not had oc-
casion to consider what amount of salt could be produced in India if con-
siderations ofiprice and;quality were left out of-aceount,

Mr. 5. Satyamurti: Taking quality and price into consideration, hava
Government considered the possibility of satisfying Indian demand by the
production of indigenous salt ?

The Honourable Sir James Grigg: I do not quite follow the Honourable
Member's question. We have not considered_the possibility of makipe
India self-contained in the matter of salt leaving out of account questions of
price and quality.

Mr. 8. Satyamurti: If I understand-the Heonourable Member. arjight, he
will correct me if I am wrong, what I wanted was_ to find out if the Gov-
ernment cansidered, taking info account questiong of price and quality, the
possibility of making India_self-sufficient in the matter of salt supply?

The Honourable 8ir James Grigg: Yes; Sir, that wag-considered .on -seve-
ral occasions by the Salt Committee of ‘the last.Legislative Assembly, and
obviously the scheme which was prodeeed rested 'on-the fact- that it was nob
possible to make India completely self-contained,

Mz, 8. Ssiyamuri; Have the Government copsidered,this matter and

come to any conclusion, or are thoge conclusions only of committees
appointed by the House?

The Honourable Sir Jamlg,,Ggigg,: Government were represented: In
fact my, predecessor wag the Chairman of that committee.

Mr, 8. Satyamurtl: Will the Government of India now consider the
possibility of increasing the import duty on salt, and making it run:fer say
3 or 6 years, and thus helping India-to be self-sufficient.in the matter of
salt supply ? '

The Honourable 8ir James Grigg: That can be debated on the Balt
Additional Import duty debate. My prima facie answer to the question is
in the negative.

Seth Haji Abdoola Haroon: Is it a fact that the Bengal Government are
against this salt import duty?

The Honounable, Sir James. Grigg: .My recollection is that, at the. time
of the imposition of the original 44 annas duty, the Bengal (Government
protested against that agtion, of the Government.of Indis,,

Mr. O, N. Muthuranga Mudaliar: May I know whether in places, where
the monopoly system exists, Government . are restricting, the. area, as, well
a8 the quantity in each year?

The Honourable Sir James Grigg: I must have notice of that. Qbviouysly
that does not arise on this question.
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PURCHASES MADE ON BENALY OF THE GOVERNMENT OF INDIA BY THE
INDIAN STORES DEPARTMENT.

1290. *Pandit Nilakantha Das: (a) How many offices or officers besides
those in the Indian Stores Department make purchases on behalf of the
Government of India:

(i) in the Railways,
(ii) in the Army, and
(iii) in other Departments ?

What are their names and the items of purchases entrusted to them ?

(b) What is the percentage of purchases in each of the three above cases
made by the Indian Stores Department ?

(¢) What are the difficulties in the way of centralising all the purchases
of the Government of India in the Indian Stores Department ?

(d) Is it not & fact that the Indian Stores Department is being run at
8 loss to the tax-payer, to the extent of 10 to 11 lakhs of rupees a year,
about more than 60 per cent. of the loss being incurred in the commercial,
that is, purchase transactions and the rest in inspection ? -

(e) What is the objection to meeting the deficit of this Department by
making many more State purchases through this Department ?
~ (f) What is the objection to entrusting to the Stores Department the
purchases of articles mentioned in Rules 7 and 8—apecially Rule 8—of the
‘‘Rules for the supply of articles required to be purchased for the public
service’’, appended to the resolution No. 8. 217, dated 13th September
1928 (Department of Industries and Labour)?

(g) What is the normal percentage of the articles covered by the said
Rule 8 to the entire amount of stores required by the ‘‘Naval, Military or
Air Forces of the Crown in India’’ ?

(b) What is the percentage of steel articles mentioned in Rule 8 to the
entire amount of articles covered by that rule ?

(i) What is the percentage of (i) leather, (ii) textile and (iii) other articles
under the same ?

The Honourable Sir Frank Noyce: Such information as can be readily
collected has been called for, and a complete answer will be placed on the
table of the House in due course.

Mr. 8. Satyamurti: I want to ask one supplementary question on claugs
(d) of this question. What is the definite answer to that question ?

The Honourable 8ir Frank Noyce: The reply has been given on several
occasions recently in this House and I have nothing to add.

Mr. 8. Satyamurti: Has the loss continued, or has it been reduced ?

_The Honourable 8ir Frank Noyce: I beg my Honourable friend’s pardon.
Is he asking for a reply to part (d)? .

Mr. 8. Satyamurti: Yes.
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The Honourable Bir Frank Noyce: I thought he was asking for a reply
1o clause (¢). I venture to suggest that he should wait for the completo
answer which will be placed on the table of the House. I have not gone
into the details of this question in view of the fact that a consolidated
answer i8 being prepared, and I am not, therefore, prepared to answer any
supplementary questions on it offhand.

MAEING THE INDIA SToRES DEPARTMENT, LONDON, AN AGENT OF THE
INDpIAN STORES DEPARTMENT, GOVERNMENT OF INDIA.

L

1291. *Pandit Nilakantha Das: What is the objection to making the
India Stores Department, London, an Agent of Indian Stores Depart-
ment, Government of India in all matters of purchases?

The Honourable 8ir Frank Noyce: I cannot do better than refer tke
Honourable Member to pages 2896-97 of Volume VIII—No. 6 of the Legis-
lative Assembly Debates, which contain my speech on this subject. The
matter is still under consideration.

DeTArLED REPORT OF ALL (ROVERNMENT PURCHABES.

! 1

1202, *Pandit lilﬂm:thi Das: A.re'dovomment prepared to conlsidar the
advisability of compiling a detailed report of all their purchases together
in one book, giving divisions such as (i) steel and iron, (ii) textile, (iii)
leather and (iv) other industrial products, giving also details as regards their
places of manufacture and places and manner of purchase with a survey
as to how Indian industry iz helped by State purchases and how it is con-
templated to progressively help the Indian industry in future by State pur-
chases ?

The Honourable 8ir Frank Noyce: Government regret that they cannot
undertake to compile a report of the nature desired by the Honourable
Member, as it would entail labour and trouble out of all proportion to the
value of such a report. I may mention that, so far as the Indian Stores
Department is concerned, all available information, on the points men-
tioned in the question, is published in the annual Administration Reports
of that Department, copies of which are in the Library of the House.

RESEARCHES UNDERTAKEN BY GOVERNMENT.

1293. *Pandit Nilakantha Das: (a) How many kinds of researches are
undertaken by Government?

(b) In how many researches Indians are at the head, and guide the
researches ? '

(¢) Are Government prepared to consider the desirability of publishing
& comprehensive report of all their research work explaining how Indian
talent is used in it, and how it is contemplated to progressively use
Indian talent in the work in future?

- Mr., @. 8. Bajpal: (a) to (c). Scientific and industrial research is carried
on on a large scale by Government and a progressively increasing number
of Indians is being employed in conducting it. Government do not consi-
der that any useful purpose will be served by compiling & comprehensive
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report of all research work conducted in India. The various acientific de-
partipents periodicalty idswe reports; journals and other publicatiops which:
are- available to all who are interested:in the matter:

Mr: 8. Satyamurti: What ie the result of this progressive realisation of
Indians in these appointments? What is the number of Indians and*
Europeans ?

Mr. G. 8. Bajpai: I can only speak for the departments with which 1
am concerned. My Honourable friend’s question covers the whole range
of scientific activity. Take for example, the Imperial Council.of Agricultural
Researchi. It emplays 142 research workers, Every one is an Indian. The.
¥orest Research Ihstitute, Dehra Dun employs eight, of whom three are
Europeans and five are Indians. Then the Imperial Institute of Research
at Pusa—four Indians and three Europeans,

Mr, 8, Satyamurtl: Why are these Europeans there? Is it because we-
camnot get qualifitd Indians ?

Mr. G. 8. Bajpai: The fact of the matter is that the research appoint-
ments at the Forest Research Inatitute apd the Imapesial Inskitute of Agri-
cultural Research were originally filled by members belonging to the services,
sugh as. the Indisn Agricultural Service. Those. offiters who were
appointed have,not yet-attaimed the age of -superannuation. My Honourable:
friand wil] .agree that: we canmet send: thena.away,

~ My, 8. Satyamustl: Therefore, are they. kept because.they camnot bes
sent away, or. because they have any.aptitude for research ?-

Mr. G. 8. Bajpal: They are kept because of their aptitude for reseaash.
and the question of filling their places does not arise till they retire in the

cxdingry .course.

Mr, 8, Satyamurti: How ig it: contemplated to progressively use iodian-
telent.in this.work? Is. it the policy. of -Gevernment to replace these Euro-
pean# by, Indiaps as and when oceasiun arises ?

Mr, @; 8. Bajpai: The answer to that, if I may say so, is furnished by
what I have said in regard to the Imperial Council of Agricultural Research.
That is the most receny of these departments. As:I have already inform:d
the House, every research worker employed there is an Indian, so that the
policy of Government is to employ Indian talent so far as. it is .available.

Mr, 8, Satyamurti: I am glad to hear that.

PoSITIONS UNDER GOVERNMENT (INCLUDING RAILWAYS) REQUIRING
OUTsTANDING TECHNIOAL QUALIFICATIONS TO SERVE A8

1204. *Papdit Nilakanths: Das¢ (a) What is the number:of 'the. positions+
under Government (including Railwaye) where outstanding technioal:
experts are required to serve as heads? How many experts for big plann-
ing operations have been requisitioned during the last ten years (THis stdte-
ment 'may not ‘be thoroughly exhaustive, if nob pessible, but it'will bave.
to- include Engineers who plan big building undertakings, .e.g., difficuld:
Railway- lines, big bridges, buildings, annicuts, ets.)?:
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(b) How many committees of investigation have been set up during
the latest ten years (e.g., the committee of investigation in connection with
the Harding Bridge) for helping Government with expert opinion?

(c) In how many cases referred to m parts (a) and (b), respectively,
has Indian talent been used as the head or the guide of the position
or the committee, as the case may be?

(d) Are Government prepared to consider the desirability of publishing
a yearly report, to explain how Indian talent is being used in their
technical requirements, and what they are doing or propose to do to
emll)l .Indian technical talent to meet such necessity of the Government
of In

The Honourable 8ir Frank Noyce: Information hag -heen ched for and
will bo placed on the table of the House in due course, .

PBOVIEION OF A RA1sED PLATFORM FOR THE ASsAM BENGAL RAILWAY
PASSENGERS AT MYMENSINGH.

1205. *Mr, Suryya Kium.r Som: Are Government aware. of the fa;ct:

~(a) that Mymendingh. station, being the jupction of the Eastern
Bengal Ballway and M. B. R. Branch of the Assam Bengsl
.Raflway, is not provided with raised platform for the Assam
Bengal Railway passengers;

(b) that there is no proper lighting arrangement for the Assam
Bengal Rarlway passengers;

" (c) that the passengers, specially ladies, experience great hardship
while’ entermg the compartment and getting down from the
same jn view of the fact that there is no. raised platform, t,}nd
sufficient lighting arrangement;

(d) that ‘the public has complained of this to the authorities;

(e) whether they are prepared to consider the desirability of providing
the station with a raised platform.and proper lighting arrange-
ments for the Assam Bengal RBIlWﬂy passengers, and to take
immediate steps to that effect?

Mr. P R. Rau: I have sent a copy of the question to the Agent.
Eastern Bengal Railway, for consideration, but I would point out to the
Honourable Member that the Iocal Advisorv Committee is the natural
channe! for bringing such matters to the notice of the administration con-

cerned.

Noise MADE BY TRAINS RUNNING ON THE SIRAJGUNGE, NARAYANGUNGE
AND BAHADURABAD-NARAYANGUNGE LINES OF THE EASTERN BENGAL

RAILWAY.

1206, *Mr Suryya Kumar 8om: Will Government be pleased to state:

(a) if it is & fact that the trains running on the Sirajgunge, Narayan-
gunge and Bahadurabad-Narayangunge lines of the Eastern
Bengal Railway make a roaring noise while in motion, making
any sort of conversation impossible;

a
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(b) what this peculiar sound is due to;

(c) whether it is a fact that abnormal jerking is expenemed; by.
passengers while in motion; cLo

(d). what this jerling is due to;

(e) whether they are prepared to consider the desirability of laging
the rails by those of modern type; and ¥ o TOPRES

() if the answer to part (c) be in the affirmative, when they ropose
to take steps? ey PR

- Mr. P. R. Rau: (a) Reports have been received that in plages this

track is noisy.

(b) It is believed to be. due to tha rails, snd. the dempnesg of the
locality has probably something to do with ib. So far as Gowermment ars
aware no satisfactory theory has yet been produced to account for this satis-
facterily.. '

(c¢) and (d). No reports to this effect have been received. There ig no
connection, so far as I have been able to ascertain between roaring raile
and jerky motion. o

(e) and (f). A short length of rails has been replaced by more modern
track as an experiment. It is too soon to say that this has cured the
roaring. I am sending a copy of the question to the Agent, Eastern Bengal
Railway, for consideration.

RaTe or FABRE CHARGED. FoB, PAsSHNGER TRAFFIO IN INDIA AND SpEED
or, TRATNS 0N THE. ASSAM BENGAL RAtLway.

1297. *Mr. Suryya Kumar Som; Will Government be pleaged to state:
(a) the highest rate of fare. charged for passenger traffic in India;

(b) the rate charged by the Assam Bengal Railway and the Eastern
Bengal Railway;

(c) when the M. B. Branch of the Assam Bengal Railway was
started ; )

{d). whether ifbis__ a fact. that even now there ig no train on the

' M. B. Branch of the Assam Bengal Railway exclusively for
passenger traffic and that some bogies are attached to the
goods train to carry passengers;

(e) whether it is a fact that due to the above arrangement the train
taltes longer time to cover a distance;

(f) what is the general speed of a passenger train on the, M. B.
Branch of the Assam Bengal Railway and what is the time
taken hy a passenger train to. coxer the distapce from
Mymensingh to Netrokona; and

(g) whether they are prepared to copsider the desirability of
immediatg introduction of, exclpsively passenger trains on the
M. B. Branch of the Assam Bengal ﬁailway?
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Mr. P. B, Rau: () and (b). The scales of fares in force over the
various railways are on a telescopic basis, i.e., the rate charged per mile
decreases as the distance for charge increases. Moreover, the scales
applicable on each railway differ from those applicable over other railways.
The actual fares charged for certain distances on one railway nay, there-
fore, be higher for some distances and lower for others thun on other rail-
ways. I am placing on the table a statement showing the basis. of third
class fares, which I presume is what the Honourable Member has in mind,
on the principal railways, including the Assam Bengal and Eastern Bengal
Railways.

(c) The Branch was opened for traffic on the 1st May, 101R,

(d) and. (e). According to the current time Lable there are no exclu-
sively passenger trains—three mixed trains run in each diroction oyer the
Mymensingh Bhairab Bazar Branch. '

. The time taken varies from 4 hours, 20. minutes to 6 hours 45 minutes.

(f) The average through speed of the six trains run on the Branch varies
from about 1! to L7. mailes. pen-hour. The through trains from Mymen-
singh to Netrokona take one hour 49 minutes, two. hours. 18 minubes
and two hours 24 minutes respectively. -

- (g) I am communicating the Honourable Member’'s suggestion to the
Agent of the Assam Bengal Railway for consideration,

Statement showing the basie of third-clase far:e on Class I Railwaye.

Pies per
mile.
Assam Bengal Railway . 1—300 miles . . . 4
~+Over 300 miles . . . . 31/3
Rei Mail and Express. o
Bengal Negpur Railway . 1—300 miles . . .
<+ Over 300 miles . 31/2
1—300 miles . . . 3 1/s
+Over 300 miles . . . 21/2
Bengal and North Western
Railway . . . 1—50 miles . . . . . . 21/2
e +Over 50 mile: . . . 3
Mail and Express.
Bombey, Baroda and Central.
India Railway . . 1—50 miles . 4}
' +51—200 miles . 4
+201—300 miles . 3 3/4
+Over 300 miles . . . 3
) Ordinary.
1—5 miles . . . 34
+5'—200 milee . 3}
+201—300 miles . 3
+Ovwer . 00 mile: . 2 3/4
B urma Railways . 1—300 miles . 3 1/2
+Over 300 miles . 2 12
Eastern Bengal Railway . 1—300 miles . 31/2
RS o +Over 300:;milas . 3
E ast Indien Railway. —G0miley, . . 312
+51—300 miles . 2 3/4
+Over 300 miles . 1 3/4

ol
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S.atement showing the lLasis of third class fares om Class I Railways.

Pies puor
mile.
Mai' and Exprees in local booking.
Great Indian Peninsula Rail. .
way . . . . 1—50 miles . . . . . . 5
+ Over 50 miles . . . . . s
Ordinary trains in local booking and
all trains in through booking.
1—50 miles . . . . . . . 4
+ Over 50 miles . . . . . . 3
Jodhpur Railway 1—50 mi'es . . . . . . . 4
-+ 51—160 miles . . . . . 31z
+ 1530—300 miles . . 3 1/&
+ Over 300 miles . . . 2 8/4
Mail and BExpress.
Madras and Southern. Moh-
ratta Railway . . 1—50 miles . . . . . . . 412
+ 51—250 miles . . . . . . 4
4Over 250 miles . . .- . . . 31/8
Ordinary.
1—50 miles . . . . . . 4
+51—1560 miles . . . . . 31/2
+ 161—260 miles . . . . . 3
+Over 250 miles . . . . . 2 1z
. Broad Geuge.
H. E. H. the Nizam's State
Railway . . « 1150 miles . . . . 81/
~+Over 160 miles . . . .- 3
Metre Gauge.
All distances . . . . . 3
Nicrih Westcrn Railway . 1—50 miles . . . . . . 3
-+ 51—800 miles . . . . . 2 3/¢
<+ Over 300 miles . . . . . 2 1/2
Rohilkund and Kumaon Rail-
way . . . . All distances . . . . . . 21/3
Mail and Express,
South Indian Railway 1—300 miles ... .. 4
<+ Over 800 milos . . . . . 31/2
Ordinary.
1—150 miles . . . . . . 31/2
+ 151—300 miles . . 3

+ Over 300 miles . . 212

Prof. N. G. Ranga: Will Government ask the Agent to report upon
the action that he proposes to take on all these three questions, Bir?

Mi P. R. Rau: I have not asked for any report, Sir,



QUESTIONS AND ANSWERS, 3285

ProvisioN FOB RETURN TICKET SYSTEM ON THE MYMENSINGH-BHAIRAB
BAzAR BRANCH OF THR ASSAM BENGAL RAILWAY.

1298. *Mr. Swryya Kumar Som: Is there any provision for return
ticket systern on the M. B, Branch of the Assam Bengal Railway? If nos,
are Government prepared to introduce the same without delay?

Mr. P. R. Bau: From the ourrent time table it appears that a large
number of return tickets are issued over the Assam IBengal Railway in-
cluding the Mymensingh Bhairab Bazar Branch. 'The second part of the
question does not arise.

ACCOMMODATION FOR INTERMEDIATE CLASS PASSENGERS ON THE ASSAM
BENGAL AND EASTERN BENGAL RATLWAYS.

1299. *Mr. Suryys Kumar Som: (a) Are Government aware that
accommodation for the intermediate class passengers on the Acsam Bengal
Railway and Eastern Bengal Railway is very limited and is quile insuffi-
cient for the number of passengers travelling with intermediate clase
tickets, and that many persons have -te travel in the third class compart-
ment for want of space?

(b) Are the passengers entitled to occupy the immediate upper class
compartment when there is no space in the compartment for which they
hold tickets?

(c) Are Government prepared to arrange for the return in cash of the
excess fare to the passenger who is compelled to travel in a lower class
for want of asccommodation in the class for which the ticket is held? If not,

why not?

Mr. P. R. Bau: (a) Government have no inforruation, but 1 am bring-
ing the Honourable Member’s question to the notice of the Agents of
Assam Bengal and Eastern Bengal Railways for consideration.

(b) Not unless they pay the difference in fare.

(c) A refund of the difference in fares is made by the Administration
provided the guard’s certificate is produced to show that the guard was
informed before the commencement of the journev, T presume, however,
my Honourable friend's suggestion is that a refund of the difference in
fares should be made immediately eithor during the course of the journey
or at destination. Government consider that such an arrangement is likely
to lead to serious abuses arising.

Prof. N. G. Rangs: Are Government oonsidering any reduction in
third class and intermediate class fares on these particular railways,
namely, the Assam Bengal and Eastern Bengal Railways?

Mr. P. R, Rau: I have seen no such proposals,
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AMOUNT BOEROWED BY THE BOMBAY GOVERNMENT FOB THE SUKKUR

1300. *Seth Hajl Abdoola Haroon: (8) With ‘refersnce to the statement
laid on the tdble in Peply of my questisn No. 542 of the current session
will Government please state what ‘amount was borrowed by Bombay
Government for the Sukkur Barrage in each year, from 1921-22 to 1931-327

(b) Will Government please state whether ‘they dare ‘charging interest as
per their statement up to 1888-34 ?

(c) If the reply to part (b) be in the affirmative, will Government please
state on what basis they are charging such high rdte of interest on the
Sukkur Barrage project?

The Honourable Sir James Grigg: (a] A statement is laid on the table.

(b). Yes.

(¢j The rates are ‘based on the cost of borrowing by the Government
of India during the years in question. As already stated by me in reply
to the Honourable Member’s question No. 542, the full benefit of the con-
version operstions of the Government of Indm has been paesed on to the
Provincial ‘Government, The benefit of future conversions will similarly
be passed on.

A —p———

The amounts borrowed by the Government of Bombay for the Lloyd Bam:ge Projeot during
the yoars 1921-22 to 1931-32 are as follows

Rs.
1921.22 .. . ) ) ) . 81,438,520
1922-23 ... ) . ) . 38,14,410
1923-24 e e .. . $8,89,245
1924-25 . . . . . . C gs.ﬁ%
. . . . . . . 52,80,
lggl . . . . . . . 99,186,000
1927-28 ) ... ) ) . 1,72,24,000
1928-29 ... . .. . 3,01,64,000
1929-30 ) ) ) . .. . 3,21,57,000
1680-31 ) . . ) ) . . 3,44,10,000
1981.32 ... . . . 3,08,78,000

Seth Haji Abdoola Heroon: Are Government aware how much the
Bombay Government is charging as interest on account of the Sukkur
Barrage?

The Homourable Sir Jaties Grigg: No, Sir. [ uru not aware of that
without notice. If the Honourable Member will put down a question, I
will Took into it.

Seih Hajl Abdoola Haroon: Is it a fact that in the case of the money
borrcwed, say, in 1921, 1922, 1028 and 1924 the interest rates were very
high at that time, and those loans ‘have been alréady 'pail up by the ‘Gov-
ernméirt of India; and today, the Govermment ‘df Fridin are horsowing &t
cheap rates of jmterekit. That Being #o, do ‘Govermment conhider the desi-
rability that, according to the present rate of interest, they should charge
o specia] low rate of interest with regard to the barrage losns? :
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The Honourable 8ir James Grigg: If the loans of any particular year,
out of which money was advanced to the Bombay Government, have been
corupictely paid off and replaced at a lower rate of interest, the full
benefit has been given to the Bombay Government; hut in some cases the
loune outstending from these years have only been partially repaid, and
thereforc the adjustment of interest has been only partial. Ae regards
the Hounourable Member's question which he asked a little whiie ago and
in reply to which I said I would look into it, I may inform him that the
Bombay Government charges to the barrage precisely tbe same rate as
the Government of India charges it.

RoaDS IN THE SUKRKUR BARRAGE AREA.

1301. *Seth Hajl Abdoola Haroon: (a) Is it a fact that the Government
of India sent an expert Road Engineer in Sind to survey the Sukkur
Barrage area ? What is the condition of roads in that area ?

_ (b) If the reply to the first part of (a) above be in the affirmative, did the
Road Engineer submit his report? Tf 8o, will that report be circulated to
the Memberg of this House? Tf so, when?

(¢) Have Government made any decision on that report ? If so, what?

(d) Are Government ‘aware that on account of paucity of roads, or
sl'Jortage of roads, in the Sukkur Barrage srea zamindars are experiencing
difficulty, as they have to undergo high charges for carting or sending on
ocamel-back, their produce to the market, and are unsble to pay the land
ravenue ? If so, are Government prepared to do something ‘to ovéroome
their difficulty and commence to construct the roads ?

_ The Honourable Sir Frank Noyce: (a) Yes. [he condition of roads
is defective. '

(b) Copies of the report on Road Development in Sind hy Mr. 8. G.
Stubbs, O.B-E., 1.S.E., have been placed in the Library,

() No. Government have examined the Report and have also sent
copies to 'the Local Government for examinaticn. They have invited the
views of the Local Government thereon.

(d) I am not prepared to accept the Honourable Member's suggestions
in their entirety, but roads in Sind are undoubtedly inadequate, and it is
for that reason that the Government of India detrayed the cost of the
special investigation. The proposals in the Report referred to are intend-
ed to reduce the cost of transport for agricultural marketing,

Mr. Lalchand Navakai: May I know from the Honourable Membar
whether, in view of the recommendation of Mr. Stubbs that in view of the
condition of the roads being bad, preliminarv steps should be tsken to
&Epoint a Secretary to begin with the work, Government are going to do
that soon ?

The Horourable Sir Frank Noyce: A I have already explained to my
Hondurable friend, Government have sent copies of the report to Local
Government for examination. Thev must awsit their views before they
decide what steps should next be taken. '
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Seth Haji Abdoola Haroon: 1s it a fact that this report was submitted
about six to eight months ago, and that still the Bombay Government have
not come to any decision yet?

The Honourable Sir Frank Noyce: I am not quite sure when the report
was submitted, but 1 may explain to my Honourable friend for his in-
rormation that as soon as we got it, we had it examined and we have sens
our own comments to the Local Government in order to facilitate their
examination of the report. More than that, we could not do.

Seth Haji Abdoola Haroon: Are Government prepared to advise the
Road Board Committee at Delhi that, since we have sunctioned about
Rs. 40 lakhs for the Road Board Committee from excess revenue, they
should spend more money on these bad roads in Sind?

The Honourable Sir Frank Noyce: No, Sir. Our attitude towards the
roads in Sind is that we must know the views of the Local Government
before we decide what steps should next be taken. The ronds in Sind are
s special problem, and that problem probably requires special treatment,
until we know exactly what it is, we cannot say what expenditure on ros:
development in Sind should be incurred; but I need hardly assure my
Honoursble friend that the subject of road deveiopment on suitable lines
‘there will receive our sympathetic consideration.

Mr, Lalchand Navalrai: Will the Honourable Membor expedite the
report being made by the Bombay Government? ’

The Honourable Sir Frank Noyce: I cannot do that. I am quite pre-

pared to ask them to hurry it up, but I cannot bring anv more pressure
than that.

Mr. Lalchand Navalrai: Thank you.

Seth Haji Abdoola Haroon: Is the Honourable Member prepared, when
they distribute the amount of Rs. 40 lakhs to the Bombay Government,
to advise them that out of this money they must spend more money on
Sind than in other parts of the Bombay Presidency ?

The Honourable 8ir Frank Noyce: We know, Sir. that more money will
have to be spent on road development in Sind. We cannot say what the
most suitable method of meeting that expenditure will he until we know
more exactly the extent and nature of the problem. As soon as we
know that, we wil] see how best it can be solved. T really am not in a
position to say more than that when we know the nature of the problem,
we will see how the necessary funds can best be found. '

Seth Haji Abdoola Haroon: Tq the Honourahle Member aware that
the Government of India advanced ahout Rs. 26 crores for the -Sukkur Bar-
rage, and that if the roads are not constructed proverlv there. the Sukkur
Barrage might become a failure, and that that amount the Government of
India might not get hack?
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The Honourable Sir ¥rank Noyce: I cannot usefuliy add tc what I have
already said. We do know that this is a very important problem and we
are giving it and shall continue to give it our most serious consideration.
‘We lknow that roads are a vital necessity for the proper development of the
Sukkur Barrage and we shall take action accordingly.

Mr, President (The Honourable Sir Abdur Rahim): Next question.

FiLEs AND REOORDS OF THE OFFIOE OoF THE CENTRAL Boarp oF
REVENUR FOUND MISSING.

1302. *Seth Hajl Abdoola Haroon: (a) Is it a fact that during the last
8imla season a number of files and records helonging to the office of the
Central Board of Revenue were found missing?

(b) Is it a fact that the Simla Police took up investigations about the
missing files and records ?
(c) Is it a fact that during enquiries the case was withdrawn from the
Police? If so, by whom and why?
(d) Is it a fact that besides the loss of files the following thefts were also
committed in the Board’s office:
(i) members of the Boards lost some of their personsal articles left
in their rooms in the Board’s office;
(ii) one of the members of the Board lost his fountain pen in the
Board’s office;
(iii) one of the members of the Board lost a large sum of cash left
in his room in the Board’s office; and
(iv) some of the liveries, or similar other property were misappro-
priated by one of the daftries of the Board’s office ?
(e) Are Government prepared to send for the report of the police or
the Superintendent of Police and lay it on the table?
Mr. A. H. Lloyd: (a) Yes.
(b) Yes,
() Yes. The Board withdrew the case from the Police as it was
decided to conduect a departmental enquiry in the matter.
(d) (i). Yes.
(d) (ii). Yes.
(d) (iii). Yes.
(d) (iv). No. A daftry of the Central Board of Revenug omitted, on

the return from leave of a certain inferior servant of that office, to issvs
to hiin certain articles of uniform which were due to he issued to him.

This charge is not regarded as a very serious one.
{e) No.
CapErs SELECTED FOR ENTRY INTO THE TRAINING SHIP ‘ DUPFmEmrs "
FROM THE SHIP'S KESTABLISHMENT.
1303. *Mr. B. Das: Will Government be.pleased to state:

(a) the number of cadets selected for entry into the Training Ship
*“‘Dufferin’’ from the ship’s establishiment up to date, year by

Year;
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(b) the number of cadets who passed the final examination, year by
year;

() the number of cadets who were taken up as apprenmtices, ye&r
after year, giving separate figures of the cadets taken up as
apprentices by different Shipping Companies, year after year;

(d) the number of apprentices thus taken up as mentioned in part

(c) above who obtained their certificate of competency as
second mate;

(e) the number of cadets, thus obtaining their certificate of
competency as second mate, who found employment:

(i) in the Bengal Pilot Bervice,

(ii) in Indian shipping companies, giving separately the number
of cadets employed by each Indian Company, together
with the number and ‘tonnage of the vessels of that
shipping company engaged in the coastal trade,

(itf) in fhe British shipping companies, giving separate ‘figures
of the number of cadets employéd as c;%cets by each of
the British shipping companies together with the number
and tonnage of ‘fhe steamers of that Company engaged in
the coastal trade, and

(iv) in the service of the Port Trusts in India?

The Honourable 8ir Joseph Bhore: Sir, I beg to lay on the table a state-
‘ment. giving the information required. As regards the latter portions of
part (e) (ii) and (iii) of the question I'would refer the Honourable Membex
to the reply :given on 20th March, 1935, to Mr. Batyamurti’s question No.
1199.

———— e

Statemint thowing th: numbergcam:: admitted 1c,and passed out from the Indian Mercantile
Marine Training Ship * Dufferin *’, Bombay, since its establishment, and their employ-
m nt as apprentices and offt ers in the service of the British and Indian Shipping Com-
panies and Port Trusts, etc.

(a) June, 1927 . . . . . 80

January, 1929 . . . . 35

January, 1930 . . . . 33

January, 1931 . . . . 83

"J"unumy, %ggg . . . . gg
“Jhnuhry . . . .

J‘mury: 1984 . . . . 33

January, 1936 . . . . 50

Total . 280

(+) Passed Final Examination, 1930 . . 17 B8ea time only 10

1081 . . 20 ., w 6

1932 . . 25 ., . » 4

1038 . . 29 P TR 4

1934 . . 20 o W w 8

Total . 120 , ., o R
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Sea time only implies & failure in a non-technical wubject bt admits of the tratning on
the * Dufferin " as qualifying for apprenticeship at sea.
(e) Apprentices—

British 8hipping Companies.

19830. 1931. 1932, 1933, 1934.

British India Steam Navigation Co. 8 7 7 8 5
P.& O. Steam Navigation Co. . 2 2 2 2 2
Asiati Bteam Navigation Co. . . 2 2 1 2 2
Mogu! Line . . . . . 1 2 3 2 2
Nourse Line . . . 0 2 2 0 2
Burma 0il Company 0 2 0 0 2
Total . 13 17 16 14 16
Total]l numbér bf vizliete taken up as apprentices by British Companies .
Indian Shipping Companies.

Scindia Steam Nawigstion Co. . . ‘8 7 7 ‘8 B
Cowasjoe Dinshaw . . . . 1 1 1 0 1
Bombey Bteam Navigation Co. . 0 1 1 0 0
Total . 9 9 ) 8 7

&dd une cadet engaged by Eastern Steam Navigation Co. a8 junior unoerti-

. fied officer on coast after 5th term on ** Dufferin ” in 1931 . . . 1

Total number of cadets taken up as apprentices by Indian mzw . . 43

Nn'm;l‘n&of g;deh teken ‘as apprentices by the Brittsh and Thdish Corhpanies wnig’inod:
'otal 1830 . . . . . . . . . . .

. 1831 . . . . . . . . . . . a7
» 1832 . . . . . . . . . . . 24
» 1983 . . . . . . . . . . 2
v 1834 . . . . . . . . . . 22

Grand Total L1

(d) Out of 22 cadets who wen' to sea in 1930 as apprentices, 21 completed their sea time
‘and passed for 2nd Mate in 1033 and 1934.

Qut of the 26 who went to eea in 1031, with ore or two exc¢eptidnas, all have just completed
thei- sea time and 25 have taken or are about to take their examination. Information
to date shows that 14 have passed for 2nd Mate.

(e) Nuxdber of cadéts holding certificates of competency as 2nd Mate who found employ-
‘tient in—
(i' Bengal Pilot Service . . . 7
(ii) Indian Shipping companies—

Scindia Steam Navigation Co. . 11

Eastern Bteam Navigation Co. . . 1
(iii) British Shipping companies—

British India S8team Navigation Co. . . . . 2

Asiatic Bteam Navigation Co. . . . . . 2

(iv) Port Truets in India—
Calcutta Port Commissioners

-

Mr, B. Das: May I inquire, Sir, whether the Honourable Member feels
satisfied that the employment of the ‘‘Dufferin’’ trained candidates in the
shipping companies is satisfactory ?
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The Honourable 8ir Joseph Bhore: I think I told the House the other
day that, to the best of my recollection, until last year all rully qualified
€x-"‘Dufferin”’ candidates had succeeded in getting employment.

Mr. T. S. Avinashilingam Ohettiar: Have they got an employment
which will suit their qualifications?

The Honourable Sir Jogseph Bhore: I think so.

REOCOMMENDATIONS OF THE INDIAN MEROANTILE MARINE COMMITTEE
REGARDING EMPLOYMENT OF CADETS COMING OUT OF THR TRAINING
SHIP ‘““ DUFFERIN .

1304. *Mr. B. Das: (a) Will Government be pleased to state whether
the Indian Mercantile Marine Committee recommended that it should be
made obligatory on the shipping companies engaged in the coastal trade
to employ at least 50 per cent. of the cadets coming out of the Training
Ship ‘‘Dufferin’’ and obtaining their certificate of competency as Second
Mate as Officers on the steamers of the said companies?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state whether it will be possible for them to carry out the above
recommendation of the Indian Mercantile Marine Committee in view of
paragraph 854 of the Joint Parliamentary Committee Report?

(c) If the answer to part (b) be in the negative, will Government be
pleased to state the steps that they propose to take in case the cadets
coming out of the Training Ship ‘‘Dufferin’’ and obtaining their certificate
of competency as Second Mate do not find employment as officers ?

The Honourable Sir Joseph Bhore: Sir, I would refer the Honourable
Member to the reply given on the 28th March, 1935, to I'andit Govind
Ballabh Pant’s question No. 1129.

APPORTIONMENT OF WATER IN THE TUNGABHADEA RIVER BETWEEN
Mapgas, MyYsoRE ANXD HYDEBRABAD GOVERNMENTS.

1305. *Mr. 0. N. Muthuranga Mudaliar: (a) Will Government be pleased
to state whether it is a fact that the Madras Government have requested
the Government of India to appoint . Commission to go into the question
of apportionment of water in Tungabhadra river between Madras, Mysore,
and Hyderabad Governments?

(b) Has such a Commission been appointed? If not, when do
Government propose to appoint one?

The Honourable 8ir Frank Noyce: (a) Yes. The Government of
Bombay are also concerned.

(b) The ruatter is under consideration. The reference {rom the Gov-
ernment of Madras was received in February last, and I need hardly say
that it wil] be necessary to consult the other Government concerned before
coming to a decision.
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Prof. N. @G. Ranga: Have the concerned Governments, namely, the
Governments of Mysore and Hyderabad, been addressed with regard to

this matter?

The Honourable Sir Frank Noyce: Obviously, the Governments of
Madras and Mysore and Hyderabad already know all about it. As I said,
the Government of Bombay are also concerned but to the best of my
knowledge they have not yet been addressed. The examination of the
letter from the Madras Government is proceeding.

Prof. N. G. Ranga: How long will the Government of India take to
complete the consideration of this letter from the Madras Government
and then address the Governments concerned?

The Honourable Bir Frank Noyce: That, Sir, I cannot say. The ques-
tion is a very difficult one, and as the Honourable Member is fully aware,
we have, for the last two and a half months, been very fully occupied
with the business of this House.

QUANTITY OF GOLD PLEDGED IN THE IMPERIAL BANK OF INDIA BRANCHES
AT CUDDAPAH, NANDYAL AND BELLARY BY THE PEOPLE. OF THOSR
PLACES. ’

1308. *Mr. O. N. Muthurangs Mudaliar: Will Government be pleased
to state: ' ’
(a) the. quantity of gold pledged in the Imperial ‘Bank of India
Branches at Cuddapah, Nandyal and Bellary by the people
of those places for the past five years; and

(b) the quantity of gold sold to the bank out of the mortgaged gold?

The Honourable Sir James @rigg: (a) and (b). Government have no
information.

Prof, N. G, Ranga: Will Government call for thig information ?
The Honourable Sir James Grigg: No, Sir.

Prof. N. G. Ranga: Why, Sir?

The Honourable Sir James Grigg: That is a matter for debate.

ENQUIBY INTO THE IMPORTATION OF RICE INTO THE MADRAS
PRESIDENOY.

1807. *Mr. 0. N. Muthuranga Mudaliar: Will Government be pleased
to state:

(a) whether an officer has heen deputed by the Government of
Tndia to enquire into the importation of rice into the Madras
Presidency ;

(b) whether the said officer has submitted his report;

(c) what are the main recommendations of the officer in that
report ;
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(d). whether, they are prepared to place the reporh on. the teble of
this. House; and )

J

(e) what action they propose to take on the report?

Mr. @. B. Bajpal: (s) The Statistician to the Imperial Council of Agrj;
.cultural Research was deputed in July, 1984, to obtajn certain information
xogarding: the prices of various grades of rice in the Madras Presidency.

(b) Yes. .

(c) The investigation was purely exploratory and the officer was not
required to make any recommendptions.

(d) The report was not prepared in a form that would lend itsel to
publication, .

(e) I would invite the Hpnaurable Memher'n atfgntion. to. the Bil} to
-amend the Indian Taxiff Act, 1934, which was mtro'mmy the Honour;
able tHe Commerce $ember on the 13th.of March, '

Prof. N. @. Ranga: Are Government aware that an enormous quantity
.of Siamese rice has been ipported into_ this country during.the lagt month?

Mr. G. 8. Bajpal: No, Sir, T am not aware of that.

Dr, T. 8. 8. Rajan: Is it not, g fact that there has heen a considgrghle
‘increase in the paddy that has been imported during the last fortnight?

Mx, G, 8 Bajpat: I have not seen the figure for the last fortnight.
'} agn sorry. '

,_.stqyg"l;:n, PARTIOIRATION QF SHIPPING, OWNED, CONIROLLED, AND
MANAGED BY INDIANS IN THE COASTAL AND THE OVERSEAS TRADE

Qo INpIA.

1308. *Mr. N. V. Gadgil: (a) Will Government be pleased to state if
it is their policy to provide for an adequate participation of shipping,
owned, controlled and managed by Indians in the coastal and the overseas
trade of India, and is it a fact that that Government declared ip 8
communiqué issued on the 6th Jenuary, 1980, that the reuprmsibility for
the development of such Indian shipping rested on Goyvernment them-
selves ?

(b) If the angwer to part (s) be in the affinpative, will Gowernment
be pleased to state what is the Indian and non-Indian tonnage engaged
in the coastal trade of India, and whether they consider. the. gmployment
of such Indian tonnage as adequate purticipation of Indian shipping in
the coastal trade of this country

(e) Will Government be pleaged further to state the tonnage owned,
controlled and managed by Indians engaged in the overseas trade of
India and whether Goyernment consider that the engagement of such
tonnage in, the overseas trade as an adequate participation of Indian
shipping in the overseas trade of this country? '

(d) If the apswer to part (b), he in the negative, will Government be
pleased to state what steps they propose to take to see that there is an
adequate partitipation of Tndian shipping in the coastal trade of India?
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a) If the answer to part (o) be in the negative, will Govermment be
pleased to state what steps they propose to tuke to see that there is. an
.adequate participation of Indian shipping in the overseas trade of India ?

The Honourable Sir Joseph Bhore: (a) Yes.

(b) and (c). Information regarding the exact amouny of Indian snd
non-Indian tonnuge egaged in the coastal and overseas trade of Tndia
is being collected and will be laid on the table in due course.

(d). and. (¢). I would refer the Honourable Member to the answers
given by me on the 27th February last to the supplementary questions
agked in connection with question No. 632 by Mr. N. V. Gadgil.

Mr. 8. Satyamurti: ]s there any step which the Government are now
conte mplatmg with regard to the increase of the partlclpatnon by Indjan
shipping in the coastal trade of India?

. 'The, Hemourahle, Sir Joseph BRewe: 1 think T made it clear to the
House that quite recently the Government of India had intervened in thie
matter and secured further participation in the coastal trade for Indian

-shipping. At the present moment, there is mo further action contemplated
by them.

N, V. Gadgil: Does the Homourable Member know that only last
Saturc{a Mr. Walchand Hirachand issued & statement that his Company,
na.mely, the India Steam Navigation Company, accepted the arrangement
as there was no alternative to it?

Hoponrakle 8Sir Joeseph. Bhova: 1 aun not concerned with what
Mr. Walchand Hirachand says.

Mr. S. Satyamurti: May I ask, Sir, the Honourable Member if the
percentage of the tonnage of Indian shipping is not roughly about 21 per
-cent., to his knowledge?

The Honourable Sir Joseph Bhore: I should not like to commit myself
until the figures are definitely placed before me.

Mr, 8, Satyamurti: Is the Honourable Member satisfied with the
.percentage?

The Honourable Sir Joseph Bhore: My Honourable friend must realise
‘that, in a matter of this descripiion, it is unavoidable that progeess should

be slow. e cannot, in a moment’s time or within the space of a few
years, expect a complete turnover from British-owned to Indian-owned
sbipping. sg must be slow, and my Honouzrable friend must

poesess his soul in nntzence

Mr. 8. Satyamurti: How long does the Honourable the Commerce
Member expect us to possess our souls in patience, ti]l we get, sav, 50
per cenb. of the coastal trade for our shipping compsnies?
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The Honourable Sir Joseph Bhore: The Honourable the Commerce
Member is quite satisfied that there has been definite and regular progress
within the past few years.

Mr. 8. Satyamurti: Is there any guarantee for future progress?

The Honourable Sir Joseph Bhore: I can guarantee nothing for the
future.

. Dr. Ziauddin Ahmad: What is the rate of progress by which we can
calculate ?

The Honourable 8ir Joseph Bhore: The rate of progress is to be judged
by the commonsense of the individual.

Mr. S. Satyamurti: Which individual, Sir?

The Honourable Sir Joseph Bhore: Those ' individuals who pouess

t'Oll imonsense,
RBECOMMENDATIONS OF THE ROYAL COMMISSION ON AGEICULTURE.

1309. *Mr. Ram Nu‘aysn Singh: Will Governiment be pleased to state
whether they have given effect to the recommendations of the Royal Com-
mission on Agrieulture and-if so, to what extent, with what result and in
which part of the country ?

Mr. G. S. Bajpai: Attention of the Honourable Member is invited to
the four reports, issued by Government, showing the progress made in
giving effect to the recommendations of tha' Royal Commission on Agri-
culture in Indin. Copies of these reports are available in the Library
of the House. ' '

Prof, N. G. Ranga: Will these reports be made available to the Mem-
bers of this House?

Mr. G. 8. Bajpai: They are already available, to the Members of the
House in the Library of the House.

Prof. N. G. Ranga: Will they be supplied to us?

Mr. G. 8. Bajpal: If any individual Member applies to me for a copy,
I will try to meet his wishes.

"Prof. N. G. Ranga: Is it not a fact that the Royal Commission on
Agriculture has suggested the undertaking of a Rural Insolvency Act, and
I would like to ¥mow what action Government have taken in this beh..}f?

Mr. @. 8. Bajpai: My Honourable friend cannot ressmbly expect me -
to answer that question without previous notice.
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3 .’. N RS
EXPENDITURE nzcmnn BY Govnnmnm'r IN RESPECT OF THE Ilmun
- Lao CEs® COMMITTRE AXD OF THE INDIAX Lfo RESEARCH
INSTITUTE.

1310. *Mr. Ram Narayan Bingh: (a) What is the total expenditure
hitherto incurred by Government in respect of the Indian Lac Cess Com-
mittee and of the Indian Lac Research Institute ?

(b) What is the actual benefit hitherto obtained by the Indian lac
cnltlvntors from the activities of the said committee and lac institute?

Mr. @. 8. Bajpai: (a) None. The expenditure is met from the Indian
Lac Cess funds which are derived from a eess on exports of lac and refuse
lac.

(b) The attention of the Honourable Member is invited to the pubhcm
tion of the Institute entitled ‘Lac and Indian Liac Research Institute’,
copy of which is available in the Library of the House.

.

Corrvnnsmns FrROM ONE FAITH TO ANOTHER FOR SECURING Govnnmann'r
" SERVICE.

1311. *Dr. N. B, EKhare: (a) Is it a fact that a student in the Thompson
Civil Engineering College, Roorkee, secured admission to that college after
being converted from Hinduismr to Sikhism, and-secured an appointment
in. the superior service being: considered a member of a minority community ?

(b) Have such instances of conversions from one faith to another for
securing Government service been brought to the notice of the Home De-
partment by the Public Service Commission ? If so, what action has thes
Home Department teken in this matter ?

(c) Will the Home Department kindly submit these cases of conversion
from one, religion to amother for the sake of service, for the information of
this House ?

«

. (d) Is it not a fact that the attitude of Government in this matter is
contrary to their policy of neutrality in religious matters ?

The Honourable Sir Henry Oraik: (a) No such case can be traced.

(b) Yes. The practice has been (1) to take no account of a change
of religion or a changed declaration of religion occurring after an examina-
tion has commenced for the purpose of decidifg whether the .person im
question is eligible on the results of that examination for an appomtment
reserved for minority communities; and (2) when a candidate’s religion is
doubtful, to take the advice of the District Magistrate, or Deputy Commis-
sioner concerned. The question as to what procedure should be followed
in- such cases in future is under consideration.

(c) T lay on the table a list of doubtful cases of conversion dealt with
by the Public Service Commission in accordance with the above practice.

(d) No. '
b
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List of doud:ful oasss of comvereicm dealt with by the Public Ber wice Commi-sion,

Religion to which
the candidate Examination at which the
Candidate. claimed or candidate appeared or Action taken (if any).
intended to be intended to appear.

converted.
1. A.B. . Bikhism . + Buperior Telegraph En- His olaim to Sikhism was
: gineering and Wiroleas rejected by the Govern-
Branches of the Posts ment of India on advice
and Telegraphs De. of the Commissioner, De-
partment, 1933, puty Commissioner, Lyall- -
pur, and the Government
of the Punjab. :
8. C.D. . Bikhism . + Ministerial Service, 1933  Final orders were not passed
a8 he did not attain a
sufficiently high rank in °
the examination to make
his appointment likely.
3. E.F. . Sikhism . . Do. . . His claim was accepted on
the recommendation of
Itl:ilg:?uty Commissioner,
4. G.H. . BSikhism . . Do. . . His olaim was rejected.
8.1.J. . Bikhism . . Indian Civil Service and Final orders were not passed
Indian Polive Servioe, as the occasion to reoom-
1931. mend him for appoint.
ment did not arise.
8. K.L. . Bikhism . . Ministerial 8ervice, 1931 His claim was rejected in ao-
' cordance with Govern.
ment of India’s ruling
that no acoount should be

.taken of & change of r;li~
gion or a chmgod -
claration of religion oc-
curring after an examinge
tion had commenoced.

9. M.N, . Christianity . No examination (it was a He was informed as in Gov-
hypothetical inquiry). ernment of India's ruling

e = quoted in No. 6 above.
=
8. 0.P. . Anyreligionofa Indian Railway Service of Do.
minority com-  Engineers, etc., 1931.
munity.
9. Q. R. , Mohamedanism Do. . Do.
el

WoMEN’S MEDIOAL SERVICR.

1312. *Dr. N. B. Khare: (a) Will Government please state (i) how the
‘Women's Medical Service was created, and (ii) under what statute the re-
cruitment to that service is made?

(b) Is the Women’s Medical Service analogous to the Indian Medical
Service, and are women doctors in this service held eligible to go on war
aerviéel if necessary, like the Indian Medical Service officers?
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(e) Will Government please state the names of women doctors, Euro.
pean, Anglo-Indian and Indian, recruited in the Women’s Medical Service
gince its inception to the present date, with their pay and allowances, and
the institutions to which they are attached?

Mr. G. 8. Bajpal: (a) The service was created in 1913 as part of the
Countess of Dufferin’s Fund, with the help of a recurring grant made by
the Government of India. The service is regulated, as to recruitment and
other conditions, by the General Rules and Regulations of the Council
of the Fund which are available in the Library of the House.

(b) No.

(¢) Government regret that the information, for a period covering more
than 20 years, is not readily available. Information regarding officers
employed at present is laid on the table. As regards pay and allowances,
Honourahle Member's attention is invited to rule 8 of the rules referred
to in the reply to part (a). I

‘ Statemnt.

List of Doctors in the Women's Medical Service in 19356 and the posts held by them.

Name of Dootor. Nationality. Post,

1, Dr. Neoroji . . Indian . . Modiocal Oficer-in-Charge, Zenana Hos-
pital, Bhuj, Cutch. (Seconded.)

2. Dr. M. V. Webdb . British . . Clﬁsgrlggdio Officer, Women's Mediocal

ioe.
3. Dr. H. M. Franklin « Do. . . Professor of Surgery, Lady Hardin
" Medical College, New Delhi. e

4. Dr.C.L.Houlton . Do. . . Principal, Lady Hardinge Medical Col-
lege, New Delhi.

5. Dr M. C. Murphey . Anglo-Indian . Benior Medical Officer, Women's Medi -

iml ServioedeU. Il'.. :ncg"lAsgstant to

. Inspector General o i tals, -

. (Seconded.) oept

4. Dr. D. Kamalakar . Indian . . Medical Superintendent, Lady Hardinge
‘ Hospital, Jubbulpore.

9. Dr. Hamilton-Browne British . . Medical Superintendent,  Dufferin
Hospital, Karachi.

8. Dr. H. Lazarus » Indian « Medical Superintendent and Prinoipal,
- Victoria Hospital and Lady Willing-
don  Medical School, Madras,

-(Seconded.)
9. Dr. G. Btapleton . British . . On leave.
10. Dr. G. Brindley .« Do. . « On leave.
11, Dr. deMenezes . « Indian . . Medical Superintendent, Dufferin
-Hospital, Nangpur, C. P,
12. Dr. Keess . « Anglo.Indian . On leave.

13, Dr. R. Young . . British . « Director, Maternity and Child Welfare
l%iu;uu. Red Cross Bociety, (Second-
ed.

14. Dr. A.R.H Greig . Do. . . On leave.

15. Dr. D. Bolton . . Anglo-Indian . Municipal Zenana Hospital: Peshawar.

16. Dr. N. R. Mucadam . Indian . . Medical Buperintendent, Lady Elgin
Hospital, Jubbulpore.

17. Dr. G. P. Patel + Do. . + Medical Buperintendent, Lady Roading
Hospital, 8imla.
18, Dr. L. Ghosh . « Do. N . Professor of Pathology, Lady Hardinge

Medical College, New Delhi.
19. Dr. R. E. Roulston. British . « On leave.
Mitton,
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-Name of Doctor. Nationality. Post.
20, Dr. L. Torrance-Allen  British . . Medical Superintendent, Duﬂ'orinl
Hospital, Calcutta.
21. Dr. Dodhi . Indian . Medical Superintendent, Lady Elgin
Hospital, Ge
28. Dr. E. Wingate British Medi Supermtendant, Zenana Hos-
pital, Jaipur. (Seconded.)
23. Dr. Alankaram . Indian . . R. M. O.. Lady Reading Hosplhl,.
24. Dr. Reuben . Do. . Oﬂ'% M’edml Superintendent, Women's-
ospital, Chhindwara. o
25. Dr. S8ingham . De. . . On leave.
26. Dr. McDermott Anglo-Indian Proféeesor of Anatomy, Lady Hardinge
Medical College, New Delhi, - il
27. Dr. U. Mérton . . De. . Principal, Women’s Medical School,.
Agra. (Seconded.)
28. Dr. H. Acheson British Medical Superintendent, Lady Aitchi-
son Hospital, Lahore.
29. Dr. Proctor-S8ims . Do. Medical Superintendent, Lady Sande-
man Hospital, Quetta.
30. Dr. G. Alphonso Anglo-Indian Medical ~ Superintendent, Dufferin:
Hospital, Cawnpore. :
31. Dr.D. P. Bali . Indian On leave.
32. Dr. C. Wiseham . Anglo-Burmese On leave.
33. Dr. I. Callender British On leave.
34. Dr.J. Orkney . Do. All-India School of Hygiene, Caloutta..
35, Dr. Pichamuthu Indian Medical  Su rmtondont, Women's
’ Horpital, VPe )
368. Dr. 8. Matthew . . Do, Medical Su nntcndsnt, 8. M. V.
. Hospital, Surat. -
37. Dr. Neal-Edwards . British . Lecturer in Surgery, Women's Medical
o ‘ - School, Agra.’
8. Dr.P.V.L.Epps . Do. . meenor of Megicine, Lady
ST w cal Colloge, New Delhi. Fardiogs:
89, Dr. H. Herbert . Do. . nedml Buperintendent,  Dufferin.
) . Hospital, bnd
40. Dr. J. Thomaon . Dep. . . Professor of Mldvnfery. Lady Hardinge-
Medical College, Now Delhi.
41. Dr. M. Nolan . . British . Medical  Superintendent,  Dufferin
. Hospital, Benares. '
42, Dr. 8, S8hrikhande . Indian . Clinical Pathologist, Lady Hardinge:
Medical College, New Delhi.
43. Dr. L. Arratoon . Armenisn . Resident Medica! Officer, Dufferin Hos-
. pital, Calcutta. ’
44. Dr. H. Keane . . Anglo-Indian . Medical Buperintendent, Victoria:
. : Zenana Hospital, Delhi.
45. Dr. D’Abreu . . Do. . . Medical Superintendent,  Dufferin.
Hospital, Amraoti.
46. Dr. K. Ghosh . . Indian . . Lecturer on Ophthalmology, Lady
Hardinge Madlcal College, New Delhi.
47. Dr. D'Monte . . Do. . . Hulnac:x‘;:l Zenana Hospital, Dera Ismail'
48. Dr. H. B. Patil . Do. . . Lecturer in Pathology, Women’s Medi-
cal School, Agra.
49. Dr. B. N. Joly . . British . . Lecturer in Medicine, Women's Medioal
8chool, Agra.
50. Dr. Hulke . ., De. . . Medical  Superintendent, Dufferin.

Hospital, Liucknow.
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© b, . B. B Wafam: s it a fact that & large numbér of mission
Wortiétt doctdrs havé been recruited for this service? nid
- e, b !tjpﬁ I ean m’lorm my Honourable friend what the rqc.ll!
gfl'b grtiohs in the service aré. T am not in a position to say how many
of the ferons have been missionaries in the past. I do not know that.

Mr. N. M. Joghi: May I ask what control do Government have over

‘this service?

~ Mr. G. B. Bajpai: Government have no control over this service. . The
‘gervice i8 recruited and maintained by the Countess of Dufferin Fund
‘which is an Association registered under Act XXI of 1860, '

Mr. N. M. Joshi: May I ask whether the Government give grants for
this Indian Medical Service?

Mr. @G, 8. Bajpal That is perfectly true. Government do give a grant
of roughly Rs. 3 lakhs 70 thousand a year. -

Mr. N. M. Joshi: In view of the fact that Government are spending
more than threc lakhs on the service, will they consider the question of
bringing this service under their own control?

‘Mr. @. 8. Bajpal: We will consider that suggestion.

Mr. T. 8, Avinashilingam OChettiar: Will Government consider the
advisability of reserving half the number of posts for Indians?
|
Mr. G. 8. Bajpai: If my Honourable friend were to. look at the poeition
of the service. he will find that the demand has not only been acceded to,
but exceeded.

ELECTION OF A MEMBER TO THE STANDING COMMITTEE ON
PILGRIMAGE TO THE HEDJAZ.

Mr. G. 8. Bajpal (Secretary, Department of Education, Heslth and
12 Noon., Lands): Bir, I beg to move:

. “That this A,mt:ly do proceed elect iu such mmnner as the Honourif)f_o Ahe
President may direct, one Muslim Member to sit on the Standing Committee on

ghﬂyﬁnge to the Hedjaz in the vacahcy cauded by the death of Mr. T. A. K.
iherwani,"’ ) :

Mr, President (''he Honourable Sir Abdur Rabim): The question is:

' . . .

“That this Assembly do proceed so elect in such manner ds the Honourable the

President may direct, one Muslim Member to sit on the Btanding Committee on

Pilgrimage f0° the Hedjaz in the vacancy caused by the death of Mr. T. A. K.
erwani.’’

The motion was adopted.
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Mr. Pregident (The Honourable Sir Abdur Reahim): I may inform
Honourable Members that, for the purpose of election of a Member to
the Standing Committee on Pilgrimage to the Hedjaz, the Notice Office
will be open to receive nominations up to 12 Noon on Wednesday, the 8rd
‘April, and that the election, if necessary, will, as usual, lake place in the
Becretary's Room on Friday, the 5th April, 1935, from 10-80 A.M. to 1 P.M.
The election will be conducted in accordance with the principle of pro-
Jportional representation by means of the single transferable vote..

THE CANTONMENTS (AMENDMENT) BILL.

¢ Mr. G. R. P. Tottenham (Army Secretary): Sir, I beg to move for
leave to introduce a Bill further to amend the Cantonments Act, 1924,
for certain purposes. o

... Mr, President (The Honourable Sir Abdur Rahim): The question s:

‘“That leave be granted to introduce a Bill further to amend the Cantonmernus Ac.t,
1024, for certain purposes.’

The motion was adopted.

Mr. G. RB. F. Tottenham: I introduce the Bill.

THE INDIAN TEA CESS (AMENDMENT) BILL.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I beg to move for leave to introduce a Bill further to amend
‘the Indian Tes Cess Act, 1903, for a certain purposa.

‘Mr, Pregident (The Honourable Sir Abdur Rahim): The question is:

i . *That leave be granted to introduce a Bill further to amend the Indian Ten Cess
Act, 1803, for a certain purpose.”

The motion was adopted.

The Honourable Sir Joseph Bhore: Sir, I introduce the Bill.
i)ECLARATION BY THE GOVERNOR GENERAL IN COUNCIL

REGARDING THE CUSTOMS SUPPLEMENTARY DEMAND
.~ REFUSED BY THE LEGISLATIVE ASSEMBLY.

~ 'The Honourable 8ir James Grigg (Finance Member): Sir, I lay on the
“table the Declaration by the Goveraor Genersl in Council under section
B87A(7) of the Government of India Act regarding the Customs Supple-
mentary Demand refused by the Assembly as essential for the discharge
of his responsibilities,

‘“In pursuance of Section 67A(7) of the Government of India ‘Act, thé Gévernor
General in Council is pleased to declare that the Supplementary Demand of
.Rs. 11,01,000 which has heen refused by the Legislative Assembly is essential to the
. discharge of his responsibilities.’ .
: (Sigmed ) P. C, TALLENTS, .

Seeretary to the Government of Indisx
30th March, 1935.
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THE INDIAN FINANCE BILL—contd. Y

..M. President (The Homoursble S8ir Abdur Rahim): The Indisn
Finance Bill will now be considered clause by clause. The question is:

" “That clause 2 stand part of the Bill,”’ '
Seth Govind Das (Central Provinces Hindi Divigions: Non-Muham-
modan): Sir, I beg to move the amendment which stands in my name:.

. “That clause 2 of the Bill be omitted.”

Sir, the salt tax is very very old grievance of the people of this land,
and even a moderate of moderates like the late Mr. Gokhale opposed this
.tax and fought for its abolition. As it is & very old grievance, no new argu-
ments need be advanced in favour of ils abolition or in favour of its
retention. I shall, therefore, be very brief.

* ' Bir, as far as the Congress is concerned, it is pledged for the removal
of the salt tax. The Congress does not want this prime necessity of life to
be taxed, and when indigenous salt is not taxed, there will be no need to
levy a tax on imported salt, because our indigenous salt would be sold so
cheap that outside salt will not be able to compete with it.

. The principle on which the retention of this tax is advocated is that
every person must pay some tax or other to the State. The Duke of
Argyll was perhaps the first person who advocated this principle. It is
said, that the tax on salt is the only tax which the poor people of this
country have to pay. But the question is whether it is a fact that this is
the only tax which the poor people of this country have to pay. In fact
all the taxes, directly or indirectly, are paid by the poor people of this land.
Who pays the land revenue? Not those big zamindars and talugdars and
malguzars who live in palatial buildings but those poor farmers and labour-
ers who work in the field. Who pays most of the income-tax? Not those
industrial magnates who live in big kothis or bungalows, but those poor
workers who have to work in the factory. Sir, I have a personal experience
of paying this land revenue and this income-tax. I bulong to a family
which used to pay, not thousands, but lakhs as land revenue and income-
tax, and I know, Sir, that we are only middlemen. These taxes are paid
through us, no doubt, but we do not pay them. In fact, the poor people
have to pay these taxes. And then, Sir, the excise duty on sugar, the
excise duty on matches, the excise duty on kerosene,—all these taxes are
paid directly or indirectly by the poor people in 4his country. And what
benefit does the poor man derive from this Government,—specially the
poor man who lives in a broken hut or under the shade of a tree? This
huge army is of no use to him, this highly paid Civil Setvice is of no use
to him, these Courts are of na use to bim; the whole administration is of
no use to him. And yet he has to pay the tax on the salt which he eats
with his dry bread. I say that a greater injustice than the salt tax is not
Possible in this poor country.

Sir, if the Government want to retain this tax, I shall support them on
one condition, and that is that they should earmark this amount for the
benefit of the people of this ecountry. Let them earmark it for the poor
people of this land; let the whole amount be spent on rural uplift, accord-
ing to the suggestion of my Honoursble friend, Nawab Sir Mehr Shah,

( 3303 )
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under the presidentship of Mahatina Gundhi; and thea T wt least éhall
support this tax. But, unless that is done, and so long as this momey
taken from every morsel of the poor man’s bread is spent on the gluttony
of the highly paid services, I or any Congressman can never support it.

8ir, a8 T said in the beginning salt is the prime necessity of life.
Many eminen$ doetors in this country have said that one of the reasoms for
the poor physique of the people of this land is that they do not get suffi-
cient salt to eat. Medical men say that at least 20 pounds of salt per
bead should be consumed every year, but I have seen figures of various
provinces, and I can say that in some provinces not even ten pounds of
salt is consumed per head every year. The reason is quite clear that for
the poor people the price of salt is too high. It is said, B8ir, that the
amount which falls on every individual under this tax is so small that
even the poorest cannot feel it. ¥t is very well for those who get hundreds
of rupees per day to advance this argument, but for a poor man who does
not earn even two annas a day, the price at which salt is sold is too high.
And if the poor do not feel it, will the Honourable the Finance Member
tell me why it is that whenever this tax is reduced, the consumption of
salt goes up, and whenever it is enhanced, the consumption comes down ?
Here, Bir, I shall give some figures to the Honourable the Finance Mem-
ber. In the year 1902, the salt tax was Rs. 2-8-0 and the consumption
was 8:2 crores of maunds. In 1908-04, when the tax was reduced to Rs. 2,
the consumption rose to 8'82 and 3.97 crores of maunds. In 1906, when
the tax was further reduced to Rs. 1-8-0 the consumption rose to 4°11
orores of maunds. In 1907-15, wheh the tax was brought down to Re. 1,
the consumption grew to 4'27 and 5'22. Now, Bir, let it not be said that,
because the population was inereasing, therefore this- consumption rose,
because, in the next year, 1916, when the salt was again taxed at Rs. 1-4-0,
the consumption immediately came down. This shows and proves to the
hilt that whenever the salt tax is reduced, the consumption goes up, and
whenever it is increased, the consumption goes down. The Taxation
Inquiry Committee has accepted it. It said:

“It is usually the case that the consumption increases with the decrease in the duty.”

Now, Bir, salt tax is not a proper tax and this is accepted even by
eminent Englishmen, and I shall give some opinions here. The Bristol
Chamber of Commerce once said:

“If it were necossary to abolish the sals tax at home, it' appears that millions of
Your Majesty's subjects im India have a much stronger claim in their case, mt:cbodla
poor as they are and essentially necessary as mlt is to their daily sustenance.’

Sir James Westland, once the Finance Member of the Government of
India, said:

“It is with the greatest reluctance that Govornlmeny,' finds itself obliged to have
recourse to the saly duty.” i

]
And the present Premier, Mr. MacDonald, once said :
“““Phe salt tax has been long regirded s 'a blémish on our Indisn fiseall systexs;
the malt tax is exaction and oppressiom.’.
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Then, another great injustice is that Qovernmént want to keep the
monopoly of salt trade and at the same time want to tax it. Under the
Gandhi-Irwin Pact, the concessions that were given in this respect fo
same people living near about the sea have also been withdrawn. And,
then, how much do they tax it? Government accept that the cost of
preparing salt per maund is not more than two annas, and the tax per
maund is Re. 1-4-0, which comes to about one thousand per cent. Will
the Honourable the Finance Member tell me if there is any other com-
modity in the whole world which is being taxed at such an exorbitant

rate ?

Another wonder is that Government place the salt and liquor tax on
the same basis,—salt which ie the very nectar of life, and liquor which is
poison for it. Up to the 1st April, 1924, salt and abkari formed one and
the same department in every province. A Government which considers
the salt tax and the iiquor tax as the same kind of tax can never claim to
be the trustees of any country.

Professor Fawcett once said that a man’s right to eat salt must be as
free na his right to breath air or to drink water. The whole fight for free-
dom, in 1930, was based on this moral issue. I shall, in the end, quoté
what Mahatma (Gandhi said in this respect in the year 1980 and then
resume my sest, because, as I said at the outset that, this being an old old
grievance, no big speech in support of its abolition is required. This is
what Mahatma Gandhi said:

T regard this tax to be the most iniquitous from the poor man’'s standpoint.
Ap the independence movement is essentially for the poorest in the lind, the beginni
will be made with this eviL The wonder is that we have submitted to the ¢
monopoly so long.............I hope there will be tens of thousands ready in a disciplined

manner to take up the work after me and in the act of disobeying the Salt Act lay
themselves open to penalties of u law that should never have disfigured the Btatute-

Mr. President (The Honourable 8ir Abdur Rahim): Amendment

moved:

“That clause 2 of the Bill be omitted.”

Dr. T. 8. 8. Rajan (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Bir, it is really a matter of regret that I have gof to stand up
today to advocate the abolition of a tax that should have been abolished
long ago. Unfortunately, 1 was one of those who took part in the move-
ment of salt satyegraha, and I am aware, at the time, of the reasons
which the Government stated against the picking of salt by the poor
people. They issued a communiqué to the effect that the salt, which
was available in the Vedaranyam swamps—a huge swamp of over 45
miles in length, wherein sea water was brought in by the action of the
waves and was impounded by nature and the brine got accumulated and
salt of a beautifully white crystal—as white as any that you can find
anywhere—wag found there, nét in small quantities, but by thousands
of tons. What happened was that, after each monsoon, these ‘thousands
of tons of salt, which would have provided galt for this country—not
enly for this dountry but for the whole continent—wag allowed to be
washed away by the monsoon. Thers is & season for collecting it, and
sdllected in that seagon it would have provided free salt, not manufactured
but given by nature: the Government issued g circular at the time saying
that that salt contained a large quantity of magresium in it and was,
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theréfors, injurious to health. I wag inclined then to take that statement
at its face ‘'value: but I had only to wait one month to see whether it
wag borne out by the facte. What happened was this: this salt which'
was removed by thousands of people was distributed free to all the
neighbouring villages and the poor people, who were in such sad need of
salt and for which they could not pay, greedily got at the salt that was
given free to them and they began to use it: and when T saw them using
it ‘for months and months with impunity, I could not reconcile myself
to the scientific finding of the Government that it contained more magne-
sium salt, and,  therefore, wag injurious tp the health of those people. But,
at the conclusion of the Gandhi-Irwin agreement, a free concession was
permitted to this effect that every man who cared to collect salt could
take one head load of it, as much as he could carry not only for hig own
use but to go about in the neighbouring villages and sell it for what it
was worth. In the Vedaranyam tract for about six months, subsequent
to the Pact, it was a sight for everybody to see: on an average from
two to three thousand people round about the two taluks situated near
by were found on the sea coast night and day—men, women and children,
all marching to and fro, not to manufacture salt but simply to lift the
salt that was lying there: they lifted salt to the extent a man could
carry—a big head load would usually fetch 8 to 12 annas: he had only
to walk 10 or 15 miles to the sea coast, take this bag of salt and walk
back and sell it in the nearest place. In fact a man could, in three days,
take a big bagful to the nearest place and sell it. Thig huge trade was
going on for about six months, and I have been credibly informeq that
the amount of salt that has been so far taken by the people was worth
about 14 lakhs. This is exactly what happeved, and all that quantity
of salt, taken by nearly 2,000 people every day and-distributed broadcast
all over the villages, wag consumed by the people and no after effect of
any sort happened : they were all hale and hearty, enjoying the gift that
was given ag a result of the Gandhi-Irwin Pact. ‘What happened? The
people who were taking away this salt were all poor, miserably poor
paop]e who had to walk 20 mileg and more for a headload of sn.lt- Such
is the poverty round about thig area. because the lands baing saline they
could not cultivate them and yet they had to live. These poor people
found salt in abundance in the very place where they lived, at their
very door practically and it was being drained away by the sea year after
year, and they could not, being poor, naturally resist the temptation to
lift. In fact, of the thousands who came to take salt, a few brought a
carriage in order to load it with salt and take it away—they kepl the
carriage & furlong away from the place where they picked salt: they were
caught and they were prosecuted and fined. But what happened?
Bubsequently, this wag considered as an infringement of the rules of the
Gandhi-Irwin Pact with the result that the whole taluk, the whole salt
swamp extending for over 40 miles and all the neighbouring districts were
denied this privilege for that one mistake. We raised questiong in this
House with regard to the petitiong that were submitted to the Tocal
Government askineg that those cnses mav be reconsidered and the poor

people granted the privilege of lifting the salt free. We were tolq the
other day that the Local Government were the final authorities and the
Government of India had nothmg io do with it and they eannot take
any aotion for the revigion . . .
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The Honourable Sir James Grigg (Finance Member): That is not quite-
the case: I said that we were devolving the matter on to the Local
Governments and not that they are by law the final authority: but for
the time being they are, in fact, the final authority: there is very little
distinction, I agree. |
: t

~ Dr, T. 8. 8, Rafjan: Am I tpo understand that you are going to re-
consider the decision of the Local Government?
{

The Honourable Sir James Grigg: No.

' Dr, T. 8. 8, Rajan: That is exactly what 1 am stating. In fact,
here is & case in which the Local Government have said that these people.
after enjoying this privilege, have lost it and there the matter ends.

These people have applied to the Local Government in an enormous

number of cases: they have said thdt the men responsible for committing
offences have been punished according to law: and I do not, therefore,

see how that privilege that was given can now be taken away from.
thousands, for the fault of a few who have been punished according to:
law: in fact, after having punished the offenders, you are now punishing
thousands and thousands who honestly did honest work, for no fault of
theirs. I have told you the conditions in which the salt is there, how
pure it is: Government have not manufactured it: everybody can lift
the salt there which is available in such large quantities. Look at the
criminal waste which the country is suffering by allowing such salt to.
be washed away every monsoon for the benefit of nobody except perhaps.
the sea—I do not know whether the sea gets more rich in brine on account
of this salt being washed away into it. I ask whether any Government
would deprive the people of this privilege. Are they entitled, in the name
of humanity, in the name of everything that is good and holy in this land,.
are they entitled to come and say: ‘‘No, you shall not take this salt; you
must pay Rs. 1-4-0 for it”’ ? It is an atrocious privilege which the Govern~
ment i8 demanding from the poor man; and, after having seen the nature of
the salt that is there—the people have got on very well in health; I ask you
whether the people should be deprived of a privilege that has been got
after a decent fight, an honest fight and a decent and gentlemanly agree-
ment between Mahatma Gandhi and Lord Irwin. The only condition on
which that privilege could be taken away. was abuse of the privilege:

and the abuse of the privilege was this: if a man has abused it, he is

liable to punishment and he has been punished. Why go and inflict

punishment upon lakhg and lakhg of poor village people who are removing
this salt? T say, Sir, this tax is atrocious; it must go, because this salt

ig given to us by Nature in our own country, it is given to us by Merciful’
Providence, and the poor men are dying to take away ag much galt

as they ean which is lying in front of them, and they are asked to pay
& tax, and the privilege of their getting free salt is withdrawn. When

We come to this House and say that these poor people have submitted
fnemorials asking the Government to restore to them this privilege, we

are told that the Local Government have taken action on it and that the:
Government of India do not want to interfere. = Whatever it is, the

poor man’g grievance in this House hag not received the due answer
that it should, and that is, that the privilege they have heen asking to-
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fiult of their own. I put it %o this House, whethét such g tat as this #
permissible at all and can be justified by anybody? Tharefore, I ‘thik;
it is a most obnoxioug tax and it ought to be removed, and the sooner
it is removed the better it is for everybody. The blessings of she poor
men in this country and the blessing of God will be on those who will
remove thig tax. | -

 Mr. N M. Joshi (Nominated Non-Official): Mr. President, I may
have spoken more than ten times on the question of the salt tax, but
I feel that it is my duty to oonginue ﬁmaking "speeches on the salt
‘tax. However unpleasant and isome the duty may be, I have to do
it. I h.ope, 8ir, that the time will soon come when we shall have né
more discussion on the salt tax. I object to the salt tax on several
‘grounds of principle. In the first place, I am opposed to most forms of
lpfiuect taxation, and salt tax is an indirect tax. It falls upon people
without any regard to their ability to pay taxation to Government.
?.lght taxation ghpuld come out of a surplus, but, unfortunately, salt tax
‘sl.ls upon subsistence. Then, 8ir, in my view a right taxation should
never fall upon people who have no voice in Government. Sslt tax,
being an indirect tax, has all the defects which I have mentioned. 1 am,
‘therefore, opposed in principle to the Government levying salt tax.

Then, Sir, when we come to the question of reduction of taxation we
must consider which is the tax which should receive precedence. This
-question, Sir, was considered by the Taxation Inquiry Committee and
they came to the definite conclusion that the order of precedence should
be that indirect taxes, which fall upon the prime necessities of life of
the poor people, should come first, and they mentioned sugar, kerosene
©il, matches and so on. I know that the Taxation Inquiry Committee,
which consisted of very wealthy people, did not recommend the reduction
-of salt tax as one which should have priority when the question came up
for the reduction of tates, but, Sir, it must be said to the credit of
Dr. Paranjpye that he was the one man who recommended that the
reduction of salt tax should take precedence over any other tax. Sir,
I feel that the policy which the Government of India are following, in
fixing the order of precedence in the matter of reduction of taxation,
is a wrong policy. They should follow the policy laid down by the
Taxation Inquiry Committee. They do not pay much attention to the
recommendations made by the Tuxation Inquiry Committee. On the
-other hand, the policy which they follow, in fixing the order of precedence,
is to reduce texes on those people who have the greatest pelitical influence,
Sit, I feel it is a wrong policy for the Government of India to follow.
A (Government that follows the policy of reducing taxation on the ground
‘that those taxeg fall upon people who have got political influence is
mot worth maintaining. I would, Sir, not pay a single farthing to tha
Government which forgets its duty towards its poor subjects and reduces
the taxsation, because the particular taxation falls upon people whe have
votes in this Legislature, and, therefore, I say that the Governmeny
-of India is making & great mistake in the matter of fixing the priority
as regards the reduetion of taxation. I would like the Government tq
reduce the tax on salt when they get atx opportunity +o de so; amd I favour
‘the reduction of tax on salt not only on the ground that it is an indireet
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taxation, but it is a prime necessity of life, as my friend, S8eth Govind.
Das, said. Even if rice is taxed, even if our wheat is taxed, poor people.
can eat bajri or jowari, but if salt is taxed, what substitute can they
find for salt? I, therefore, fecl that the salt tax is the worst kind of
tax and I would like the Government of India to begin the policy of
reduction of taxation by reducing the salt tax. Moreover, if the Legis-
lature has to exercise its right and its power to reduce taxation, I would
like the Members of the House to read the Finance Bill very carefully
and find out which other indirect tax they could reduce to. the gresder
benefit of the poor people than the sslt tax. We may have s desire
to reduce several other taxes, perhaps we may reduce the taxes recom-
mended by the Taxation Inquiry Committee, but, unfortunately, we
cannot do that under the Finance Bill.  Therefore, Sir, if we are to
exercise our power in showing the direction to Government, in the matter-
of fixing the priority for the reduction of taxation, we cannot do anything
better than ask the Government to reduce the salt tax. Sir, I do not
wish, to speak at the moment on the merits of the salt tax, because the
question has been discussed very thoroughly.  The Taxation Inguiry
Committee itself has said that in (ireat Britain the per capita consump-
tion of salt is I think 17 lbs., while in India it ig 12 lbs. There should
be no difference in the matter of consumption of salt. In India the
average quentity of salt consumed per capita is, I think, less than the:
quantity of salt given to prisoners in jail in several other countries. I do
‘not wish to speak on that pont at all. I feel that this salt tax is a very
bad tax, and that in accordance with the principles laid down by the
Taxation Inquiry Committee we should begin with the reduction of salt
tax, because that is the only thing in our hands under the present Finance-
Bill. Sir, it is said several times that the reduction of salt tax will not
benefit the poor people beyond a few annas. I think the computation
made by the Taxation Inquiry Committee is that the salt tax imposes =n
burden of three annas and four pies or something of that kind on the
poor people. It may be a small burden, but what we have to consider
18 what s the total income of the poor people out of which three annas
are taken. And, if we consider the amount of burden thrown, and ths
ability of the peopls to pay, three annags may be a much heavier burdea
on a man whose cash annual income is not generally more than Rs. 20
or Rs. 25 a year than income-tax or super-tax upon people whose annual
income is 100,000 rupees a year. I fep] that a man whose annual meome
is more than 20 or 25 thousand rupees need not feel the burden of any tax.

He can pay the whole amount which is over Rs. 25,000 a year, and still
he will not feel the burden at all so far ag his personal comforts are

concerned. I, therefore, fee] that it is wrong to argue that the salt tax
imposes & very small burden of three annas or three and a half annas

per capita. |

As regards the motion which is now before the Hause, let, me say. this.

Although T am against the salt tax altogether on principle, I feel I would

not be justified in voting for the motion which my Honourable friend has

made, and it is for this reason. At present we get more than Rs. 8 crores

from the galt tax. If we abolish the salt tax, then it is. quite possible

that the Governor General under his powers may certify the Finance

Bill. That is a thing that T do not want. I do not want that the

Governor General should certify the salt tax and that the Government
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should get the whole of the salt tax. 1 would, therefore, like the Legis-
lature to reduce the salt tax by some amount, gay, Rs. 2 or 3 crores,
which is practically the surplus of the present budget, so that the Governor
General will have absolutely no excuse for certifying the Finance
Bill. Let me make it quite clear. Even if the whole salt tax is
sbolished, I fecl the Governor General will not be justified in certifying
the Finance Bill, because the Government of India could have made much
better proposals for taxation. They oould have increased the income-tax,
they at least need not have reduced the income-tax at all.

Mr. N, V. Gadgil (Bombay Central Division: Non-Muhammadan
Rural): Salary cut. |

Mr, N, M. Joshi: Therefore, I feel that even if the galt tax is abolished,
the Governor General would not be justified. But I fear that if we
-abolish the whole of the salt tax, it is quite possible that the Governor
General may certify the Finance Bill. I wish that there should be no
possibility of that kind when we are going to pass some proposals as
regards ealt tax. 1 would, therefore, recommend to Members of the
-Congress Party and to the Members of this House that, instead of trying
to abolish the salt tax altogether, which, I am afraid, will lead to certi-
fication, they should, by their votes, reduce the salt tax by a substantial
-amount. If I may make any definite recommendation, I would recommend
‘that they should reduce the salt tax by eight annas, that is, maintain
the salt duty at twelve annas per maund. That will reduce the burden of
taxation by Rs. 2§ crores or about that, and I think our budget can very
well stand that loss of revenue. I hope the House will accept my

‘proposal,

Mr, Lalchand Nayalrai (8ind: Non-Muhammadan Rural): Sir, I am not
one those who fear that if the salt tax is abolished, it will be restored by
tlis Excellency the Governor General. 8ir, we kmow that such a procedurs
has taken place several times. In 1922-28, the salt tax was abolished by
this House.

Mr. N. M. Joshi: Not abolished.

Mr. Lalchand Navalral: Here it is. It was abolished, but it was resp-
tored.

Mr. N. M, Joshi: It was not abolished.
Mr. Lalchand Navalrai: I stand corrected, but I find in this debate.

Mr. A, H, Lloyd (Government of India: Nominated Official): It was
reduced from Rs. 2-8-0 to Rs. 1-4-0.

Mr, Lalthand Navalrai: At one tinie it was aholished altogether, that
15 my impression from what I have read in this report. However, 1 am
open to correction on that. In 1920, again, an attempt was made t»
abolish it, but the Government reduced it to some extent. We should
know for certain whether the Government are going to reduce this salt tex
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to any extent now. In pre-British days, there was no salt tax. People
were making salt, selling salt, and they were self-contained. In the British
regime, the salt tax was imposed. No doubt it has been in existence for
a long time, but may I also say that the public have always agitated against
it and shown their discontent. The discontent has at times gone so fsz
that it was necessary for the Secretary of State of those days and tbe
present Premier to express their own dissatisfaction with this tax. I wik
read one or two passages. It will be found in the Debates of 1929, Volums
111, page 2818, where Lord Cross said this:

“I do not propose to comment at length on any of the measures adopted by your
Government except the general increase in the salt duty. While I do not dispuse the
conclusion of your Government that such an increase was, under the circumsiances,
unavoidable, I am strongly of opinion that it should be looked upon as temporary and
that no effort should be spared to reduce the general duty as speedily as possible to its
former rate.”’

Y¥urther on, he said:

“I will not dwell on the t regret with which I should, at any time, regard the
imposition of additional burdens on the poorest classes of the population through the
taxation of & necessary of life; but apart from all general considerations of what
is in such respects right and equitable, there are, us Your Excellency is well aware,
in the case of the salt duty in India, weighty reasons for keeping it at as low a
rate as possible.”

'Mr, A. H. Lloyd: What year was that?

Mr, Lalchand Navalral : This was in 1929.

Mr, A, H. Lioyd: T waa talking of Lord Cross,

Mr. Lalchand Navalral: Only a year or so before 1929, I believe.
The Homourable Sir James Grigg: No, no. It was in the eighties.

Mr. Lalchand Navalral: Very good, then, it is much more in my favour.
Then, from the very early times, there have been such remarks and such
directions, and yet those directions have not been complied with by the
Government of India. There has been so much agitation that it was neces-
sary, even for the Congress people at one time, to undertake campaigns
to go and make salt. There can be no better index to the discontent. Then
the point now arises whether this salt tax should be wholly abolished o~
it should be reduced. In the first place, my own opinion, looking to tbs
condition of the salt industry now, is that it requires to be developed in
India. There can be no doubt that facilities have not, up to now, been
given for the purpose of increasing salt production in India. Bengal has
always been crying that they should be given funds and that they should he
given help to increase the indigenous salt there. There has been a proten-
tion Act enacted. That provided that the money, that will come out of it,
will be given to Bengal. . .

.

Mr. A. H. Lioyd: There is nothing about it in the Act.
Mr, Lalchand Navalral: There was the report of the Committee them.
Mr. A, H. Lloyd: There was a Resolution.
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Mr. Lalchand Navalral: It may be a Resolution. 1 am speaking from
memory. Therefore, what;I mean to say is that o one in-India wante
that there should be foreigh salt imported into India, but the only question
is that the Government of India should allow those industries that are
already existing in India to be developed more and more. Karachi has gnt
an industry. Karachi has been putting a great output, but if it is helpet
more, then it would also help the country and Bengal as well. Karachi heg
been selling in Bengal at a low price and it is not a price which can be call-
ed exorbitant. I would much like that the import duty on foreign salt shouM
reman so that the foreign salt' may not come into India at all.

An Homourable Member: It is not coming now.

Mr. Laichand Navalral: 1t is coming. I have got facts and figures $o
show that it is coming still. If you remove the imposition of the impord
duty, then it will come more and more. On that point I have to refer to
what the attitude of the Finance Member is on this point of the duty. When
he came to India, this question arose as to whether there should be an
import duty on this salt, in order to see that the foreign salt is not imtro-
duced in India. It so happened ocoincidently that the Honourable the
Finance Member went to Bengal and we already knew what the view of tbe
Governor there was, and I am sorry to say that when he returned from
there, at least to my mind, it appeared that be returned somewhat preju-
diced as to whether the imposition of this import dujy should continue.
Then, a Resolution was placed before the House by Mr. Neogy and somso
others, but it was not pusbed on, because the Honourable the Finance
Member proposed that there will be a talk with them. I do not know
what happened then.

The. Honourahle Sir James @rigg (Finance Member): May I correct my
Honourablé friend? The Resolution put down by Mr. Neogy and his friends
entirely related to-the distribution of the proceeds of the additional salt
import duty and had nothing whatever to do with the abolition or retentiom

of it.

Mr. Lalchand NavalrMl: This is a question which can never. . . ,

The Honourable Sir James Grigg: You obviously cannot distribute the
proceeds if there are not any.

Mr. Lalchand Navalrai: Their complaint is that the money that is allm
cated to Bengal, from import duty, is being used for other local p
by the Government of Bengal. That is the main contention. Therefore,
what I am submitting is this, that I was sorry to find the attitude of tbe
Honourable Member which was rather halting. We have seen the budget
¢peech and what do we find? He seems to doubt if protection duty on salt
is of sny utility. I am not quoting his exact words but the impression
is that he said that if the House was going to continue it he had no objen
tion. This is very halting. TUnless the Government’s idea is to make thoss
Italians send very much more quantity of salt from the Red Sea, unless
that is the view of the Government, the Government ought to be in a very
strong position and they should see that the industry is developed in Indis.
Now, the English proverb is ‘‘be true to your salt’”’. Now, the other day,



THE INDIAN FINANCE BILL. 313

8ir Frank Noyce, who is not here in his seat now, said in reply to a question
that the Britishers are not foreigners. Now, with regard to the salt duty
under the Salt Act, let me see if the Britishers who have come here arc
Indians and whether they are true to their salt or not. If the Honourable
the Finance Member is true to Indian salt, he must come forward and give
-some relief to India from a tax which is unpopular.

An Honourable Member: They take table salt.
Another Honourable Mémber: They take somersault!

Mr. Lalchand Navalrai: It is that mischief that I want to see eradicated.

I do not want to see that table salt on the table. I want to see Indian sgit

n the table, and it can only be done by this imrport duty being increased

and excise duty reduced. At first, there was an import duty of four annae,

then it was reduced to two annas. Now, when the foreign salt has mors

or less stopped, they are showing a halting attitude. The Honourable
the ¥inance Member says ‘I will leave it to the House to decide’.

The Honourable Sir James Grigg: I did not say that. The Honourabls
Member does not encourage me to make jokes again?

Mr. Lalchand Navalral: I am not quoting the exact words, but the ides
is there. If that is not the case, I will sit down to hear an explanation.

The Honourable Sir James Grigg: What [ said was that I would brip~
in a Bill to extend the duty for another year and that will be the poliey of
the Government placed before this House. The rest of the remarks wsa
rather by way of flippancy. I am very sorry that I was flippant, especially
in view of the fact that it has provoked the Honourable Member to maks
a long speech which is completely mal & propos.

Mr. Lalchand Navalrai: T am very glad he virtually admits what I am
saying. He wants to emphasize the first portion of his speech and not tba
latter portion. Anyway, let me now see the goodwill and wait and ses
whether the tax now under discussion is abolished or reduced. There ar
graded amendments to say that the tax should be reduced to one rupee,
ten annas down to four annas. Let us see where the Honourable Member
draws the line. It is a tax which is tormenting the people. In a placs
like this, where salt is available in one’s neighbourhood, it is a pity the#
people should be driven to purchase foreign salt and their own salt should
be taxed. This is adding insult to injury. With these words, I will sur.
port this motion though I have also an amendment to say that it should
be reduced.

Mr. A. H. Lloyd: Sir, although the Honourable Member who moved
this motion put it forward as part of the Congress creed, with
what T may be permitted to describe as a quasi-religious sanc-
tion, T still feel emboldened to ask the House to consider the matter purely
a8 a practical business proposition. I am emboldened to adopt this attitude,
Sir, by memory of the observations which the Honourable the Deputy
Leader of the Opposition made in the general discussion on the Finance
Bill, when he said that, although it was revolting to him to provide any
means at all for this alien administration, yet be would be prepared to

1p. M.
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examine the Finance Bill on its merits in & practical way. Now, if we are
going to approach this as a purely practical proposition, it might be almos$
enough for me to answer that the cost of this amendment, if it is acospted
by the House, will be 8,18 lakhs.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan CUrban): What
about the cost of collection? Is it not about one crore and odd? '

Mr. A. H. Lloyd: The cost of collection is not as ‘much as that. ‘8,13
lakhs is the duty alone. It is not the figure that appears in the budget,
which includes a considerable sum—I think it is 50 lakhs or 60 lakhs
representing the price at which we sell salt made at Government sources.
You have to set the cost of manufacture against that price,—the price thut
we recover from salt that we manufacture at Government sources; against
the 8,18 lakhs, you have only to set the cost of preventive administration,
which, of course, is a very much smaller figure than what my Honourable
friend, Mr. Satyamurti, indicated. Now, eight crores is a figure that this
budget will not stand. Even those who have argued that the Honourable
the Finance Member has under-estimated here, or could have -carried
revenue forward from last year’s surplus there, will not pretend that we
could possibly balance the Budget, or produce anything but a position of
absolute bankruptcy before the world, if we accepted the proposal to reduce
our provision by eight crores. That might almost seem the only answer
needed from this side. Yet I should like, with your permission, Sir, to
make a few brief remarks on the merits of the case. Apart from what I
have ventured to describe as the quasi-religious sanction which perhaps
found expression in my Honourable friend, Mr. Satyamurti’s words, that
sal should be exempted from taxation, because it was a gift of God—apart
from that, the objection felt to this tax—an objection Telt not only by my
Honourable friend and his Party, but by others like my friend, Mr. Joshi,—
is that the tax falls upon the poor, I have no doubt there are many others
in this country to whom this tax, which falls equally on the poor and the
rich, is objectionable.

An Honourable Member: It falls more on the poor.

Mr. A. H. Lloyd: How can that be—because they do not eat more salt
than we do? But relatively more, naturally. Now it is a necessity. None
of the poor can escape paying it indirectly. That is a vice in the view of
Honourable Members, but still, one way or the other, they have to pay it.

4 is a widespread article of necessity, for every single individual. I am
not going to say that I like taxing the poor. T have no fantastic theories
about the taxation of the poor being in itself desirable. I have heard it
suggested that they should not be entirely free from indirect taxation in
order to make them realise that they have a stake in the country, the answer
is that indirect taxation does not give such g realisation. Sir, I am pre-
pared to put myself on the side of those who do not like taxing the poor.
In fact I would go further. Speaking now purely personally, I do not share
the feeling of many Honourable Members on the other side of the House
who are perfectly ready to tax the poor, and to tax the poor heavily, so
long as the proceeds go not to the revenue but to the industrialists. (Hear,
hear.) We have had this morning, at question time, and agaip just now,
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.two. Honourable Members pleading for the retention and even fow the
«enhsncing of the additional import duty on salt, the benefit of which goes
but to & small extent to the revenue, and to a large extent to industrialiste
in the Bombay Presidency. (Hear, hear.) But apart from that incon-
sistency, if I may venture to say so, in the attitude of Honourable Mem-
bers opposite, I am prepared to' go with them to the extent of saying that
1 dislike taxing the poor. I agree that the burden of taxation should fall
upon the broadest shoulders, as far as possible, but as a practical proposi-
tion we have to recognize that the circumstances are not yet such that we
can carry that process to the extreme limit of freeing the poor from any
-taxation whatever and confining the whole of our taxation to the rich. The
reason for that is ton obvious and well:known for me to dilate on it at
length; well-to-do persons in this country are not perhaps very numerous,
compared to the huge size of the population, and they are to a great exten$
‘inaccessible to our taxation processes. '

An Homourable Member: Why, why?

Mr. A. H. Lloyd: In the first place, indirect taxation is chiefly derived
drom goods paying customs duties, and a large proportion of the well-to-do
.classes in this country do not consume very much jn the way of imported
.commodities ; and, if we try and put the duties too high so as to get the
amoney out of the balunce, we at once stimulate that establishment of in-
-dustries in this country which my Honourable friend, Mr. Satyamurti, is so
anxious to see carried out. It is not a good revenue proposition and now
1 am speaking solely about the means of getting revenue. When 1 say
“‘inaccessible’’, there is this limit to their accessibility from the point of
view of indirect taxation. .As regards direct taxation, we have, from the
point of view of this Government, the fact that the great majority of the
well-to-do people in this country derive their revenue from agriculture, and
we cannot get at them through .our income-tax law. That leaves a few
hundred thousand, from whom we can collect income-tax, against the
several hundred million over whom we can spread the burden of a tax like
the salt tax. And yet, even now, we are getting from these few hundred
‘thousand twice as much in income-tax alone as we are gefting out of the
830 million from the salt tax. Now, when I put forward those figures, it
ir to show that we have already reached the stage at which the broadest
shoulders have to bear a very great deal of the burden, and that the amount
of the burden, which we leave for the weuaker vessels, is relatively very
small indeed. When you come to the incidence upon individuals, the
figures really are startling. T should like to take my own case purely as
on illustration. I do not claim that I am rich, but I admit I am well-
paid. (I have no doubt Honourable Members opposite will say, that I am
over-paid.) I put myself forward as one of the well-to-do as far as this
country is concerned. Now, I have calculated as well as T can what con-
‘tribution T make to the finances of the Central Government by way of
taxation, and, so far ap I can make it out, I must be paying something
like' Rs. 8,000 n vear in the way of taxation that goes to the Central
Government. ' '

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): What
percentage will that be?

x2
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!r. A. H. Lioyd: T would invite the Honourable Member’s attention.
to the Civil List where my pay is shown: I have no other income except.
~my pQY' . 3 C

Sir Oowasji Jehangir: I do not mean that. What is the percentage-
you have worked out in your case?

. Mr. A H. Lloyd: I have not worked any percentage. Apart from.
income-tax, I suffer customs duty, because 1 consume so many foreign
articles, such as liquors and tobacco, and I wear foreign cloth and so does
my wife. Indeed, I ought to be encouraged as one of those who, by
making himself accessible to taxation of this sort, has helped to reduce
the burden to be imposed on the poor. (Laughter.) Well, Sir, so far as
I am concerned, I pay, in the shape of taxation, Rs. 8,000 a year, and I
have included in this my household also. Now, take the poor man. In
add{tion to this salt tax, as my Honourable friend, Pandit Nilakantha Das,

reminded us, we have to consider the kerosene excise and also the excise
on matches. I am prepared to take my Honourable friend’s combined
figure of six annas per head, though the actual figure for salt is three

annas and ten pies per head. I have got this figure after eliminating from
the population of India as a whole the population of those few States which
do not contribute to the Central Exchequer in the shape of salt tax. By
the way, I might mention in passing that the salt tax is a tax through

which we can obtain contributions from other parts of India towards what
have been described as Federal items of expenditure; but I would not like
to develop this digression, as it might take us too far. As I was saying,

the burden of the salt tax is three annas and ten pies per head and T am

quite prepared to accept Pandil Nilakantha Das’ figure for the other taxes

mentioned, since they are lighter and can be more . easily avoided. A

villager can sit in the dark, and he can use a burning string outside the:
Biri seller’s shop instead of using matches. T am, therefore, prepared to-
accept the Honourable the Pandit’s six annas per head. Taking an average

family of five persons, this will give us Rs. 2 per household per annum.

Now, T will ask the House to compare this Rs. 2 with the Rs. 8,000 that

1 am subscribing.

An Honourable Member: Compare the two incomes also.

Mr. A. H. Lloyd: My income is very far from being 4,000 times the:
“income of that family.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan Urban):
How many people like you are there to pay?

Mr. A. H. Lloyd: My point is that if we are to reduce the incidence of
taxation on the poor man from six annas to, say, four annas, that is to
"say, by one-third, it seems to me to follow that the burden upon me has
got to be raised by three or four thousand rupees. I am not saying that
it is impossible for me to bear it but I should have to consider my position
seriously. I do say that it illustrates my practical proposition. The saving
to the poor would be trifling whereas the increase in the burden on the
rich would be out of all proportion. We must look upon this matter as a
practical business proposition and not purely in the light of theorv. To-
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save 300 million people one anna a year, it is going to be very difficult to
get the equivalent amount out of several hundred thousand people. Those
are the only people we can get ab.

[At this stage, Prof. N. G. Ranga made an interruption.]

Mr. President (The Honourable Sir Abdur Rahim): The Chair must ask
the Honourable Member not to obstruet.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): 1
.am not obstructing, Sir.

Mr. President (The Honoursble Sir Abdur Rahim): Order, order.

Mr, A. H. Lloyd: If the position is, as I believe it to be, that we have
reached a stage where, in order to meet the necessary expenses of the
country, we have put the utmost burden on the broader shoulders, we must
&8k others to contribute a very small share to the cost of the administra-
fion, and I think there is something to be said for mainteining that cun-
tribution in the form of the salt tax. The evil that we know is better than
to fly to others that we wot not of. The salt tax is a traditional tax and
has been in existence in India for a long time and the public are used to
it. (Interruption.) I personally believe that most of the public would not
think very much about it because the incidence is so light if persors like
my Honourable the interrupter did not whip up the agitation against the
tax. Then, again, as I have said, the burden is a very light one indeed.
‘The very fact that the article is a necessity goes to secure that it 18 in the
inelastic class of taxation. While it does not bring much more money, in
times of prosperity, it still brings in money when we find ourselves in
difficulty such as we found ourselves in 1981. I can perceive from the
expression on the face of my Honourable friend, Mr. Satyamurti, that he
is going to make use of that argument against me. He is welcome to do
80.

If I might, with your permission, turn very briefly to a few specific
points raised by various speakers, I would like first of all to say that my
Honourable friend, the Mover, made & espeech strongly in support of my
case. My Honourable friend has urged that all taxation falls upon the poor.
In that case what does it matter what form of taxation we choose?

Seth Govind Das: The salt tax falls more on the poor.

Mr. A. H. Lloyd: If all taxation falls upon the poor, you cannol - say
that one tax falls more than another. It depends upon the amount of the
taxation. 1 would also like to observe that I cannot in the lesst follow
‘my Honourable friend’s statistics. He said that in 1916, when the duty
was increased by four annas, there was an immediate drop ih consumption.
But I find that in the year 1915-16, the quantity of salt issued fcr con-
sumption was 457 lakhs of maunds and in the year 1916-17, when the duty
was Rs. 1-4-0, having been in the previous year Re. 1, the quantity was
8,12 lakhs of maunds. I am not going to stress that point too much.

Seth Govind Das: I have got my figures from the salt reports. In the
previous year, it was 5.22 crores, and, in the next year, when the duly was
increased, it was 5.12 crores.



3318 LEGISLATIVE 'ASSEMBLY, [1sT APriL 19885.

Mr. A. . Lioyd: I am afraid, it is impossible for me to compare our
figures actually, because the figures that I have with me do not include
Burma, though I do not think there could be sufficient variation in Burma
to make the difference. But the fact is that in 1915-16 in India, excluding
Burma, the issues for consumption were very much less than those of 1916-
17. That illustrates the difficulty of working on the statistics of amy indi-
vidual vear in the matter of salt and the reason is one which should always
be burne prominently in mind by Honourable Members of this Ass:mbly.
The salt market, in certain parts of India, is very susceptible to speculative
influences when there is any idea of a change of duty. The salt market is
very responsive to such influences. The figures that we have quoted as
figures of consumption are not of course the actual consumption, for we
cannot watch salt into the mouths of the persons who swallow it. They
are the figures of clearances and they are liable to variation, in any individual

ear, owing to speculative action, hurried clearance on the one hand or
1n another year reluctance to clear. Now the last two years give ample
illugtration of that. In February, 1934, there was a rumour that Govern-
ment proposed to increase the salt tax and we were pestered on all sides to
msake special arrangements to enable merchants to clear salt very much
more rapidly than at the normal rate.

~ Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member can resume his speech after Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,.
Mr. President (The Honourable Sir Abdur Rahim) in the Chair

Mr. A. H. Lloyd: Sir, when we adjourned for Lunch. I was pointing out
that statisties, from yedr to vear, are difficult to follow on uccount of violent
fluctuations owing to speculative influences at the time when a change im
the duty i anticipated. 1 wes sbout to describe what happencd las; yecar
and sguin this yesr; but, I am so sure that my point is clearly understood
by Honourable Members that I will not take up their time by giving prac-
tical illustrations.

Seth Govind Das: May I ask my Honourable friend o question? Is ié
pot & fact that every time the sait duty was enhanced, the consumption
fell down ?

. Mr. A, H. Lloyd: That, Sir, is a very difficult question to answer for ihe
reason 1 am giving. We cannot take individual years. At a time when &
ebange in the duty takes place there is ususily some reason to anticipate
the change in duty and there are speculative influences which upset indi-
vidual year’s statistics. The most striking instance, of course, was in the
year 1922 when the duty was doubled and again reduced. From figures for-
o period of several years one can ‘perhaps obtam useful light. = 1 would-just
iike to read what are the figuves for periods of five years. ‘I« think this
rather proves my point. From 1928-24 to 1927:28, the ‘aversge svnusk
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clearance of salt, for consumption, was 500 lakhs of maunds; for tha five
years, 1928:29 to 1932-88, the average was 526 lakhs of maunds. Tt will be
seen that the mean points of these two periods of five years are five yeurs
apart and an increase of five per cent. is very much in keeping with the
increase in the rate of population; and thet, in spite of the fact that the
lagt 24 years of the second period covered the time when the duty had been
enhanced by the surcharge which was imposed in the middle of 1981. So
that those figures, so far as they prove anything, prove the direct opposite
of my Honourable friend, Seth Govind Das’s contention that an increase in:
the duty must necessarily result in a decrease in consumption. I can give
figures for individual years, but, for the reasons I have given, they are really
useless. In 1983-34, the figure was 537 lakhs; in 1934-85 we are practizally
certain the figure will be 510 lakhs. TFor the reason I have given you must
take the mean of these two and that again comes pretty near the average
of the last five years. 1f it was expected that the increase in consumytion
would be greater than those figures indicate, the only answer I can give is
that the Delhi Pact is still in force and we ure undoubtedly still losing &
considerable amount of revenue,—may be small compared with our grend
total,—~but still & considerable amount of revenue from the fact that that
pact still exists. In some provinces it has not been touched and the loss is
considerable.

Well, Sir, I do not wish to elaborate this; I am sure the House has got.
a little iinpatient with it. 1t is my duty, however, to just make a féw
remarks about what Dr. Rajun said regarding the Delbi Pact. The relevont
clause in that Pact said that arrangements were made:

‘‘to permit local residenis in villages, immediately adjoining aveas where salt can be-
collected or made, to collect or make salt for domestic consumption or sale within
such villages, but not for sale to, or trading with, individuals living outside them.”

As regards the machinery for enforcement of that clause, Mr. Gandhi
had certain discussions with us in Simla, after the Pact was signed, on this
very subject, and [ think it is not perhaps out of order for me to disclose
the fact that he was, to all intents and purposes, the author of the rules
and instructions that were laid down for giving effect to the provision that
I have read and which were published in a press communiqué of the 22nd
May, 1981. The last clause of those instructions said:

“The concession will be withdrawn from villages where it is found that it is
abused. Wherever it is discovered that salt is manufactured or collected in gueutities
above the requirements of a particular village abuse of the concession will be presumed.’”

There was a reason for this, and the reason why Mr. Gandhi agreed to-
this is that it struck him, as it strikes us, that it would take away the
whole moral value of the concession if it were coupled with restrictions in
the form of direct and immediate and permanent supervision by subordinate-
‘officials of Government; and failing such direct and permanent supervision
&t every point by officials of Government (apart from the question of ex-.
pense), there would be no means of dealing with abuses except the provision
that was there made,—that 8o long as there was no serious abuse we shut
our eyes to it and allowed the Pact to continue, but, if there was serious.
and widespread abuse, then the question of withdrawing the concession al-
together would have to be taken into account. Partial withdrawal and an
exception in favour of the innocent is impossible unless you are to bave that
kind of close inquisitorial supervision whieh Mr. Gandhi himself was parti-
cubirly anxious to avoid. ‘
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I do not propose to attempt to deal with my Honourable friend, Mr.
Joshi’s remarks, because really his speech is not in support of this amead-
ment but in support of another amendment which is to ecome before us
tater on and there will be another opportunity of dealing with it. As re-
gards what my Honourable friend from Karachi said, I again leave the
discussion of the policy of the additional import duty on salt for the proper
time when the relevant Bill is before us. But I would merely like to
cbserve that when he quoted a passage from a speech of Lord Cross, with-
cut apparently having discovered in what year Lord Cross was gpeaking, he
was referring to a time when Government had raised the duty from Rs. 2
10 Rs. 2-8-0 a maund, and what Lord Cross wanted was not to abolish the
duty, but that the duty should be put back to Rs. 2. For very many yeers,
right up to the end of the 19th century, the duty stood at rates varying
between Rs. 2 and Rs, 2-8-0 and even higher; but now, even with the sur-
charge it is well below Rs. 2. I, therefore, submit that simultaneously with
the growth of the burden of customs duties and income-taxes, which has
been tremendous, in the same period the reduction of the salt duty does
show that the Government of India are in sympathy with the desire of
relieving the burden on the poor ag far as that can be done, though, on
practical considerations and practical possibilities, they are unable to dis-
pense with the duty altogether. For these reasons I -oppose.the motion.

Mr, S, Satyamurti: Sir, I am sorry, my Honourable friend, who pre-
ceded me just now, spoiled a very excellent and businesslike speech by &
lapse, when he said that if we did not work up or whip an agitation against
the salt tax, the people here would not complain. I wish he had not naid
that because it seems to me that it will be impossible for any Party, and
certainly not for the Congress, to whip up an artificial agitation. In this
country, we were able, under the leadership of Mahatma:Gandhi, to lead
# very powerful agitation against the salt tax, because there is a genuine
widespread and strongly felt feeling that this tax must go. I want the’
Members of the Treasury Bench to realise that agitations cannot be werked
up in this country—I do not know what it is in their country—except - on
facts which the people knew, and on. strongly held beliefs: with regard to
those facts. Moreover, I want to say that we support this demand for the
abolition of the salt tax with|a full sense of our responsibility, in spite of
the Honourable the Finance Member’s challenge to us that we believe thut
-only those who have no responsibility can put forward schemes which they
feel the Government cannot accept. I believe that I speak for'the vast
mass of my countrymen—I certainly speak for the Indian National Con-
gress—when I say. that we want to see this salt tax abolished. Agaiast that
my Honourable friend quoted some figures. I will take the figures from.
the Explanatory Memorandum given to us by the Financial Secretary. You
will notice that, on page 4 of that memorandum, the revenue from salt.
has varied from Rs. 634 lakhs in 1921-22, to Rs. 10 crores in 1923-24 and
1032-33. It now stands, as proposed in this year’'s budget, at Rs. 878
lakhs. The cost of collection has varied from Rs. 156 lakhs to Rs. 118
lakhs; and, therefore, roughly.the loss.to the treasury will be somcthing
over Rs. 7 crores, if this salt tax is abolished altogether.

My.anourable friend asked us how we will meet this déﬁdit'. May 1.
-give, him a few suggestions ? - This surplus of Rs. 8} crores,may, well hnwve:
dwen put aside for the purpose of meeting this deficit. Seeondly, I find.
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‘from a telegram which I am sure other Honourable Members also have
-received—I have received it—from the sugar interests wherein they say:

“Indian Sugar Mills Association invites attention to very low estimate of Rs. 176
lakhs made by the Honourable the Finance Member, as proceeds from import duty
-on sugar based on estimated import of only 90,000 tons. Association frmly betieves
that imports of sugar will be overitwo lakhs tons: imports during 11 months of this

ear exceed two lakhs tons already. Import revenue from sugar will thus be about
L. 5 crores etc., etc.”

This is another item from which my Honourable friend may bave
:tried to meet this deficit. Moreover, I said, and I repeat it again, that
the provision for the reduction or avoidance of debt is not so necessary or
so urgent, as relief under this head of oppressive taxation. Taking all
these methods wholly, or all these methods partially, I venture to suggest
to the Honourable the Finance Member and to this House that this loss
-of something more than Rs. 7 crores may be easily met,. '

I was glad to find that my Honourable friend, who preceded me,
-conceded a very large number of our: fiscal propositions, first, that the
poor ought not to be taxed beyond the absolute necessities of the case of
the State: the poor ought to be taxed less than the rich, and the rich
ought to be taxed more than the poor. But may I'ask him, whether he
‘is satisfied, apart from his own individual tragic instance which he gave
‘with an amount of pathos which was wholly unconvincing, that he reully
-considers that in this country the incidence of taxation is so proporticn-
.ate to the richness or thc, poverty of the people? Perhaps it is not ensy
to compare things in this country with things in other countries: our
poverty is so colossal: our average income is so small, that your head
reels at comparisons. You cannot really have any kind of incidence’ of
taxation on a man whose average income, even on the most optimnistic
estimate, does not exceed two annas a day. Therefore, it seems to me
‘that even amsuming that the Government of India today are trying to tax
the rich more than they tax the poor,—I am sure my Honourable friend
will concede—that the incidence of taxation on the poor is much greater
‘than that on the rich, . -.

8ir Oowasji Jehangir: No.

Mr. 8. Satyamurti: Becuuse I will tell you why; an anna ongan in-
‘come of about ten rupees u month is much more in value, than one cupee
-on an income of Rs. 2,000 a year. You cannot compare these in mere
‘denominations of money: you have got to consider the needs of the por-
-son, and his .resources, and equate them, and then try to find out the
actual incidence. To the rich man Rs. 10 or Rs. 100 is nothing: t the
poor man, it may be all his wealth for the next few months. erefore,
I put it to my Honourable friend that he cannot say that, in this country,
‘the taxation of salt does not bear more heavily on the poorest.

On this matter, it is not a latter day Congress invention or a brain
'wave of Mahatma Gandhi which makes us fight this salt tax. Our poli-
tical and economic Guru in many matters,|as I am sure, he is of you, Sir,
:and of many Indians, Dadsbhai Naoroji, in his historic book, ‘*Poverty
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and un-British Rule in India”" hes stated the cuse against the salt tax
in immortal words. He referred to the opium trade first, and went rn
to add: ‘ ' '

€ :
_"In association with this trade is the stigma of the Salt-tux upon the British name.
What & humaliating confession to say that, after .the length of the British rule. the
people are in such a wretched plight that they have \nothing that Government can tax,
and that Government must,  therefore, tax an’ absolute necessary of life to an.
inordinate extent! The slight flash of prosperity during the American War showed
how the people of India would enjoy and spend when they have unything to enjox
and spend; and now, can anything {)e- a greater condemnation of the results of British
Fnes of policy than the people have nothing to spend and emjoy, and pay tax en, but

that thev must be pinched and starved in' a necessary of life?”

That leads me on to the next position, which is often urged, namely,
that the poor people of this country will not pay anything like what they
ought to pay to the Government, if the salt tax were abolished. On that
matter, I want to quote the very high authority of one, who was known
in this House and respected in' this House, as a great authority on Indian
financial matters, the late Mr. Gokhale. Mr. Gokhale, speaking on the
budget of 1908, said:

*‘Again, my Lord, Ilhave heard the opinion expiessed that the duty on salt does
not constitute any serious burden on the resources of the poorer classes of our country
beoause this duty, it is urged, is the omly tax which they contribute to the State.
Here ugain I must say that those who express such a view hardly realise what they are
talking abput. Our revenue -is principally derived from land, opium, salt, cxcisp,
customs, assessed taxes, stamps, forests, registration and provincial rates, Of this
the opium revenue is contrihuted by the foreigniconsumer and may be left out of
account”’,—it is now passing out of acrount altogether.—‘‘of the remaining. the
rroceeda that come exclusively from the middle and upper classes of the peopie are
eas than 2 crores’’,—it 1= much.higher now,—‘on thelother hand, the bulk of the salt
revenue comes from the tax of the poorer classes. The higger of the revenues again is
contributed mainly by them; #o also is' the forest revenue. Under stamps and :egistra-
tion, they ocontribute their fair share. -1 believe they also contribute their share under
eustoms, and, as land revenue in ryotwar: tracts, at any rate, a large proportion of
this revenue comes from very poor agriculturists. So far, therefore, from contribating
less than their fair share to the exchequer of the State, the poover. classes of our
community contribute as a matter of fact mueh more than they should. relatively to.
their resources.’’

The position, Sir, still remains what it was in 1908.

Then, 8ir, my friend, taking his cue from his Chief, the Finance Mem-
ber, twitted uu‘that, while we want the taxes on the poorer classes to be
removed, we are still asking for protection, in spite of the fact that that
protection may cost something more to the consumer than if foreigr
manufacturers were allowed to exploit our country. I quite concede the
inconsistency therein, but I want to remind my friend that inconsistency
is the hobgoblin of little minds; and we are perfectly willing and able
to reconcile, as I said before,—in fact we are anxious and willing to
reconcile—the interests of the  consumers and the interests of the indus-
trialists in the country, the larger of whom will ‘be nationalised, and the
smaller of whom will be allowed to make reasonable profits, subject to
the payment of income-tax, super-tax, and various other kinds of contri--
butions to the exchequer of the State.

As regards the particular action of the additional import 'duty on salt;.

those of us who advocate that,—and I am one of those whd want it to
be eéxtended to three years and to be rmiséd to Re. 0:4:8'from Re. 0-2-6.
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per maund to extinguish the import of foreign salt and encourage the pro-
duction of indigenous salt, and, I believe, there are ample resources in
this country to meet all our legitimate requirements. First class salt
which can be manufactured and which can be made available. R

L '
w T~ e .
i

Mr. A. H. Lloyd: . . . . . and will eost more. >

-~

Mr. 8. Satyamurti: It will cost nothing under my scheme.
The Homourable Sir James Grigg: Giving it away?

Mr 8. Satyamurti: Your imported salt alone will cost, and we will do-
without it, a8 early as we can.

Then, 8ir, wy friend made another suggestion that the rich people-
are not directly assessuble to tux. On. that, Sir, I joih issue with him.
1 am sure he has read the Indian Taxation Inquiry Committee’s Report; I
am sure he has read Sir Walter Layton’s illuminating chapters in the
Simon Commission Report on Indien Constitutional Reforms; and I am
sure, he will have found from there that there are many directions which-
they suggest—for instance, death duties, bringing agricultural incomes with-
in the scope of the income-tax, and meany other ways in which we can
tax the richer, more than we are doing today. . . . .

Mr. A. H. Lloyd: We huve examnined all those suggestions.
Mr. S. Satyamurti: ‘Who has examined them ?
Mr. A. H. Lloyd: We have.

Mr. 8. Satyamurti: We are not in your place. When we take your
place, we will do that; in the meantime, just have the humility to recog-:
nise that you are not the last word in financial wisdom.

So far as the Taxation Inquiry Committee is concerned, they them-
selves conceded that this tax has several well-known objections to it. It
falls on u neecessary of life, and to the extent that salt is essential for-
physical existence, it is in the nature of a poll-tax. The bulk of it is
paid by those who ure least able to contribute anything towards the Btate
expenditure. Salt is also required for various industrial and agricultural:
operations and for cattle. Unless it is issued duty free for these purposes,
some burden is thrown upon the industries in which it is used. Then,
Sir, they quote the opinion of Sir Josiah Stamp on this matter. This is-

what he says:

. I should work out the tax burden on a low income and ask if alolished, or altered
In what probable respects well-heing would be improved by the ordinary exeicise of’
the improved purchasing-power., If inconsiderable. I should continue the burden.”

I think, Sir, the speaker, who preceded me, said that the cost was
Re. 0-3-0 or Re. 0-8-6 per head. . . . . :

The Honourable Sir James Grigg: It is Re. 0-3-10.
M. 8. 'ﬂltytmnrﬁ: Or it may be Re. 0:8-0 pér head. -
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Mr. A. H. Lloyd: May I explain, Sir, that the Re. 0-6-0 per head I
mentioned, I took from the Pandit’s speech on the general discussion on
the Finance Bill where he gave that figure himself, and I agree that it
represents roughly the burden in respect of salt, excise on kerosene and
excise on matches taken together.

Mr. 8 Satyamurti: I stand corrected. Then it comes to Re. 0-3-10 for
salt alone per head. If, therefore, an average family of say five has got
to be taken as a unit, it comes roughly to something like Rs. 1-4-0. Now,
8ir, it may surprise my friends to know ane thing—that Bs. 1-4-0 is not
an inconsiderable sum in the budget of most of the families in this

-country. . . . . !

Mr. A. H. Lloyd: I said I am not surprised.

Mr, 5. Satyamurti: I am glad to hear that. Therefore, I think this
-test of Sir Josiah Stamp must rule out the possibility of this tax being
-continued, becsuse he says he would ask, if abolished or altered in what
probable respects well-being would be improved by the ordinary exercise
of the improved purchasing power. To that extent, pro tanto, it will
increase his purchasing power, and it will be a benefit to the poorest of
the people of this country.

On the question of consumption, Sir, to which we attach some im-
portance, 1 agree that it is impossible on the present method of calcula-
‘tion to find out the exact consumption year after year.
After all, Government have no machinery; they only issue,
and they do not know at what particular stage this salt is
being consumed; but I think there are figures to show that, whether with
the reduction of taxation the consumption increases. or not, with the
-increase of taxation the consumption goes down. I think, therefore, that
it is a fair test to suggest that this necessary article of food, if it is to
be taxed at all, must be taxed on the minimum scale. That is so far as
the Report of the Taxation Inquiry Committee goes.

As regards the history of this question, Sir,—because my friend re-
ferred to it and said towards the end of his speech, it is a traditional tax,—
perhaps it was, 8ir; but I think my friend will agree, if he has read the
history of this country with some imagination, that, excepting a few taxes

-directly paid to the State, salt tax was very rarely collected with that
thoroughness and with that efficiency with which the British Government
now collects it. I remember, Sir, in my younger days,—it was not actually
done,—but older people in my house told me that, not very long ago,
salt of a somewhat crude kind was available to most of the poor families
in the countryside. It is now,—thanks to the thorough efficiency of the
British Government,—not available, not one grain of salt is available ex-
cept under the terms of the Gandhi-Irwin Pact, wherever it is in force,
or except under this duty. The supply of salt was monopolised at one
time. Then it was made open to British manufacturers and traders, from
abroad, at another time. Then the private manufacturers were unable w
-eompete with the foreign importer, and the consumption of salt fluctuated
with the increase or decrease in salt duty, and the Government of India,
at one time, abolished the local cess of the customs line in regard to
galt duty. They favoured excise, and, ultimately, there was a lot of illicit
traffic and smuggling and so on, and today the position is that, as I said,
practically all the salt consumed in this country is either salt on .which
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the tax is levied, or the small percentage of imported salt. I say, there-.
fore, that we, who believe that this tax should go, are right for the fol-
lowing reasons. First, salt is a necessity for man and cattle, and also
for many industries, and, therefore, it ought to be free to the people.
Salt tax is a form of taxation which is not known in many civilised coun-
tries of the world; and in India it is peculiarly inappropriate because of
the colossal poverty of the vast millions of our countrymen, who have:
got to pay this tax, amd because the Government should be willing to
carry on its administration without what amounts to really a poll-tax on
the poorest of thé people.

I will conclude as I began. I believe it is financially possible for the
Government here and now, even maintaining ite present high
level of expenditure, to abolish the salt tax and to find the loss
of about Rs. 7 crores of revenue by other means. My Honourable friend,
Mr. Joshi, thought that we should not press for the abolition, but that we
should ask for a reduction. If he were the Finance Member and offered
me a reduction, I would take it at once with both hands and thank him,
in the hope of converting him to my view that the tax should ultimately
be abolished. . .

3r M,

Mr, N. M, Joshi: You need not convert me. Thut is my view.
Mr. 8. Satyamurti: But you are satisfied today with a reduction.
Mr. N. M. Joshi: Because that is the only thing practicable.

Mr. S. Satyamurti: That is my trouble in this House. I can under-
stand the Government saying something as impracticable, but I find non-
official Members out-heroding Herod and telling me, this is impracticable,
that is practicable and so on. Can my Honourable friend, Mr. Joshi,
tell me that his reduction will be accepted by the Finance Member as
practicable ? Therefore, it seems to me we have got a clear choice before
us. Provided we are convinced on the merits that the thing is right, we
ought to press it on the Government and we ought to insist on the Gov-
ernment making it practicable, 8o long as they do not vacate their seats
and hand them over to us to show how it is practicable. I say, honest-
ly and sincerely, that, it I were placed in the Finance Member’s position
today, I would do away with the salt tax, and still manage to run the
administration on the present scale of expenditure. It is perfectly pos-
sible, but if other Honourable Members think that, with five crores or
four crores they can manage it, let them agitate for ten annas of the dut,
being removed immediately, and force it on the Government. What the
Government does is this. We move the abolition. Somebody says it is
not practicable. Then we come to what Sir Austin Chamberlain called the
Duteh auetion, of four annas, eight annas, twelve annas, one rupee, one
rupee and four annas, and stick at some figure. Immediately the Govern-
ment go to the Viceroy's House and come back with their own minds
thoroughly unchanged. That seems to be not right. If Mr. Joshi believes
that this salt tax ought to be abolished altogether, I ask him to vote for
it in the belief that it is perfectly practicable. Why should there be this
provision for reduction and avoidance of debt this year? Why should the
surplus be spent on Civil Aviation and Broadeasting? Why should they
not budget for a higher duty under sugar excise? I have given three
suggestions which are well worth being explored by the Finance Member-
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and his department. I, therefore, hope that this House will send a mes-
#age of hope and cheer to the poorest in this country, and tell them that
those of us who claim to represent the poorest are going to make no
-«common -cause with the Government, but to stand and vote for this prin-
ciple that salt shall be tax-free and be:available as God’s gift to man and

ibeast in this eountry.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Let the question be now put.

Mzr. President (The Honourable Sir Abdur Rahim): The question is:

“That clause 2 of the Bill be omitted.”

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): Before you put the amendment to vote, there is
an amendment in my name, which appears in the order paper as item
No. 4. It is, in fact, a consequential amendment, and, if the amendment
which has already been moved is thrown out, there will be no room for me
to move it, and I would be locked out. I want to replace the present law
by a different clause. So, before you put the motion under discussion to
vote, I would request you to give me an opportunity of moving my amend-
ment, and, along with it, to speak on the present amendment.

Mr. President (The Honourable Sir Abdur Rahim): What is the effect
-of the Honourable Member’s amendment ?

Pandit Govind Ballabh Pant: The effect is this. If the amendment that
has just been proposed is adopted by the House, it will still be open to the
Governor General in Council to impose any salt duty under cover of a rule
frame under scction 7 of the Indian Salt Act. So, in order to block this

.course, my amendment is necessary.

Mr. President (The Honourable Sir Abdur Rahim): The effect of the
Honourable Member’s amendment will be that there will be no salt duty
at all. The Chair understands that, under the Indian Salt Act, there is a
limit ‘to the amount of duty that can be imposed by rule, and the Honour-
able Member’s proposal is that that provision of the Salt Act of 1882 should

‘be repealed.
Pandit Govind Ballabh Pant: Not like that . . . ,

The Honourable Sir James Grigg: To destroy any power of nétification.

Mr. S. Satyamurtl: For this yeur.

Mr. Presidont (The Honourable Sir Abdur Rahim): Those powers will be
taken away ?

Pandit Govind Ballabh Pant: That is, in fact, the purport of amend-
ment No. 2, it is restricted to the current year. This is 1st April, All-Fools
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«lay, «nd we are entitled to say current year instead of the budget year.
‘S, my -amendment is:
“That for clause 2 of the Bill, the following be substituted :

‘2. Despite the provisions of section 7 of the Indian Salt Act, 1882, the Governor
General in Council shall not impose any duty on salt manufactured in, or imported
into, any part of British India other than Burma or Aden during the yesar beginning
on the 1st day of April 1935°.”

Mr. President (The Honourable Sir Abdur Rahim): How can thia be
linked with the other amendment ?

Pandit Govind Ballabh Pant: I will just submit what the position is, and
then I will be guided by your ruling. The clause that is before the House
lays down that the Governor General in Council will impose a duty of
Rs. 1-4-0 per maund of salt. The amendment that has been moved asks
‘the House to reject that proposal. The Governor General in Council pro-
fesses to proceed under the provisions of section 7 of the Indian Salt Act.
Under that section, it is always open to the Governor General in Council
to impose any duty up to the limit of Rs. 8-8-0 per maund by virtue of
any rule that he chooses to frame under this section. Now, if the House
-omits the clause included in this Finance Bill, obviously it will direct there-
by that the Governor General in Council should not impose any duty on
salt. That is, in substance, the purport, the import, and the objective of
the amendment which is before the House. But still, technically speaking,
it will be open to the Governor General in Council, even after this amend-
ment has been carried, to issue o rule under seotion 7 and to impose even
a higher duty.

Mr. President (The Honourable 8ir Abdur Rahim): Why didn't the
Honourable Member move it first? It has wider scope.

Pandit Govind Ballabh Pant: It has wider scope in the sense that it
‘will restrict the hands of the Governor General in Council.

Mr. President (The Honourable Sir Abdur Rahim): As well as preven$
this clause coming into operation ?

Pandit Govind Ballabh Pant: As you called the gentleman whose name
was at the top, I did not like to intervene.

Mr. President (The Honourable Sir Abdur Rahim): That has been
moved now.

Pandit Govind Ballabh Pant: It makes no difference.

Mr. President (The Honourable Sir Abdur Rahim): If that is oarried,
there will he no clause left. This will be out of order. :

Pandit Govind Ballabh Pant: That is not my difficulty. If that is
carried, perhaps you will still allow me to move my motion. But if you
think otherwise, then there is still more reason why I should request you
to permit me to move it.
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The Honourable Sir James Grigg: May I make a suggestion to the:
Honourable Member. There is a good deal of correcthess in his appraise-
ment of the situation. It is a fwot that if the first amendment is carried,
it can be made inoperative by other powers of the Governor General.

Mr. President (The Honourable 8ir Abdur Rahim): To a certain extent,.
not entirely.

The Homourable Sir James Grigg: Both the Mover of the present
amendment and the Honourable Member who preceded him wish to secure
one thing—that there should be no salt duty during the current year. It
is quite clear that their intentions are precisely the same. Therefore, the
Mover of the first amendment, and my Honourable friend, who is now
speaking, can secure their joint object by taking a division, not on the first,
but on the second amendment, the debate which has taken pluce being
regarded as'a debate on the simple question—shall there be a salt duty:
or not. '

Mr. President (The Honourable Sir Abdur Rahim): Then the Honour-
able Member does not raise any objection.

The Honourable Sir James Grigg: I have no objection to the division:
being taken on the second amendment.

Pandit Govind -Ballabh Pant: I am thankful to the Honourable the
Finance Member for having facilitated my course. 8ir, with your per-
mission, I have the honour to move . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The position is not
strictly correct.

Sir Oowasji Jehangir: May I rise on a point of explanation? Am I to
understand that if my Honourable friend’s amendment is carried here, the
Governor General is deprived of his power of certification ?

The Honourable Sir James Grigg: No. He is deprived of the power of
notification, which is a different thing, under the Salt Duty Act, fixing the
duty for the current year. The powers of certification remain.

Sir Oowasji Jehangir: There is absolutely no difference as regards the
significance of the vote, except that the amendment moved by my Honour-
able friend goes further than the nmendment moved by my Honourable
friend who moved the first amendment.

Pandit Govind Ballabh Pant: With your permission, ‘and ‘with™ the
indulgence of Sir Cowasji Jehangir, I have the honour to move this
amendment No..4: - - - - .-

“That for clause 2 of the Bill, the following be substituted :

‘3. Despite the provisions of section 7 of the. Indian Salt Act, 1882, the Goyernor
General in Council shall not impose any dut; on salt manufactured in, or imported

into, any part of British India other than Burmsa or Aden during the year begmnin
on the ist day of April, 1635'." : : gmning

8ir Cowasji Jehangir: I can object to it, if I want to.
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Pandit Govind Ballabh Pant: That is why I seid *‘with your indulgence’’.
'fhe motion that I have made before the House does no more than fulfil
the intention of the Mover of the preceding amendment, and we are in
perfect agreement. It is no more than n matter of form. I have chosen
to achieve the same object in a more legal, and, to & certain extent, more
effective manner, as, even if the amendment moved by the Honourable
Member from Jubbulpore is cairied by the House, it would still leave a
loophole. T do not say that the Governor General in Council will have
recourse to it, but all the same it would be a clumsy method of dealing with
the matter. If, in reality, we do not want the salt duty to be imposed,
then our purpose should be expressed in an unmistakable manner and we
should not leave room for confusion becausec of the form in which the
motion is made. Sir, to me it is a pity that there should be any form of
taxation in any country under which an almost negligible amount has to be
distributed over millions of people. If one were to speak in America of
a tax of this type, even in this age of chaos, the people there would be
almost. amazed.

The Honoursble Sir James Grigg: Planning?

Pandit Govind Ballabh Pant: In a day or two, I will have my turn to
speak about planning, and I hope that my Honourable friend will appre-
ciate if I do not digress now. On the question before us, I feel that this
salt tax is associated with the inconceivable poverty of our people, and
that is exactly the reason why we are objecting to the existence or conti-
nuation of this tax. If we were a rich people, no Government would have
imposed a tax which, according to them, amounts to an incidence of less
than four annas per head over 280 millions of people. If, on the other
hand, we had been rich, we would not have minded a tax which in effect
did not entail a burden higher than three annas ten pies as we were just
told by Mr. Lloyd. 8ir, it is only a commentary on the economic destitu-
tion to which this country has been reduced. About three or four years
ago, I was travelling by train, and I met a party of enlightened Americans
who had been touring round this country in citics and who had also taken
the trouble of visiting a number of villages. T asked them as to what in
this country had struck them particularly, as to what it was that they had
found remarkable or notable. Unanimously they all told me that what
had struck them was the colossal, the inconceivable and the unimaginable
poverty of the people in this country. They said that they could not
possibly ¢onceive or imagine how any biped on earth could drift in the
manner in which men and women had been managing to breathe and to
move in this vast land. 8ir, that is the background on which this picture
has been painted, and that is the background which you have to place
before yourself in order to judge as to the nature of the turden and the
incidence of the salt tax. In other advanced countries, as I submitted, it
would be unugual for peopls to object to a tax of this sort, but, unfortun-
ately, situated as we are, we have to face the doplorable situation in our
own country. Does not even the Honourable the Finance Member accept
that the tax does bear heavily on the people? If not, may I know why
he favours the withdrawal of the import duty on the salt that we import
from abroad? That is much less than this. It amounts only to two annas
six pies per maund. He thinks that he will be giving distinct relief to the
péople of Bengal, Bihar and other places by witi‘drawhg‘the import duty.
Sir, whatever be our differences in other matters, T think the Honou%b::
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the Finance Member will agree that Rs. 1-9-0 is certainly bigger than two
annas six pies. There perhaps he will concede this point. 8o, Sir, when
even a withdrawal of two annas six pies per maund can afford appreciable
relief, undoubtedly the reduction of Rs. 1-9-0 must go much further than
two annas six pies. 8ir, it is not absolutely correct to say that this tax
presses equally and evenly on the rich and the poor. In fact, Sir, the tax
presses with much greater weight on the poor than on the rich, and, in fact,
the poor consume a larger quantity of salt than the rich if they can afford
to do so.

Sir, salt is one of the indispensable, essential ingredicnts of human life,
but the rich men can manage to get their quota of salt out of fruits, out
of vegetables, out of several other things which have the chemical ingredi-
ent of salt, but, so far as the poor are concerned, they have no other alter-
native, they have no other option (Hear, hear), and they can use nothing
except natural salt in order to get the minimum of chemical salt needed to
preserve and maintain their existence. So, Sir, in fact, the poor,-if they
can afford, consume a larger quantity of salt than the rich: and. conse-
quently, the salt tax is borne to a greater extent per capita by the poor
than by the rich.

‘8ir, in the opinion of experts, who have made an inquiry into the matter,
the salt tax is an oppressive tax in this country, and the salt tax, in fact.
from the days of Fawcett has always been regarded as an undesirable type
of tax. I think the Honourable the Finance Member remembers Fawcett's
dictum that water and air and salt should be free. (Hear, hear.) He laid
it down that no man should have to pay anything for fresh air or for fresh
water or for his salt. 8o, it is one of those bounties that Nature has pro-
vided for every individual, and which it is a crime against God and man
to keep away from any individual. In the circumstances, salt must be
treated as a commodity which must be provided by the State to every in-
dividual, and, in respect of which, the State should not at least embarrass
anybody who stands in need of it. Sir, it has been proved again and again
that the reduction of the salt tax serves as a stimulus to greater consump-
tion. I ask Mr. Lloyd if he does not accept that proposition; and if he
does not, I can remind him of a statement that he himself made some time
back. Sir, Mr. Lloyd said, what he does not seem to remember now, on
the 17th March, 1025:

‘“When the salt duty was Rs. 2-8-0 a maund in 1902-03, the average consumption of
salt per head of the popnlation was five seers, When it was at rupee one a maund
ten years later, the average consumption was only six seers per head of the population,
BSome increase in consumption must be allowed for. ' )

I hope he will revise the statement that he made in the course of his
speech, and he will concede that he was labouring under a mistake when
he made certain remarks which do not tally with the statement relating
to facts—not to matters of opinion—which he himself had made previously.
I wish the Honourable Members of Government had a tenacious memory.
8ir, we on this side may easily and even without reason be taunted and
twitted with short memories, but they are expected to guide us at least
in matters of fact, and we are, I think, entitled to refer to them for facts,
and to a certain extent, they are entitled to.ask us to accept their facts,
but if there are lapses of this type on the Treasury Benches, then, naturally,
their statements about facts lose the weight and value o which they wou{i
be otherwise entitled, o h
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Sir, I have got a statement before me of the salt duty for a series of
years from 1809 to 1925, and another for still later years, and both lead
to the same conclusion. These figures of the gross revenue, expenditure,
net revenue and consumption, are interesting as affording evidence of the
influence of a lower rate of duty in stimulating consumption and conse-
quently adding to the total revenue, and so on. B8ir, the same conclusion -
is borne out by other facts. The consumption of salt per head in England
amounts to forty pounds, while, in our country, it comes to only ten
pounds. Obviously our people are not getting as much salt as they need.
I concede that in England this figure goes up also, because, perhaps, it
includes salt used for other purposes, but we could as well make use of
salt for our cattle, for industrial development, for manure and for many
other profitable objects. We are not able to doso . . . .

Mr, A. H. Lloyd: May I say, Bir, that much salt is issued for these
purposes from the Government factories. I have left all such figures out
of account in the figures I gave.

Pandit Govind Ballabh Pant: I am not unaware of that fact, but the
concession is illusory. It is fantastic to expect the poor villager in the
remote corner of this country to send a direct order to the Salt Department
or to the Central Revenue Department for a duty-free consignment of
salt. How does he benefit by this rule on paper? It is utterly ineffective
and futile. Bir, every single tola that is used pays the duty so far as
the really poor classes are concerned, on whose behalf I am making this
proposal on the floor of this House. Then, there are other ways of arriving
ot the same conclusion. There is a higher allowance for salt per head
in the army, and there is a higher allowance per head in jails than the
average consumption per capita in the country. What is the result of
that comparison? The figure that we reach is higher in the case of jails
and much higher in the case of the army. What does it show? Does
it not show conclusively that the amount of salt that the average consumer
can manage to secure for his urgent necessities falls far short of what
.his gystem needs; and, then, I am reminded of another fact which may
not be within the knowledge of many Members here. We in jails, Sir,
had our ususal allotment of salt,und this, as I have told the Membersg of
the House, is much higher than what the average Indian consumes, but
even that was not enough, and we uged to spend some annas every month
out of our own poeket in order to obtein for ourselves -the neceseary
quantity of salt; and, Sir, salt is really regarded as a boon inside the
jails. Ordinary prisoners always feel the want of salt. All these circum-
stances go to establish that, on account of this duty, people are unable
to enjoy, to utilise one of the most primary necessities of life. In these
circumstances, the salt tax is certainly uneconomic, the tax is certainly
un-sogial and this duty is oppressive. :

Bir, the Taxation Enquiry Committee report shows that at least ome
of the Members, Dr. Paranjype, wag of opinion that in normal years the
duty on salt should not exceed eight annas per maund: And there’is
another important feature of the present situation which hag also to be
taken into account. During the last fivé years, the prices of agriculturgl
‘products have gone down almost by 50 per cent. The crops that were
sold for five rupees are now yielding no more ordinarily than two rupees;
while everything else has fallen in value, the only oasis in this desert is

r2
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this salt which retains its old index and which continues to be as costly
ag it was when agricultural products were fetching double their present
prices. There is only one island above water, vis., the safe island of the
salaries of the Government servants, and only one oasis, that of salt, in
the desert in which everything else has been reduced to sand. BSir,
whatever might have been the case in normal years, is it not strange, is
it not queer that salt, for which Government hold the monopoly, should
be doubly as costly at present as it was five years back? Balt even now
sells ordinarily at the rate of ten or eleven seers per rupee. The average
villager could get ten or eleven seers of salt formerly by parting with five
seers of wheat, but today he has to part with about 14 seers of wheat in
order to get 10 or 11 seers of salt. It shows how callously the Govern-
ment have been moving in this matter. No other Government dare retain
the original rates in the face of the slump in respect of everything else.
After all, the prices generally have to be co-related to the prices of other
articles, especially to the prices of staples in the country. So when the
price of everything else produced in this land has fallen, that salt should
still continue to be as dear as it was fiye years back, especially when it is
a monopoly of the Government, is indefensible. The galt tax is no less
than a poll tax, and a poll tax which has to be paid inversely in a higher
amount as the income of a man declines, the smaller the income, the
higher being the poll tax, and the larger the income, the smaller the poll
tax. We were told by Mr. Llovd that the proportion of direct taxes in
this country has increased considerably. I do not know where he formed
that impression. He must remember that in England, since 1916, the
increase in direct taxes has been about 700 per cent., while the increase
in the indirect taxes does not exceed one hundred per_cent. In our own
country, if you remiember, up to 1916, the income from customs was
‘almost nil. We had only the revenue tariff between five to ten per cent.
at the most; but, during the last ten years, the direct taxes have increased
by a much .smaller amount, while the indirect taxes have gome up
enormously, with the result that today indirect taxes yield a proportion
of about 77 per cent. to the revenues of the Government of India. In
England, the indirect taxes do not go beyond 40 per cent. In other
countries, they are equally low. 8o, in these circumstances, Mr. Lloyd was
perhaps a bit careless when he made that remark, and I submit that it
is high time that-we revised our Schedule and Scheme of Taxation. I
believe in this matter I have the sympathies of the Honourable the

Finunce Member.

An Honourable Member: Revise which Schedule and 'how?

Pandit Govind Ballabh Pant: Revise the Schedule 8o as to reduce the
incidence of indirect taxes, and, to make o beginning, by repealing the salt
duty today. The question was put, and not altogether an irrelevant
question, that if you want to take away this duty, how is this gap to be
filled? T could have met that question with the answer which Mr. Asquith

ve to the Prime Minister at that time, ‘‘it is no business of mine’’.
But T will oblige the Honourable the Finance Member in spite of our
‘“Bacchanalian abandon’’, a phrase for which he will be remembered in
this House as immortully and for ever, as ancther Member for his
< congenital idiooy”’, and both of whom hawe made ‘abiding contributions

i
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to the grace und dignity of this House. I, on my part, happen to be a
teetotaller and also a vegetarian, and 1 never worshipped at the temple
of Bacohus and never drunk from the fountain. Similarly, I bave never
gone to Billingsgate market to purchase any fish. So I have the advantage
of being a teetotaller and a vegetarian, but here in this House we have
the unique opportunity of learning many things from the Benches opposite
in' which they are experts, about which we ourselves are utterly ignorant.
So I am prepared to learn these words, these expressions, these beautiful
epithets from the Benches opposite. I had said, Sir, that I am prepared
to offer certain suggestions as to how the gap could be filled. May be,
1 made these suggestions in a mood of ‘‘licentious abandon’’, I will no¥
use the other adjective. I had said then that the Honourable the Finance
Member will, I believe, be able to earn a greater surplus than he has
budgeted for, and I have given my reasons for that. The Honourable
the Finance Member has a very facile way of dealing with things, T will
not call him flippant, .-I will not use the words ‘‘flip-flap’’, he has a fine
method of conveniently overlooking hard facts, and if one cannot deal
with one’s adversary in argument, then either put on the look of anger
or try to ridicule him. That is really a useful method by virtue of which
one can manage to tide over really difficult positions. After all, he
thinks, in a House where argument is the main principle which should
guide and determine decisions, what does it matter if occasionally one
deviates a little from truth? I will not press this further, as, I expeoct,
I will have another opportunity for general observations during the third
reading of the Bill.

The Honourable the Finance Member then said that my suggestions,
which he analysed in his own inimitable way, were either hollow or per:
verse or unfounded. Sir, I had suggested that I expected a larger amount
of surplus than he has provided for. I have the support of the European
Group and of all the commercial bodies, and though the Finance Member
has his own ineffable charm in spite of his other frailties, I will not be
sorry, if I have to be in this larger company than in the unique company
of the solitary eminence of the great Finance Member. (Laughter.)

As to the other point, I had said that we are entitled to count upon the
railway contribution of 5 crores 20 lakhs which had been fixed in 1924.
That is a fixed contribution, and it is the first charge on the income of
the railways. 8ir, even in the Railway Budget of the ~urrent year, the
amount has begn calculated, and it has been put down here as:

‘‘Net payment due from railways to general revenue in 1935-36, Re. 5,20,68,498."

A sum which is given in such detail is not altogether fabulous: it has
internal evidence of being a genuine figure. Then, Sir, the description
given here, ‘‘Net payment due from railways to general revenue in 1935-86"’,
clearly shows that the railways have definitely made themselves liable
for this payment of 5 crores and 20 lakhs. I may remind the House of
what the Honourable Sir Charles Innes snid when he placed before this
House his proposal for the separation of railway from general finance. I
will read only one sentence though there are many which would be
perfectly relevant. He said:

‘“The next point I wish. to bring oat is that the House has got to remember that
we have to pay this one per cent on all our capital at charge on ¢ mmercial lines. I
have jost referred to the fact that it takes some years before we get a return upon
new capital, specially new capital sunk in new lines. Further, we ‘undertake to pay
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the dividend year by year, and we take the risk of the season. When the seuron is
good and o is goomur earnings go up; when the season is bad and trade is bad,
our earnings go down. But whatever tho state of the season, whatever the state of
trade, we undertake to pay this dividend year by year.”

And the main reason for the separation of accounts in the very first
clause of the Preamble ran thus:

“This Assembly recommends to the Governor General in Council that, in order
to relieve the general budget from the violént fluctwations caused hy the incorporation
therein of the railway estimates,.................. the railway finances shull be sepurated
e rereaa and the general revenue shall receive & defmite annual contribution.”

There are other clauses too which are equally clear, but it is not
necessary to rcad them. In fact, it is admitted that the railways are
liable to the tune of & crores and 20 lakhs for the current year. The
railways have not gone bankrupt; we have net:treated the railways yet as
8 dead weight and a lost asset. They may be part of o lost dominion some
time later; but, so far, the railways continue to be a perfectly valuable
and solid asset. And that is further proved by the fact that we l):'ave got a
constructive programme, and we are spending several millions each year
for these railways. In these. circumstances, 1 want to know what can
be the justification for not taking this income of 5 crores and 20 lakhs into
account. We, on;our part, so far as the general budget is concerned, are
required to pay interest even on the railway depreciation fund; but, on
the other hand, 1 find that the railways are not charged with this revenue
which is certainly due from them under the contract between the Railway
Department and this House. 8o, I submit that we are entitled to take
these 5 crores and 20 lakhs into account. It may be that the railways
are not in g position to pay them in cash today. Even about that, I
think, they can, for we have taken away some 80 crores in the form of
interest. Part of the interest could stand over and the revenue could be’
paid. The fact remains that the railways have a potential liability of
5 crores and?20 lakhs, and that liability is genuine, real, substantial, in-
controvertible and comclusive. In the circumstances, what reason can
there be for the Honourasble the Finance Member djsregarding it and for
treating o suggestion to take it into account as a hopeless illustration of
‘‘diseased abandon'’?

Sir, there was another suggestion that I made, and it was this that
the restrictions in the matter of deposits in savings pr postal banks should
be rcmoved. The Honourable the Finance Member either misunderstood
me or,—I would not say he misrepresented me even. if he did. He said
I had suggested that the rates of interest on savings banks should be
raised. 1 never said anything like that. My suggestion' is a very simple
one, and it is this that the savings banks get money from the public and
Government have reduced the interest very low. QGovernment may still
reduce the interest, and, in some cases, cut it out completely,—I do not
worry apout it., But at present the maximum Iimit of the deposits does
not go beyond Rs. 750 or something like that. Bimilarly, withdrawals
cannot be made cxcept after certain intervals. I want Government to
leave it free to the public to make such deposits as they choose, and to
give them: the facility of withdrawing money from the postal bank freely or
oftencr:than they can at present. In such manner, I.think the current
rupee floating debt could be almost reduced to an evanescent degree, and
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there can be a material saving.. I do not see what difficulty Government
find in it. But that is not my quarrel. I am here as an ordinary layman;
the Honourable the Finance Member, in spite of his distrust, if not disgust,
of economists, is an expert. And if he does not accept a suggestion, it
is open to him not to do so. But to misrepresent that suggestion and
then to treat it with flippant frivolity is not just to us here. He is
entitled to take decisions, and that is why he is there. But we are
similarly bound to make our suggestions and why should he not treat them
in a fair and reasonable spirit? Why should he come forward and make
a political speech which may suit the Honourable the Home Member in
spite, of his age (Laughter), but which, so far as he is concerned, and
holding the office that e daes, is altogether. unbecoming of him? So I
submit, Sir, that that suggestion of mine was worthy of acceptance,

Then, Sir, another suggestion I made was this. Money is cheap, and
vou have to pay many debts at high rates of interest. Money is also lying’
.idle. You could raise new loans, pay away old debts and make a great
saving even thereby. So there are many ways and many methods of tack-
ling the finances. Bir, I may be wrong. I do not claim to be infallible,
and, after all, I do not claim the expert knowledge which the Honourable
the Finance Member possesses and is expected to possess, and which,
if he did not possess, would give cause for pity. But, for all that, why
should he treat our suggestions in a spirit of levity and almost of malicious
animosity? 8ir, I am using only expressions which he introduced on the
floor of the House. Formerly, I used to think that ‘‘malicious’’ wag an
unparliamentary expression, because it carried with it an implication that
a man had intentionally done what .is wrong and sinister. But he thinks
it is parliamentary, and I am preparcd to accept it so far as he is con-
eerned.

Sir, then, there were other suggestions which I made. Though he did"
not discard them altogether, he said that others on this side might not
agree with the suggestions that I had made as to higher taxes on higher
incomes and on unearrmed incornes. As to that, I can assure him, in case
this assurance can be of any help to him, that the Congress in its Kurachi
Resolution has accepted in clear terms the policy that I advocated. He
can very well say that the Congress does not represent the people except
when it is leading them on to the goal of Communism: but, for the time
being, if he can make use of this proposal, it is at his disposal. I do not
want to say more about it. So, from whatever point of view you may
look at it, % am inclined to hold from the materials at my disposal and
from ‘the little light that I cen afford to apply to these questions, that
the Government can make a reduction in taxation to the tune of Rs. 10
crores this year. It may look a very big figure:.it does, on the face of it,
look like that; but if you remember that the amount due from railways
alone on account of fixed contribution comes to Rs. 520 lakhs, and when
you take into account the other suggestions that I have made, I believe
there is reasonable ground for the support of the conclusions I have tried
to place before this House in a clear and unmistakable manner:

I will not take more time. The House cannot do better than make
a beginning with the abolition of the salt duty. The poorest iof the poor
must have the benefit of the first occasion which we can have, for giving
rélief to the taxpayer. Honourable Members opposite may not worry
about these things, as their cut in pay has already been restored, and they
need not bother about, other things. But we here, even if we cannot
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succeed in making economies and in making retrenchments, should certainly
press the Government for making a proper use of the surpluses that are
and can be made available and force their hands, in order that, those
who are suffering, those who are groaninc under the weight, those whose
life is nothing except a wretched and miserable existence, may heave at
least .a little sigh of relief at some moments in the day and some time in
the night in the dark corners of their ill-lit sheds and huts in inaccessible
villages.

My, President (The Honourable Sir Abdur Rahim): Further Amend-
ment moved :

‘“That for clayse 2 of the Bill, the following be substituted :

‘2. Despite the provisions of section T of the Indian Salt Act, 1882, the Governor
General in Council shall not impese any duty om salt manufactured in, or im
into, any part of British India other than Burma or Aden during the ysar beginning
on the 1st day of April, 1635'."

The Honourable Sir James Grigg: Sir, I shall try not to import into
this debate any heat, but really I was at & loss to understand the burden
of the Pandit’s complaint. He has on a number of occasions in this House
attacked me, rather violently, but, in & way which I certainly do not resent.
He is perfectly entitled to attack me as violently as he likes: but when
he says that I am not to answer back, that I am an expert, it is my
business to be an expert only and not to answer back, really that is sa
outrageous suggestion. It rcminds me of the definition in Buffon’s ‘‘Natural
History'’ of a certain animal—I do not know what it was—of whom it was
said:

“Cet amimad est méchant : Quand on V'attaque il se défend.”

“‘Thbis animal is wicked: when he is attacked, he defends himself.”’

I certainly am going to defend myself: you may call it politics or what.
ever you like; but T assure you, every time I am attacked, I am going ¢
answer back. (‘‘Hear, hear’’ from the European Group Benches.) I hova
that in general I shall do it so as not to hurt intentionally the feelings of
Honourable Members opposite. I had no idea. . . .

Pandit Govind Ballabh Pant: I assure you my feelings have not been
hurt and T have no objection to your hitting as much as you like: I have
absolutely no objection,

The Honourahle Sir James Grigg: It really is a new principle in contro-
versy that those who are shot at are not allowed to shoot back. It seems
to me and T have never been 8o surprised in my life as to have this principle
enunciated, that the opposition can say exactly what they have to say, im
terms as offensive as they like, and I am to answer back in a nice li
essay on finance and economics. No. (Laughter). . . ., -
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Pandlt Govind Ballabh Pant: But did I suggest that?- I merely ecam-
mented on your ‘‘Bacchanalian shgndon’’: I did not say that my Honous-
able friend has no right to hit back.

The Honourable Sir James @rigg: Really the Honourable Member must
preserve some sense of humour: a little exaggeration or metaphor is allowed
now and again, surely. May I, after that preliminary, come back to tbs
subject of the debate over which T do not propose to detain the Houss
very long. I certainly do not intend to follow my Honeurable friend, who -
spoke last, further than is necessary for the purpose of the question under
conaideration, namely, the eomplete abolition of the salt duty. Of course,
I may say at the start, that it is quite possible to accept and I do accepd
some of the general principles laid down by Honourable Members opposite,
which all boil down to this, that if you cam rajse the money otherwise, it
is in general undesirable to raise taxation from the poor. That is an abso-
lutely unexceptionable sentiment. But it does not carry us very far. Tbe
question ig not that. The question is, can we, in this year, after the salt
duty has been for 50 or 60—I do not know how many—years an integrel
part of the Indian taxation system—can we, in this year, and at a
moment’s notice, raise eight or nine crores otherwise? I personally ds
not think so; and, if I may be allowed to, T will try once more to examins
very briefly the suggestions which have been made for doing it. Mr.
Batyamurti has said that I can make use of the surplus of Rs. 3 crores odd
which had acerued last year. He forgot that it was only two days aes
that the House agreed to motions allocating the whole of that surplus excent
86 lakhe: how then can we use it twice over? It really is a case, as I said
before—I do not wish to be considered as saying anything in any offensive
spirit—it really is a question of trying to have it both ways, or three er
four ways for that matter. The surplus, therefore, is unavailable: it has
been disposed of already. .

Then, he says, suspend the provision for the reduction of debt. The
merits or demerits of sinking funds, whether you should or should not maks
allowances for sinking funds, are matters for intcrminable expert discus-
sion, which lead nowhere because there are no immutable principles in this
matter. But all I would say is that although Mr. Satyamurti savs thet
Rs. 8 crores is too much to provide for deht reduction in present conditions,
there are a certain number of Honourahle Members—Mr. Mathuradss
Vissanji, I think, is one, Sir Ghulam Hidayatallah is another—who said
that Rs. 8 crores provision for sinking fund was quite inadequate. At pre-
sent, T am not prepared to say that it is too little, but I am certainly not
prepared to say that it is too much, and, therefore, I am unable to accent
the suggestion of Mr. Satyamurti that you can make available three orores
more by raiding the sinking fund. Mr. Satyamurti’s next suggestion—I am
not sure if my Honourable friend, the Pandit, joined in it—was that 1
should write up the sugar revenue: instead of three crores I have budeeted
for, the revenue should be something like five crores: in other words #o
write up that revenue by just under two crores. On that matter T do nol
n]OI: in any other matter may I say, for the Pandit’s information, I do not
claim,

Pandit Govlnd Ballabh Pant': T did not mention the sugar auty at all: ]
you are putting in my mouth words T did not utter.
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The Honourable Sir James Grigg: Would the Honourable Member mind
waiting till I finish my sentence? It may be that in this as in other
matters the Honourable Members opposite think that I have made a mis-
take in the estimates of revenue: I know lots of other people do—the
European Group for example: but, again, without wishing to lay myself
open to misunderstanding, I say the estimates of revenue are prepared
by me with a certain sense of responsibility and I have got to stand by
them and I am the only one who can be kicked if I turn out to be wrong;
if your estimates are wrong, nobody can say anything to you. . . .

_Mr. 8. Satyamurtl: We cannot kick you either: we cannot kick yom

out.

The Honourable Sir James @rigg: I only said ‘‘kick’’: I did not ssy
“kick out’’: .

- 8ir Oowasji Jehangir: But what will you do if there is a surplus next
year?

The Honourable Sir James Grigg: One year at a time, Sir. (Laughter.)

Well, the Honourable Mr. Satyamurti and others said that I have under-

4ru. estimated the sugar revenue by two crores. I don’t think se
But supposing, I am wrong, is anybody opposite prepared to say that, in
view of the change of outlook which has come over the world during tbs
last six weeks, a oertain amount of conservatism is not wise? After dll,
the condition of Europe and other parts of the world looks very different
from what it was a month ago. The estimates were prepared under condi-
tions which assumed a further substantial imptovement in trade, and provid.
ed for substantial improvement in import revenue other than sugar. Js
anybody prepared to say pontifically, or perhaps if that word is regarded
as prejudicial, with any amount of certitude that if the estimates were now
being made, they would not have been more conservative and not less than
they have been. I certainly am not prepared for one moment to admit
that there is any serious or material under-estimate in the figures of revenns
which have been put before the House. So, we must assume that tba
carrying out of the present amendment would completely destroy the balanca
of the Budget and involve all the consequences as regards confidence and
credit which inevitably follow any deliberate budgeting for a deficit. 8o,
I am afraid, I cannot accept Mr. Satyamurti’s solution as a satisfactory
one.

Now, let us turn to the Pandit’s solution which he repeated today and
incidentally he seemed to be very angry that I did not find it very alluring.
1 am very sorry. Perhaps I had better now, in view of possible misunder-
standing, confine myself to a dispassionate examination of it. He says that
the railway contribution is a definite debt.from the railways. What is the
relevance of that ? It is no good people owing if they cannot pay it . . .

Pandit Govind Ballabh Pant: Reduce that contribution.
The Honourable Sir James Grigg: I hope that we shall get the payment

ot the railway debt during my term of office. But I am bound to say that
1 am not confident of it, and I am certainly not going to base my budgetary
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calculations on this hypothesis, and if you are going in for that sort of
thing, why stop at five crores? The arrears of railway contribution amouns
to a good deal, 80 crores or so, and why not use it to sweep away a great
deal more taxation, for the prineiple is the same,—you are not going to
get back any of it.

Then, the Pandit says,—this is a capital debt, it is a debt which is
absolutely due. You can bring that into the budget, and if necessary, the
Railways need not pay their interest in full,—what difference does thst,
make whether they pay you five crores by way of capital or interest; it
makes absolutely no difference to your accounts. Really the Pandit
is not treating the House fairly in suggesting that five crores, which are
entirely imaginary money, are available for tax reduction.

Then, we come to Savings Banks deposits. I am very sorry if 1 mis-
understood him on a previous occasion, but quite honestly whatever mie-
understanding there was, it does not affect the main argumens, The argu-
ment is simply this that you attract, by whatever method you do it, more
savings from the people into the savings banks and into eash ecertificates.
That is capital borrowing. It is not recurring receipts from taxation, it is
ocapital borrowing, and his plan is the same general plan which runs through-
out his thesis, to take into his budget a number of large capital receipts
and assume that they are available for tax reduction. They cannot pos-
sibly be applicable in this way. You cannot go on borrowing every yesr
and assume that you can reduce taxation by a precisely similar amount in
that year. . . .

Pandit Govind Ballabh Pant: May I explain, Sir? What I suggested
was that you could attract money at nominal rates of interest to the Savines
Bank and use it for purposes for which you have to bortow at high rates
today. It obviously makes a saving. '

The Honourable Sir James Grigg: But the Honourablo Member must
know that the rates for savings certificates are above the ordinary market
rates at which we borrow. . . .

Pandit Govind Ballabh Pant: They are 2 per cent. But you can sttract
money at nominal rate and even without paying interest if other restrictions
are withdrawn.

The Honourable Sir James Grigg: I am talking of the savings certi-
ficates, they .are above the market rate, taking into account the curreney
of the loan and the conditions under which they can be withdrawn. They
are an expensive form of borrowing.. Then on savings bank deposits we pay
2% per cent., but they are withdrawable on demand, at any time, and the
market rates for such short term loans are very much lower. You can
barrow call money at 1 per cent. . . . ..

Str Cowasjl Jehangir: Tressury Bills?
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The Honourable Sir James Grigg: Treasury Bills sre under 2 per oens.
1t is an extremely uneconomi¢ form of call money borrowing.

Then, my friend said why not, as opportunity arises, borrow and pey
off old loans raised at higher rates of interest? We certainly do that when-
ever occasion arises, but I would like to kmow the secret,' if the Homour-
able Member could tell me, of inducing a bond-holder, who has got a

guaranteed rate of interest for a certain term, to give up his bond before
the term of his bond is over.

Mr. 8. Satyamurt!: Offer him a premium.

The Honourable Sir James Grigg: Exactly. You cannot get it unless
you give him ‘a premium. But that means there is no saving. If I may
say so without fear of misunderstanding, it is a complete delusion to think
that you can induce people to give you something for nothing.

Mr. 8. Satyamurtl: How did they do it in England?
The Honourable Sir James Grigg: The loan was due and called.
Mr. 8. Satyamurti: No.

The Honourable Sir James Grigg: Yes, it was, I was myself very much

concerned in that transaction and I can assure you that that loan was due,
and callable and called.

Pandit Govind Ballabh Pant: You have loans that you can liquidate.

The Honourable 8ir James Grigg: As I say, whenever they fall due,

they will be liquidated, and I hope that we can do it at very much more
favourable rates of interest.

Now, Sir, T hope that I have said enough to show that there are not
really any of the simple means that the two Honourable Members opposite
think of raising easily and readilv in this year ten crores of extra revenue
to sweep away the salt tax. Perhaps I may end up with one general
illustration on the question of burdensomeness of taxation on the poor, and
in defence, moreover, of the necessity which I feel of asking the Assembly
to retain the duty on salt. I may say that the burden per head of the
population of the salt duty is Re. 0-3-10. Let us compare that burden
with the burden of other taxes which, taken together, yicld a slightly smaller
sum. These are the protective part of the duty on sugar and the protective
duties on piecegoods. I am leaving out of account the excise duty on
sugnar, because, in so far as there is an import duty and an exactly counter-
vailing excise—nobody in his senses—I beg your pardon, I withdraw thaé
expression for fear of misunderstanding—(T.aughter}—nohodv would deny
that that kind of taxation is borne by the consumer and borne entirely by
the consumer. I am referring onlv to the Rs. 7-12-0 which is the amount
of the protective duty on sugar. That gives to the exchequer well under
two crores, the duties on cotton: piecegoods vield ahout five crores to the
exchequer, and that makes seven crores altocether. 1 wonder if the House
has any idea of the burden of those two sets of duties on the consumer. I
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have had some rough calculations made—there may be a margin of error,
but I am quite convinced that they give roughly a fair picture. I have had
calculated that the burden on the consumer of the protective part of the
sugar duty is 14 crores. The burden on the consumer of the cotton piece-
goods duties is 20 crores. Therefore, the total burden on the consumer of
these two sets of duties, taken together, is 34 crores, and the exchequer
gets seven crores. In other words, for seven crores that the exchequer
gets, the industrialists get 27 crores, or four times as much. In other
words, the burden of these two protective duties per head is five times that
of the salt duty, and yet the salt duty yields rather more than the other
two taxes put together. Therefore, when Honourable Members opposite or
on this side of the House or anywhere in the House speak of the burdensome
taxation on the poor, I would ask them to remember that, if your real object
is to reduce the burdens on the poor, there are ways of doing it without
costing nearly o much to the exchequer but quite as efficaciously, as I
think will be clear from what I have said before. The Government must
oppose this motion.

Some Honourable Members: Let the question be now put.
Some other Honourable Members: No.
The Honourable Sir James Grigg: Let the question be now put.

Mr 8. Satyamurti: I object. The Honourable Member who has lasé
spoken says that the question be now put. That is wholly unparliamentary.

Mr. President (The Honourable Sir Abdur Rahim): The question is that
the question be now put. :

The motion was adopted.

Mr. G. Morgan (Bengal: European): May I ask your ruling, S8ir.
The original clauss says that the Governor General in Counci} shall impqle
a duty on salt manufactured in, or imported into, any part of British Indis.
other than Burma or Aden, whereas the amendment says, that he shall
not impose & duty on salt manufactured in, or imported into, any part of
British India other than Burma or Aden. Does that mean that he will
have power to impose excise duties on Burma and Aden?

Mr, President (The Honourable Sit Abdur Rahim): That is exactly what
it means. That is to say, that there shall be no duty on salt manufactured
in, or imported into, any part of British India except Burma or Aden.
which means there shall be a duty en salt manufactured in, or imported
inte, Burma and Aden. If this amendment is earried, there will be no salt
duty on any part of British India exeopt Burma and Aden.

The question ie:

“That for clause 2 of the Bill the following be substitated :

‘2. Despite the provisions of section 7 of the Indian Salt Act, 1862, the Governor
Greneral in Couneil shall not impose any duty on salt manufactared in, or imported into,
any part of British India other than Burma or Aden during the year beginning on the
1st day of April, 1935"."” . o
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Mr. President (The Honourable Sir Abdur Rahim): The Chair will now
put the other motion moved by Seth Govind Das. The question is:
“That clause 2 of the Bill be omitted,”

Bir Oowasji Jehangir: On a pomnt of order, Sir,—the motion just reject-
ed by the House is 1n more gencral terms than that you placed before
the House just now. The House, having rejected Pandit)i's motion, can-
not now vote on one of a more restricted kind.

Mr. President (The Honourable Sir Abdur Rehim): Clause 2 of the
Bill covers a narrower ground.

8ir Oowasji Jehangir: Panditji's motion covers more than the omis-
sion of clause 2 of the Bill. Panditji’'s motion covers the one moved

by

Mr. President (The Honourable Sir Abdur Rahim): The clause, as it is,
stands, on the result of the motion. Order, order. The question is:

“That, clause 2 of the Bill be omitted,”
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The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): There are a number
of other amendments on the list—from No. 4 lo No- 11. There is one
amendment by Mr. Satyamurti that is practicaliy the same as that of
Pandit Pant’s. Nos. 6 to 11,—these are to vary the duty. If these amend-
ments are accepted, the duties that will be left will be four annas, eight
annas, ten annas, twelve annas or one rupee. They mostly stand in the
name of Members belongmg to the Congress Party. The Chair does not
know whether they are in a position to select any:of these amendments.
The Chair wants to know whether Hopnourable Merba want to move
each and everyone of these amendments and want the Chalr to put them

one by one.
Mr, 8 Satyamurti: Yes, until we win.

Mr. President (The Honourable Sir Abdur Rahim): In that case, the
Chair will ask that all these motions he moved formally and then a debate
will take place, if.necessary, on all the motions.

Pandit Nilakantha Das: Sir, T beg to move:
“'That in clause 2 of the Bill, the words ‘one rupee and’ be omitted.”
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Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved:
“That in clause 2 of the Bill, the words ‘one rupee and’ be omitted.”
Srijut N. 0. Bardaloi (Assam Valley: Non-Muhammadan): BSir, I beg

to move:

“That in clause 2 of the Bill, for the worda ‘one rupee and four annas’, the words
‘eight annas’ be substituted.”

Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved:

“That in clause 2 of the Bill, for the words ‘one rupee and four annu‘.“the words
‘eight annas’ be substituted.”’

Seth Govind Das: Sir, I beg to move:

“That in clause 2 of the Bill, for the words ‘one rupee and four annas’, the words
‘ten annas’ be substituted.”

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 2 of the Bill, for the words ‘one rupee and four annas’, the words
‘ten annas’ be substituted.” )

Mr. M. Ananthasayanam. Ayyangar  (Msdras ceded Districts and
Chittoor: Non-Muhammadan Rural): Sir, I beg t5> move:

“That in clause 2 of the Bill, for the words ‘one rupee and four annas’, the words
‘twelve annas’ be substituted.’’ '

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 2 of the Bill, for the words ‘one rupee and four annas’, the words
‘twelve annas’ be substituted.’

The Honoursble 8ir James Grigg: Will it be in order for me to give
one figure of the loss in revenue on each of these amendments which are
being moved, so that the House could know exactly what each amendment

entails?

Mr, President (The Honourable Sir Abdur Rahim): The Honourahle
Member can give the figures any time he likes.

Mr O. N. Muthuranga Mudaliar (South Arcot cum Chingleput: Non-
Muhammadan Rural): Sir, T beg to move:

*That in clause 2 of the Bill, for the words ‘one rupee and fonr annas’, the words
‘one_rupee’ be substituted.” .

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

““That in clause 2 of the Bill, for the words ‘one rupee and four anmas’, the words
‘one rupee’ he substituted.'

The Honourable Sir James @rigg: On amendment No. 8, the loss of
revenue would be 634 crores, on amendment No. 7, the loss would be four
crores and 873 lakhs. on amendment No. 8, the loss would be four erores.
and 6} lakhs, on amendment No. 9. the loss would he three crores and
25 lakhs, and on amendment No. 10, the loss would be owe crore, 621;‘

lakhs.
a
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Mr, T. 8. Avinashilingam OChettiar (Salemn and Coimbatore  cum
North Arcot: Non-Muhammadan Rural): Has the calculation been made
on the basis that a decrease in taxation will increase the consumption of

salt?
The Honourable Sir James Grigg: That has heen done.

Mr, 8. Batyamurti: Do Government accept any of these smendments?

The Honourable 8ir James Grigg: No, Sir,

Mr, N. M. Joshi: T wish to say a few words ng regards one particular
point.

Mr President (The Honourable Sir Abdur Rahim): Ts it on the general
principles?

Mr, N, M. Joghi: No, Sir, I am not going to speak on general prinei-.
ples at all. There is only one point ahout which T will snv a word and I
dealt with that point in my speech. My Honourable friend, Mr. Satyamurti,
again asked me why, if I objected to salt tax in prineiple, I should not vote
for the abolition of the salt tax altogether. I explained miv reason, and
that was that the Governor General had more than one ellernative. IZ the
Governor General had only one alternative, nameiv, to find another source
of taxation, T would certainly have voted for the amendment moved by
the Congress Party. But the Governor General has another alternative,
namelv, to certifv the Finance Bill and get the salt {ax restored. TIn this
connection I would like to narrate a little experience of mine in this Legis-
lature. . Some years ago, the Government of India nroposed to increase the
salt tax. The Legislature, on my own amendment, voted against the in-
nrease of the tax. and we defeated the Government and the smendment
was carried reducing the salt tax. The Government of Tndia found that it
wag much better to co-operate with the Tegislature of those davs, and
the spirit of the Government in the Lecislature was 1 little different from
what it is today. The Government of India believed in argument and
the Tegislature too believed in the method of argument.

Mr S, sityamilrti: When were those golden days?

‘Mr. N. M, Joshi: There was greater co-operation between the ILeépis-
lature and the Government. The Honourable the Finance Member of that
time proposed to the Legislature that they should meet informally and make
a suggestion as to the alternative source of revenue. We met informally and
the Honourable the Finance Member of that tiine, Sir Maleolm Hnigey.
was in the meeting. We put forward suggestions. and 1 myself put Ior.
ward a suggestion that the income-tax should be raised, but we found wa
could not get the informal meeting to accept anv taxation. Under these
circumstances, the Governor General certified the Finance Bill. T do not
want, Sir, the Government of India to certifv the Finance Bill. T am a
heliever in getting the salt tax removad from the Statute-hook bv what.
ever method T can. The only method is to prevent the Governor Genersl
certifying, and I, therefore, propose to vote for the reduction of salt tax

-
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by eight annas, that is to substitute twelve annds for Rs. 1-4-0. I we
succeed in reducing the salt tax to twelve annas, this year, I am quite
sure there will be another surplus next year and when there is a surplus
in the budget the Governor Genersl will have absolutely no excuse for the
certification of the Finante Bill. ' -

Mr. 8, Satyamurti: What a pathetic faith!

Mr, N, M. Joghi: I, therefore, hopc that the House will carry the
amendment for reducing the tax on salt at such a point when there will be
no excuse absolutely for the Governor General to certify the Finance Bill.
1, theretore, propose to vote ior the reduction by eight annas. '

Seth Haji Abdoola Haroon (Sind: Muhammadan Rural): 8ir, on w point
of intormation. Just now the Honourable the Finance Member said that
the duty, if reduced by such and such, will entail a loss of such and such
in revenuc. I want to usk a question, On page 29 of the Budget under
Salt this year, you have budgeted for an expenditure of one crore 18 lakhs.
1f we reduce the duty to twelve annas or eight annas per maund, what
do you expect to reduce in the expenditure on the manufacture of salt o
collection of the duty.

Mr. A. X, Lloyd: If there is any taxation at all, we expect no reduss
tion in the expenditure. If the rate of tax on salt is reduced, that does
not at all affect the cost of the collection or manufseture of salt. The
expenditure iz the same whether the tax is one rupee and four annas or
twelve annas. We do not use tax-framers nor do we pay commissions to
anybody. I may be permitted to mention with reference to the figure of
1,18 lakhs which the Honourable Member mentioned that about 60 to 70
lakhs ot that represent the cost of producing salt and has nothing to do
with the collection of revenue.

Mr, M. Ananthasayanam Ayyangar: Sir, I think my Honouruble friend,
Mr, Joshi, is at least now disabused, although he originally reiused to vote
with us for the total abolition of the excise duty. Now, amendments for
various grades of duty have been moved, so that Govornment Members
may at least agree to one of them and show that their heart is really with
the’ poor. It is only for that reason that we graded it up and gave all
poskible opportunities to all Members of the House, to whatever Party they

iy belong, to show their sympathy and reduce the salt tax to whatever
figiure they choose. Now, seeing that the Finance Member is absolutely
adamant, it is- too late for Mr. Joshi now to come back and vote for our
original motion, but he can vote with us in respect of uther mations. _

!

8ir, we find that, as an emergency ineasure, the surcharge on salt as
well as other surcharges were imposed in 1981. Now, we have to pay for,
eaclrmannd of salt Rs. 1-4-0 ae exeise duty and a surchgrge of five annas,,
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and, so far as Bengal and Burwa are concerned, an additional two annas
and six pies on each maund of salt. From the printed papers, which
‘have been circulated to us, we find that u hundred maunds of salt sell at
Rs. 50 today in Bengal, besides the duties that have to be paid. The
ordinary market rate of salt per maund ranges betwcen Rs, 2-8-0 and Rs. 3
at the several Presidency headquarters of India, and, in tae motussil, it
mgy be even more. Sir, asthis duty was imposed as an  emergency
measure, now, when the emergency no longer exists, the first help that 18
to be rendered to the poor is to relieve them, to some extent, of the taxa-
tion that had been imposed. Far from doing that, we iind that those per-
sons, who have been getting decent salaries, are going to have their pay
cut removed. All sections of the House have expressed it as their opinion
that, with regard to taxes on income, the minmimuin should be rased to
Rs. 2,000. Government have como forward with a proposal that the sur-
charge on income-tax is to be removed or lessened to some c¢xtent- 1 ask
every Honourable Member of this Housc lo place his hLaud upon his
heart and say whether these two wmecuasurcs should huve preference over
the lessening of the salt duty. Sir, we have the largest coast that any
country in the world has. In England, between 1700 A.D. and 1750 A.D.,
ulere was LO Boll LuX, bubt wey were amporung sadt wwom Mrance. dull they
were nov slow 10 hnd medswres, und now lungland 18 1uily able 10 satisly
her own needs, and she seuds out large quanuties of sulv Lo Benge,l, 1v
18 a disgrace to our patriousm usnd 1o owr nauonal seli-respect 0 go on
eternally Lving on tius imported salt, and rctusing to vote ior the reduc-
uon ot vhe tax. 1t is nov 1or man alone that we are barguiung here, Next
10 water and air, this is an article of universal couswuption in this country.
1t is not man alone that requires salt, but even cuttle and crops also re-
quire salt 1 large quantities. You are unable to get salt wlich is round
about you asnd import large quantitics of manure, and the Government give
us & concession, by not imposing an import duty on munure and agri-
cultural implements. I'be idea 18 not, of course, to support the poor
agriculturists, but that large quantities of impleinents might be imported
from foreign countries and thus relieve unempioyment in Ingland and
other countries. That is the way in which this siep-motherly aftection is
shown to our country. The smallest we can do and should do now ig to
reduce the salt tax to whatever extent it is possiole,

! Now, S.ir, it has been shown clearly that, gt the preseng rate, 5,20 lakhs
of maunds of salt are usually issued from year to year in India. In the
printed Explanatory Memorandum given by the Iinancial Secretary, 1
find that, from the year 1981 right up to 1934, the quantities of salt runged
from 5,10 to 5,40 lakhs of maunde. ‘Lherefore, you can take it that appro-
ximately 5,20 lakhg of maunds of salt is the entire output mn this country,
inelusive of the quantities of salt that are brought from Liverpool and other
foreign countries und that are produced in Aden. Distributing thaty over
300 millions, it works to 12 or 14 pounds of salt per head. 1 woud say
uhat it 18 preterable to be in the jail at Madras where 18 pounds of galt are
given to & convict. By denying the agriculturiet even this quantity of
salt, you are driving him to commit theft, so that, in order to get the neces.
sary salt, he may go into the Madras Jail where he will got 1S pounds!
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Then, there s another thing which has got to be takun into considera-
tion, ‘L'his 12 pounds is the bure minimum for a humun being, and thut
i8 what goes to each maup when we distribute the 5,20 lukhs of maunds,
But you have to take into account the cutile also. ‘he Royal Commission
on Agriculture gave statistics as to the number of cattle that we have in
thig country. At the ordinary rate, the amount of salt that is absoiutely
necessary, in order that the cattle may live here, is, 2,00 lakhs of maunds.
The other day, my friend, Mr, Gupts, said that ut Chatlisgarh the cattle
were little better than dogs. [ say that if you want to reduce agricultural
poverty und indebtedness and do not want to heighten it and make it
worse at any rate, give him this small relief, so as to enable each poor
man to purchase salt as much for himself as for his cattle.

~ Then, as regards agriculture, there are gt least 200 millions of acres of
lund for cultivation. Expert opinion is that each acre of iand requires
at least & maund of salt for proper inanuring. This would give us two
thousand lakhs maunds of salt that has to be produced in this country. 1
would, therefore, say that we are now absolutely kchind in salt. Instead
of giving a crore of rupees for the purpose of village reorganisation, if Gov-
ernment really want to make a spectacular demonstration, they should
make it & point to distribute salt free and they may make a start on the
Silver Jubilee day. That would solve the real problem. I would also
request every Member of this House, to whatever Party he may belong, to
vote for one or other of these amendments that we moved.

In the report of the Taxation Inquiry Committee, Dr. Paranjpye said
that the salt tax must be imposed only as an emergency meuasure, and at
no time should the tax be more than eight suuas per maund. To pro-
tect the industries, various weasures of relief have been granted by the
Assembly. Protective duties have been imposed, revenues duties hgve
the effect of protective duties, and the poor man is paying most of these
taxes and undergoing these burdens. As the }inance Member said, by the
duties on sugar and some articles of textiles, the Government get a tax of
seven crores of rupees, but the poor man really pays to the extent of 84
crores more for the articles; the poor mun is only put to
this inconvenience for the sake of the various industries. I
ask every rich man and business magnate in this House,
who repregents the various industries, that as the poor man is pre-
pered to shoulder these additional burdens, whether it is not his duty
in turn to vote for a substantial reduction of the salt tax. In a hot country
like India, where rice is the principal article of diet, salt is very necessary:
it may not be so much in need where wheat is the principal articlo of diet,
Mr. Lloyd said that he is paying Rs. 8,000 by way of taxes, or something
of that kind. I would ask him to cousider whether almost to the lass
pie, that sum does not go away in some form or another—liquor or any
other substance—for relief of unemployment in his own country . , . .

J ‘

)
Mr. A, H. Lloyd: May I ask the Honourable Member to repeat his
6rx, question? I shall be glad to answer it.
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Mr. M. Ananthasyanam Ayyangar: To the extent to which you con-
sume every foreign article, to that extent it goes (o relicve unemployment
in your own country: you are ot even prepared to purchase the salt of
this country |

! I

Mr, A, K, Lloyd: My principal answer to that question is that mueh

the greater part of what I pay is in the way of income-tax and super-tax;

and, of the rest, the goods are not all imported into this country—petrol
for example.

Mr. M, Ananthasayanam Ayyangar: That, again, goes fromn one pocket
to another. There was another European friend who wus more frank in
this matter: when he invited an Indian friend of hig to tes, he said ‘‘Bar-
ring water, which also was distilled water, there was no article of con-
sumption which belonged to this country’. I would further say this.
This -js & matter which has also been mentioned in the Taxation Inquiry
Committee Report in paragraph 177:

““Both in Madras and in Burma, the manufucture of salt is in u large meisure a
subsidiary industry to agriculture.’’

I, therefors, say that if we help this subsidiary industry in this matter,
8 large amount of unemployment will be relieved.. 1 would accordingly
request that this principal amendment should be voted tor,

)

‘Bir Oowasjl Jehangir: Sir, I want to say a word: I have not said
& word 8o far. I have not the slightest doubt in my mind that this question
of salt has agitated this country for a number of years. I am perieetly
aware of the theories propounded by one of our greatest leaders of, 1 will
not say the past generation, I will say, of the present gemeration—Mr.
Gokhale. Times have since changed and I am not at this late hour pre-
pared to go into the intricacies of the question or to discuss tbe incidence
of taxation that falls on the shoulders of the different classes in this
country. But I would like to place one major factor before Honourable
Members. There are many other items in this budget which are of vital
importance to the poorest classes of our countrymen. There is the post-
card ; there is the one tola letter: there is the income-tax on the poorest
classes of our people, earning between 1,000 and 2,000 rupees a year.

o ,A_ﬂ,ﬁon,ouxablo Member: The poorest people do not 'pq,y any income-tax.

" Bir Oowasji JeHangir: There are a large number of other points that
will come up for discussion before this Honourable House. Now, we
must ‘make up our minds a8 what method we are going to adopt; and
1 would most respectfully place my point of view for the consideration
of my Honourable friends who control a very large number of votes in
this House and whose voice will decide the question. Now, my point of
view is this: ure we this year going to throw out, or, shall T say, reduge,
the demands by such large amounts as to practically justify certification ?
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Or are we going to make such cuts as are evidently and definitely for the
benefit of our people, which we honestly believe Government should not
cortify? There is alwnys a limit. You can make cuts to an extent which
will definitely justify Government resorting to certification: You can make
cuts which may be certified, but which you conscientiously believe Govern-
ment should not certify. I would prefer the latter method, to make such
cuts as we conscientiously believe Government should not certifv, and then
if thev do certifv. tha responsibility is theirs. But if we o on making
cuts after ecuta throuchaut the hudget, which will give justifieation to the
Government for certifving the whole, we shall derive no benefit from the
majoritv we have against the Government. Mv greatest regret is that having
the voting power we throw awav that advantage bv going on making cuts
which we know will he certified with one sionature instead of with two
or three. Therefore. I would appeal to mv Honourable friends all ypund
me to ro in for such euts onlv which we conscientiously believe (Govern-
ment shonld not certifv and let the whole amount be such as we can
justify and which will enable us to say conscientiouslv that we shall not
reduce in any wav the credit or the stabilitv of the financial position of
this eountrv. That is the onlv wav under the present Comstitntion, bad
na it is, that we can take full advantage of our strength in this Honourable

House . . .. .

Mr. Sami Vencatachelam Ohetty (Madras: Tndian Commerce): Mav T
ask the Honourrhle Memher what i= that limit which would not enable

the Government to certify?

Sir Oowasji Jehangir: T have tried ko make that position clear by saving
an amount which we believe, consciéntiously believe, we are justified in
cutting. If I were asked my opinion L4 would say that if we cut down this
budget by a crore and » half we should be justified. That is my own
caleulation—to cut down this budget by n crore and a half. But if vou
o0 on and eng down this hudeet by 162 lakhs in selt alone, there is nothing
left for vour postcards, there is nothing left for vour letters. there is
nothing left for the noorest classes who pay income-tax; there is nothing
left even for those who really deserve some consideration at the hands of
this House, those other people who pav income-tax and super-tax. Nothing

will be left, and, therefore, T do appeal to Honourable Members to take .

full advantage of the strength of the non-official voting in this House on
this oceasion. Tf that advantage is té be thrown away. well, we shall not
be resnonsible: the whole budeet will he certified and will be nassed exactlv
ns it has been presented, and we shnll gain nothing: and I am most
nervous that even those really poor and most deserving classes, those who
pav inenme-tax on incomes between 1,000 and 2,000 runees, mav not get
anv relief. T do appeal to mv Honourable friends to look at the whole
question from that noint of view and not. to press for anv cut in the salt
tax this vear and sive the advantnge of that crore and a half to the other
items that we shall disenss in a verv short time. and which will show
tangible results in the form of immediate benefit and immedinte relief
to all classes, .T do mot mean to sav that T am in anv way definitels in
favour of salt tax or will be so in the future. T am talking of corditione

that exist today. *

Several Honourdble Membeie: The question inay now be put.

-

.
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Mr. President (The Honourable Sir Abdur Rahim): The question is that

the question be now put.

The motion was adopted.

‘

Mr. President (The Honourable Sir Abdur Rahim): The question is:

5

“That in clause 2 of the Bill, the words ‘one rupee and’ be omitted.”

The motion was negatived; l

Mr. President (The Homourable Sir Abdur Rahim): Then the Chair

‘The question is:

“That in ch.use 2 of the Bill, for t.he words ‘one rupee and four annas’ the words

“twelve annas’ be substituted.’’

[l
i

The Assembly divided:

AYES--83,

Aaron, Mr, Samuel.

Abdul Matin Chaudhury, Mr,
Aney, Mr. M, 5.

Ayyangar, Mr, M. Ananthasayanam.
Azhar Ali, Mr. Mubammad.
Bajoria, Babu Baijnath.
. Baneérjea, Dr. P. N.
Baqui, Mr. M. A,
Bardaloi, Srijut N, C.
Bhagavan Das, Dr.
Chhattopadhyaya, Mr.

Nath.

Chettiar, Mr. T. B, Avinashilingam.
Chetty, Mr. Sami Vencatachelam,
Das, Mr B.

Das, Mr, Basante Kumar.

Das, Pandit Nilakantha.

Dutta Mr. Akhil Chandrs.

Dens, Mr, Blmlabhm J.

Essak Saii, Mr. H, A, Sathar H
Fakir Chand, Mr

Gadgil, Mr. N. V.

Govind Das, Seth,

Gupta, Mr. Ghanshiam Bingh.
Hosamani, Mr 8, K.

Jedhe, Mr. K. M.

Jogendra Singh, Sirdar.

Joshi. Mr. N.

Khan Sahib, Dr.

Khare, Dr. N B.

Lehiri Chaudhury, Mr. D. K.
Lalchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta.

Amarendra

Mangal Singh, Sardar,

Mudalmr ‘Mr., C. N. Muthuranga.

Muhammad Ahmad Kazmi, Qazi,

Muhammad Nauman, Mr.

Murtuza B8shib Bahadur, AMaulvi
Syed.

Nageswara Rao, Mr, K.

Faliwal, Pandit Sri Krishna Dutta.

Pant, Pandit Govind Ballabh.

Parma Nand, Bhai.

Rughubir Narayan Singh, Choudhri.

Rajan, Dr, T. 8. 8.

Raju, Mr. P. 8. Kumaraswami,

Ranga, Prof. N. G.

Saksena, Mr. Mohan Lal.

Sant Singh Sardar.

Satyamurti, Mr, 8,

Shafi Daudi, Maulvi Muhammad.

Sham Lal, Mr.

Shaukat Ali, Maulana,

Sheodass Daga, Seth.

Siddique All Kban, Khan 8ahib
Nawab.

Singh, Mr. Deep Narayan.

Singh, Mr. Ram Narayan.

Binha, Mr. Satya Narayan

Sinha. Mr. 8hri Krishna.

Som, Mr. Buryya Kumar.

Sri Prakasa, Mr.

Thein Maung, Dr.

Umar Aly Shah. M.

Varma, Mr. B. B.

Vissanji, Mr. Mathuradas,
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Abdoola Haroon, Seth Hap,

Abdul Asiz, Khan Bahadur Mian.

Abdullab, Mr. H. M.

Ahmad Nawaz Khan, Major Nawab

Allah Bakhsh Khan Tiwans, Khan
Bahadur Nawab Malk.

Ayyar, Rao Bahadur A, A,
Venkatarama.

Bajpai, Mr. G, B.

anoor Mr. GV,

Bhngchaud Soni, Rai Bahadur Seth.

Chatarji, Mr, J. M.

Craik, The Honourable 8ir Henry,

Dalal, Dr. R. D,

DeSouza, Dr. F. X.

Drake, Mr. D, H. O.

Fazlslhﬂ Piracha, Khan Sahib

aikh,

Gajapatiraj, Mabaraj Komar Vijays

Ananda.

Gauba, Mr, K. L.

Ghiasuddin, Mr, M,

Ghulam Bhik Nairan

Gidney, Lmut-Gol.onef Blr Honry

Grabam, Bir Lancelot.

Gri The Hcmonnble Bir James.

H enhull F

Hudson, Sir Lealie.

James, Mr. F_ E.

Jawahar Bingh, Sardar Bahadur
Sardar Bir. i

Jehangir, Bir Cowaaji. |

Kirpalani, Mr, Hiranand Khushiram. |

The motion wns adopted.

Lal Chand, Captain Rac Bahadur
Chaudhri.

Lindssy, Sir Darcy.

Lloyd, Mr. A, H.

Mehr Shah, Nawab Sahibsada Sir
Sayad Muhammad,

Metcalfe, Mr. H. A. ¥

Milligan, Mr. J. A,

Monteath, Mr J.

Morgan, Mr. G,

Mukerje, Mr. N R.

Mukherjee, Rai Bahadur Sir Satys:
Charan.

Nayar, Mr. C. Govigdan,

Noyce, The Honourable Bir Frenk

Rajah, Raja Sir Vasudeva.

Rajah, Rao Bohadur M O

Rau, Mr. P. R,

Row, Mr. K. Sanjum.

Sarms, Mr,

Beott, Mr. J Bmy.

Soott, Mr, W L.

Sher Muhammad Khan, Captain

Singh. - Mr Pradyumna Prashad.

1 ¥ r-

Si:"gar, The Honourable Bir
Nripendra.

Bloan, M, T.

Swithinbank, Mr, B, w.

Tottenham, Mr. G. R, F

Yakub, Sir Muhammad.

Zisuddin Ahmad, Dr.

Mr. President (The Honourable Bir Abdur Rahim): The result is that:

the other amendments lapse, namely, Nos. 7, 8, 10 and 11.

The Asaen;bl_v then adjourned till Eleven of the Clock on Tuesday,

the 2nd April, 1985.
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